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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

€795 .
HOUSE OF THE PEOPLE
Tuesday, Tth April, 1853

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

EMPLOYMENT OF EAST BENGAL DISPLACED
PERSONS

+1191, Shri 8. C. Samanta: (a) Will
the Minister of Labour be pleased to
state how many displaced persons
from Fast Pakistan have been em-
ployed through Employment Exchanges
of the Labour Ministry up to 3ist
December, 18527

(b) How many are on the walting
list?

(¢) How many have been employed
in Central and State Government ser-
vices (separately)?

The Deputy Minister of Labaur
(Shri Abld All) (a) 33,857,

(b) 22,253 at the end of December,
1952.

(¢) Not available.

Shri 8. C. Samanta: May I know
whether any preference is given to
the displaced persons in allotting em-

ployment?

Shri Abid AMN: The
being equal, preference
displaced persons.

Shri S, C, Samanta: May I know
whether any constitutional question
has been raised in the matter of
giving such preference?

Bhri Abid Al: Not to my knowledge.

Shri §. C. Samanta: May I know
whether the number of vacancies in
Rallways arising out of the Adjudi-
cator’s Award, fllled by displaced
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persons, have heen included in the
{lgure mentioned by the hon. Minis-
er,

Shri Apid Al: As I have said 'in
reply to part (¢) of the question, this
particular information is not available
and if the han. Member is interested
in further details, he may address the
Rallway Ministry,

EMPLOYMENT OF WEST PAKISTAN DISPLACED
PersONS

*1192. Sardar Huokam Singh: (a)
Will the Minister of Labour be pleas-
ed to state the number of displaced
persons, from West Pakistan, who
secured jobs through Employment
Exchanges of the Mimstry of Labour
up to 31st December, 19527

(b) Have Government any recorda
of the percentage, out of the
employed, which are still retalned In
service?

The Deputy Minister of Labour
(Shri Abid AlD): (a) 1,67,092.

(b) No.

Sardar Hukam Singh: May I know
the luongaest period for which a dis-
placed person remained on the register
of the Employment Exchanges before
he could get employment?

_Shri AMd Ali: They remain on the
live register for 2 months and some-
timeg it may be that they continue
renewing the live register for more
than a year.

Sardar Hukam Singh: Haye em-
ployment exchanges any discretion
to issue or withhold the introductory
card for persons who are enrolled on
their register and who are equally
qualifled for the jobs that are notified
by them?

Shri Abid Ali: I have nut been
able to follow the guestion.

Sardar Hukam Singh: Have Em-
ployment exchanges any discretion to
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issue or withold introductory cards to
persons whgy are on their register and
are equally qualified for the job noti-
fled by the Employment Exchanges?

Sbri Abid Ali: All depends on the
seniority of the candidate, his senic-
rity on our live register and his qua-
lification. There is no discretion.

_ Sardar Hukam Singh: Have Govern-
ment received any complaints against
employment exchanges that the offi-
cers have used such discretions and
discriminated against certaln persons?

Shri Abid Ali: Yes, Sir.
plaints are received from time to
time and enquiries are held and
whenever we find that any officer has
not carried out the instructions, he is
severely dealt with.

Com-
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IMPORT OF FOODGRAINS

*1193. Dr. Ram Subbag Sll(h (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether any
improvement has been markec in the
production  of foodgrains in India
during the year 19527

(b) If so, to what extent will the
improvement in internal food produc-
tion influence the imports ot food-
grains from abroad?

(¢) Has any target of food imporis

been fixed for the first half ¢f the

year 10537

(d) If the answer to part (¢) above
be in the affirmative, what is that
target?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishmappa):
(a) Yes, Sir.

(b) to (d). The improved positbn
resulting from better ?roductlon
foodgraing is reflected in the omginal
estimate of 29 lakh tons of foodgrains
to be imported in 1953 and the more
recent estimate that possibly 25 lakhk
tons would suffice. The imports in
1851 were 47 lakh tons and in 1852,
39 lakh tons,

The targets for imports are fixed
for the year as a whole.

Dr. Ram Subhag Singh: Which are
tbe States where improvements have
been marked in the production of
foodgrains and where the production
has been the maximum?

Shri M., V. Krishnappa: Except for

some States like Madras, Mysaore,
Hyderabad and some parts of Bom-
bay, in the North there is a remark-

able improvement, In our rice grow-
ir.g sreas like Madhya Pradesh. Orissa,
West Bengal and Assam the Kharif
crop has been better and the wheat
crop in the North this year i normal.

Shri Altekar: May I know whether
there are any state-wise figures of sur-
plug foodgraing available for 19527

Shri Dasarathg Deb: I could not
follow the apswer to (c).

Mr. Deputy-Speaker: The hon. Mem-
ber can wait. I do not want the hon.
Minister to go on reading the figures
state-wise. If he says ‘'yes” lel the

1768
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statement be p'aced on the Table of
the House.

Shri Altekar; May I know the
position of Bombay?

Shri M. V. Krishnappa: Bombay 1is

one of the highly deficit Statcs.

Shri V. P. Nayar: In view of the
increase in the food production as
estimated by Government, can the
people hope that the calorific value of
food will alsg be increased?

Shri M. V. Krishnappa: Yes, Sir.
That is obvious.

Shri Dasaratha Deb: I could not
follow the answer to (c¢). Has any
target of food imports been fixed for
the first hall of the year?

Shri M. V. Krishnappa: The answer
is that the target is for the year as a
whole?

Skri Dasaratha Deb: What is the
target?

Shri M. V. Krishnappa: The target
we fixed tentatively was 29 lakh tons,
but in view of the improvement in
the country, there is every likelihood
of our imports limiting to 25 lakh tons
instead of 29 lakh tfons of original
estimates.

Shrimati Renu Chakravarity: In view
of the fact that a statement was made
that in West Bengal there was a bum-
per crop, may I know if any calcula-
tion has been made as to how much
crop has been spoilt due to pests?

8hri M. V. Krishnappa: Compared
with the preceding 3 or 4 years, the
Bengal crop was very much better
this year; op'y last week | was there
and in the open market rice was being
sold at Rs, 18 to Rs. 20 a maund. The
price this time last year was Rs. 32.

Shri 8. V. Ramaswamy: What was
the estimated production of rice for
Madras and what was the short 1gll?

Shri M. V. Krishnappa: Madras had
asked for about 2} lakh tons of rice
and we have agreed to give it.

They had asked for 5 lakh tons of
Milpo and the gsupply vf Milo this year
will depend on the availability of
Milo overseas. The price structure is
also there because the Milo that we
are going tp import will be equally
costly as that of wheat. So we are
thinking of giving tp Madras wheat
that we have got with us at subsidized
rates, sp that iy wil' g0 a long way
to meet the demands of Milo.
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Shri S. V. Ramaswamy: My questiosf
was what was the estimated produc-
tion of rice in Madras and what was
the short fall?

Shri M. V. Krishnappa: We considét
the demands of the various states to
be their deficits, '

Dr, Ram Subhjg Singh: May I
know the coyntry with  which the -
Government had negotiated a. rice
deal for this year as also the quantity
and prices?

Shri M, V. Krishnappa: Normally
we get rice from 3 to 4 countries the
major portion from Burma from Thali-
land and China. Negotiations are
still going on and by the end of this
month the barter deal may be con-
cluded. We may try to get some rice
from Thailand and China also but no
final decision has yet been taken.

Shri T. N. Singh: In 1950 we reduced
vur food ifMiports considerably and
these reductions are supposed to re-
flect the improvement. May ! know
whether it is the same criterig that
was used in 1950 which resulted in
a reduction of imports or Is it some-
thing different?

Shri M. V. Krisbnappa: [ will give
ou the figures. In 1931 we have
mported 47 lakh tons.

Shri T. N, Singh: 1 said about the
reduction in imports in 1850,

Shri M. V. Krishnappa: In India
generally speaking, it is a cycle o §
years. One year is good, one is bad,
one is neither good nor bad, and two
years are indifferent. I will give you
the figures of a trade cycle of five
years. .

In 1948 we have imported 28 lakh
tons.

In 1949 we have imporied 37 lakh
tons,

In 1850 we have imported 21 lakh
tons.

In 1951 we have imported 47 lakh
tons,

In 1852 we have imported 39 lakh
tons and this year we have reduced it
to 20 lakh tons and there is every like-
lihood of our limiting it to 25 lakh
tons in view of the improved condi-
tions in the country,

Shri Gopala Rao: Are these figures
for wheat or rice or for both wheat
and rice?

Shri M. V., Krishnappa: This consists
mostly of wheat The second largest
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quantity is rice, In some years, we
got milo alsu. If the hon. Member
wants, I can give the break up.

Sardar Hukam Singh: The hon.
Minister expressed satisfaction about
Northern India. What are the pros-
pects of gram crop this year in Nor-
thern India?

Shti M, V, Krishnappa: The position
of the gram crop is also reflected in
the downward trend of prices prevail-
ing in Northern India. We expect
to have a normal gram crop this year.
The harvest has commenced and prices
are going down.

Shri Raghavacharl: Has the Central
Government any plans {o procure more
rice from Orissa where plenty of it
is available?

Shri M. V. Krishnappa: It is true
that in Orlssa, by this time last year
they had procured only 80,000 tons
and this year, they have procured
nearly 2 lakh [tons, that is, ‘three
times the normal procurement. They
hope to procure one lakh tons more
rovided we relieve the congestion that
Ens been created in the various mills
there. We hope Lhat they will pro-
cure more than 3 lakh tons because
of the bumper crop,

Shri Raghavacharl: My question was,
whether the Central Government has
any plans to procure it direcy and
avoid geing to foreign markets,

Shri M. V., Krishnappa: We do not
directly procure by establishing paral-
1el Government agencies in various
States. The Statew procure for us and
we pay for them. The various States
for which we allot the rice try to lift
the grain, This year, we have thoughs
of another plan: that is, the Centre
itself purchasing some rice from
Orissa and stocking it at Orissa, just
ms a sort of glving them some rellef
and making some more money avail-
able to them to procure more rice.

Shri P. T. Chacko: What arrange-
ments have been made to transport
these foodgrains from the surplus
States to the deficit States? May I
know whether any improvement has
been made this year?

Shri M. V. Krishnappa: Yes. All
the available wagons have been plac
at our disposal with the kind help o
the hon. Ministers Mr. Alagesan and
Shastriji. They have done their best
to see that all the rice procured from
Orissa Is exported to the deficit S*ates
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#ig early as possible. We arc also
th.lnkingot another plan: sea-cum-rail
route also, wherever possible. There

. are two ports: one is Vizagapatam

near the border of Orissa and the uther
is Chandbali or something like that.
From these ports we intend {p trans-
port rice by steamers also.

Shri Nambiar: Arising out of the
answer that 24 lakh tons are required
by the Madras Government, may I
know ,whether the Madras Govern-
ment ‘have asked the price to be at
thf i;nported rate or at any subsidised
rates?

Shri M. V. Krishnappa: We do not
propose to subsidise. In this year's
Budget, there is no provision for
subsidising foodgrains, But, this much
is _certain. The present price level
.will be kept up in Madras. In Madrag
rice is sold at Rs. 17-8-0 to 22 a maund,
There will be no occasion for enhanc-
ing it. We will try to keep up the
issue prices,

Shri AKekar: May I know the sur-
plus quantity of rice in Orissa in 1952.

Shri M. V. Erishnappa: As I said,
last year, they had procured 1} lakh
tons; by this time, they had procured
80,000 tons. This year, up till now,
they have procured 2 lakh tons and
they hope to procure one lakh tons
more. We say that they should pro-
cure 4 lakh tons because of the bum-
per crop. That means. they will have
a surplus of 4 lakh tons.

CAPITATION FEES FOR MEDICAL STUDENTS

*1194. Shri M. L. Dwivedl; (a) Wwill
the Minister of Health be pleased to
lay on the Table of the House, a copy
of the Notification or Circular in con-
nection with exempting the Medical
students from payment of Capitation
fees in various Medical Colleges?

(b) In how many States Capitation
fee has been exempted?

(c) What are the States which are
still charging capitation fees from
medical students belonging "o other
States?

(d) What steps are being taken to
bring about uniformity  in this
direction?

The mpulL.Mhlshr of Helath
(Shrimati Chandrasekhar): (a) No
notification ‘or circular hag been issued
b{ the Heatlh Ministry. The'Ministry
- Education issued a letter to all
Parts ‘A’ and ‘B’ States urging the
abolition of the system of charging
capitation fees in all educational
institutions.
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(b) and (c). A Statemeni is placed
on the Table of the House. [See
Appendix VIII, annexure No. 27.]

(d) The States that have not fEt
abolished the capitation fees are being
urged to fall in line with the other
States,

Shri M. L. Dwivedi: May I know
what are the reasons why certain
States do not respect the Centire even
now, one of them being the Part B
State Madhya Bharat, another being
West Bengal......

An Hon, Member: Himachal Pra-
desh.

Mr. Deputy-Speaker: How long is
this question? The hon, Member is
golng on like a chain stating one
State after another,

Shri M. L, Dwivedl: What ase the
reasons for this discrimination prac-
tised by certain States against the
titife;:s of India belonging to different
paris

Rajkumari Kaur: May I
explain, Sir, that the argument put
forward by the States which have not
conformed to the advice of the circular
lssued by the Ministry of Education
glways is that they cannot afford to

o it

Shri M. L. Dwivedi: May I know
whether certain States have written
to the Centre that they will need a
certain amount of help or assistance
in this connection before they aboalish
this capitation fee? What are those
States gnd what are the amounts that
they have requestied?

Mr. Deputy-Speaker: The hon. Mem-
ber wants a schedule of these States
and the amounts?

Shri M. L. Dwivedi: There may be
one or two States which have u?-
proached the Central Government in
this connection, as I understand.

Mr. Deputy-Speaker: The hon, Mem-
ber may ask with reference to any
particular State. How can he ask
for a list?
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search (Maulana Azad): We have not
receilved any such request from any
State.]

Shri M, L, Dwivedl: In the State-
ment placed on the Table of the House,
in item 2 regarding Bihar, it is said
that for two students from the Cen-
trally administered areas and for the
students from Jammu and Kashmir. no
capitation fee is charged. May I know
whether any steps are taken by this
Government to tell them that this
discrimination is not in the interests
of the Constitution and the country?

Rajkumari Amrit Kaar: We can
only appeal to the States. The States
wre autonomous. It is for them to
say, yes or no.

Shri Achutban: Has the Central
Government any idea of compensating
those States if they give up the capi-
tation fee system?

Mr. Deputy-Speaker: There cannot
be any suggestiop for action. The hon
Member can ask if there is any policy
like that?

* Shri Achuthan: Will the Central
Government come to the rescue of any
State which is unable to abolish the
capitation fee by giving it a subsidy?

Mr. Deputy-Speaker: He wants to
k%qw whether the Centre will sub-
sidise.

Rajkumari Amrit Kaur: The Cen-
tre is subsidising a certain number
of students. But, it cannot undertake
subsidising on a large scale. It it
subsidises one State, naturally every
State will ask for that subsidy,

Shri V. P. Nayar: In the statement
and in the reply of the hon. Deputy
Minister, reference was made to the
medical colleges in Part ‘A’ and Part
‘B’ States. May I know whas is the
position In respect of the Lady
Hardinge Medical College?

Rajkumari Amrit Kagr: The Lady

, Hardinge Medical College is under

the Central Government and students
from all over Ilndia apply for admis-
sion. They are all considered on their
merits,

Sbri V., P. Nayar; No capitation
fee?

Rajkumayi Amrit Kaar: No capita-
tion fee.

Shri M. L. Dwivedi: May 1 know
whether there is any correspondence
still in progress in connection with
this abolition of capitation fee with
tge §tntes who have not accepted that
igea;
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Rajkumari Amrit Kaur: Yes. They
are repeatediy being urged to xbulish
capitation fees,

GRUEL CENTRES IN MADRAS

*1195. Shri Balakrishnan: (a) Will
the Minister of Food and Agriculture
be pleased to state  whether the
Central Government have given
grants to the Madras State for running
of gruel centres in the recent famine-
affected areas?

(b) If so. how much amouat was
given?

The Deputy Minister of Food and
,Agru‘:(uuure (Shri M. V, Krlshnappa)
(a) Yes.

(b) Rs, 47 lakhs,

Shri Balakrishnan: Maﬂ I know
whether the Government has received
any petition or memugandum from
the people of Tamilnad, that the dis-
tricts of Madura, Ramnad and Tinne-
velly are bhadly affected by famine,
and if so, whether the Government
have sent any relief?

Shri M, V. Krishnappa: Scarcity
conditions are prevailing in the ex-
treme south, in the districts of Tinne-
vel.y etc., mentioned by the haon.
Member. Every week we will be gett-
ing reports. But, taking relief
measures in the scarcity areas will be
primarily the responsibility of the
State Governments. The Centre has
agreed to meet 50 per cent, of the cost
incurred jn running the gruel centres.
The question refers to gruel centres. I
have said that 47 lakhs of rupees
have already been given to the Mad-
rag Government for running .gruel
centres,

Shri S, V, Ramaswamy: How many
gruel centres were there ancd how
many huve been closed down this
year?

Shri M. V. Krishnappa: While tak-
ing sum of Rs. 47 lakhs, they have
given a list of gruel centres: 13J cen-
tres in Anantapur serting 66,000
people; Cuddappah: 18-1 gruel centres
serving 73,000 peopl Chittor: 247
centres serving 130, 00 people; Kur-
rool—27 centres serving 3,000 people;
Colmbatore—85 centres serving about
40,000 people. Salem they have nut
included. s

Shrimati A. Kale: May I know

* whether gimilar gruel centres have

been vpened in famine areas of Maha-
rashtra also?

Shri M. V. Erishnappa: It is the
general commitment of the Central
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Government that they will meet 50 per
cent. of the cost. [ think they might
have been gpened.

Mr, Deputy-Speaker: If the hon.
Minister knows, let him say. {ther-
wise, there is no point in replylng.

Pandit Thakur Das Bhargava: What
is thf.; cost of one gruel meal, may I
know?

Mr. Deputy-Speaker: Is there any
standard cost of a gruel centre, or does
it vary from place to place?

Shri M. V, Krishnappa: It may vary
from place to place.

Shri Nambiar: May I know, Sir.
whether the Government have got
reports from certain districts in
Tamilnad area that several gruel

centres were, closed recenlly and
there Was an agitation for reopening
those gruel centres?

Shri M. V. Krishnappa: It is for the
local Government to act, as I said
already. It is their duty to look to
the needs of the people there.
Wherever necessary, they must open
centres,

Shri N. M. Linggm: May I know the
quantum of aid asked for by the
Madras Government for runping these
gruel centres?

Mr. Deputy-Speaker: The hon.
Minister has already stated 1.ha1. if the
State Government opens
gruel centres, half the cost wil! be
borne by the Centre.

Shri M. V. Krishnappa: Up to a
maximum of 47 lakhs.

Shri Nanadas: May I know, Slir,
whether the Government are aware
of the fact that there is large-scale
mis-appropriation of...

Mr, Deputy-Speaker: Order, crder.
We are not concerned with misappro-
priation in gruel centres in some part
of the country.

Shri N. Sreekantan Nalr: May I know
whether there is any standard for
running these gruel centres, such as a
certain amount of rice for a single
individual?

Shri M. V.f IPH:ILIIWI l'or %:
manufacture of gruel, they r
plus some flour and salt onlonl

Mr. Deputy-Speaker: The hon. Hlnh—
ter need not give such answers as the
Member himself can imagine. If he
has got definite standards, he can
answer or leave it. Sufficient gruel
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Mines BoArD oF HEALTH

#1197, Shri Vittal Rao; (a) Will the
Minister of Labour be pleased to refer
to the answer to the starred question
No. 1929 asked on the 2lst July, 1952
and state whether any steps have been
taken by the Government of Hyder-
abad to enact legislation for constitu-
ting “Mines Board of Health” at
Kothagudium, Yellandu and Bellam-
palli?

(b) Who is responsible for proper
sanitary arrangements at the collieries
till the legislation is enacted?

(c) Are Government aware of the
fact that though the State Govern-
ment's attention was drawn for enact-
ing the legislation by the Singarenl
Collieries Wofkers' Union on several
occasions notking has been done yet
though it is nearly a year?

The Deputy Minister of Labour (Skri
Abid Al): (a) to (c). According to
the information available the question
of enacting legislation is receiving
*active consideration of the Government
of Hyderabad and that proper sanitary
arrangements continue to be made at
the colliery by the mining company.
At Kothagudium the Municipal Com-
mittee also attends to sanitary arrange-
ments.

.. Shri Vittal Rao: When was this
Municipal Committee referred to in the
reply constituted?

Shri Abid All: I have no Iinforma-
tion, Sir.

Shri Vittal Rao: Are the Govern-
ment aware of the fact that this Muni-
cipa] Comymittee is only a nominated
body composed of the high officials of
the Company?

Shri Abid Ali: That is the concern
) of the State Government.
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The Deputy Minister of Communi-
cations (sﬂ Raj Bahadur): (a) Yes,
regarding Jabalpur, Amraoti and Ral-
pur.

(b) Senior officers paid surprise
vigits to the exchanges and tightenci
up discipline and supervision. No
further complaints have appeared in

the papers.

Shri K. G. Deshmukh: May I know,
Sir, the nature of these complaints?

Shri Raj Bahadur: They are of diffe-
rent types. Some were regarding dis
courtesy on the part of operalors, and
vthers regarding delayed respouse and
so on.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement giving the subjects which
were discussed at the Conference of
Postmasters-General and IHeads of
several Administrative Units, held In
New Delhi in February, 1953, is placed

on the Table of the House. [See Ap-
pendix VIII, annexure No. 28.] -

(b) The recommendations - the
Conference are under . examination.
One important recommendation,
namely about extension of posial faci-
litles in rural areas has already been
accepted and is being implemented.
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‘Shrimati Tarkeswarl Simha: May 1
know, Sir, if it was decided at the con-
ference that post offices would only be
opened if the State Governments offer-
ed non-returnable contributions to
cover up the losses?

Shri Raj Bahadur: In that connec-
tion a full statement has already been
made and a press communique issued
regarding the policy of opening post
offices in rural areas..

Shrimgti Tarkeswarl Sinhy: May 1
know whether any special considera-
tion has been given to backward areas,
and whether any special facilities will
be provided for them?

Shri Raj Bahadur: I would refer the
hon. Member to the communique, The
reply however, is in the affirmative.

Sbrj V. P, Nayar: May ]| xnow for -

how many hours the conference sat,
and also whether one of the subjects
discussed was the present service cun-
ditions of exr-State employees?

Shri Raj Babadur: It is not possible
for me tp give the exact number of
hours, but the conference was in
session fur three or four days. and a
number of subjects were discussed, a
complete list of which has been given

in statement laid on the Table of
1he use. .

shri T. K, Chaudhuri: May I know,
Sir, if the question of work-load on
circle office employees and Division 11
Assistants in the circle offices was exa-
mined or discussed?

Shri Raj Babadur: It cxanined
broad principles of policy. They could
not possibly go intp details.

Shri Nanadas: What steps have the
conference taken with regard to the
appointment of Scheduled Castes and
Scheduled Tribes  candidates in ' the
Communications Ministry?

Shri Raj Bahadur: The conference
only considered the question of en-
couraging more and more people from
the Scheduled Castes and Scheduled
Tribes to be absorbed in the P. and
T. Department and the Services. Steps
have to be taken by the Department
after Government have accepted the
recodmmendatiuns. We are alive to the
need.

Wt @ty ;oW A oW a%ar g
fr sr% it are frawr & sfred o1
s At & wdmfal W afes
weAwa qom w1 frare frar § 7
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Shri §. C, Skmanta: May 1 Xknow,
Sir, the names of places recommended
by the Conference for opening more
training centres?

Shri Raj Bahadur: The question does
not arise out of this. For the infor-
mativn of the hon. Member, I may
state that Baroda, Hazaribagh, Hydera-
bad and Bangalore have been recom-
mended.

Shrimati Tarkeswari Sinha: May 1
know if the question of direct recruit-
ment was also considered at that con-
ference and whether recruitment
through the Employment Exchanges
has been abolished?

Mr. Deputy-Speaker: In respect of
such matters relating to the details as
to what took place at a particular
conference, if the Government has no
objection. the hon. Members may be
given a copy of the information or it

may be p'aced on the Table of the
House,

Shri Raj Bahadur: 1 have placed a
statement un the Table of the House.

Mr, Deputy-Speaker: In the Library?

Shri Raj Bahadur: I have placed a
statement on the Table of the House
giving a combplete list of the subjects
which were discussed.

Mr. Deputy-Speaker: Then, hon.
Members must look into that instead
of asking the Minister such questions.

Shrimati Tarkeswari Sinha: I w.nt
to make a statement, Sir, that that
type of recruitment was not mentinned
in the list.

Mr. Deputy-Speaker: The hon. Mem-
ber is only suggesting.

~Shri Raj Bahadur: For the informa-
tion of the hon. Member, it is included
in Para. 6 (a). "“Recruitment to the
clerical and allled .cadres’”  That is
the subject.

Mr. Deputy-Speaker: There is no

4ime for hon. Members to read suffi-
ciently well.

i twiva Wiy fafe
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The Deputy Minister of Labour (Shri
Abid Al): ga) The ans?v‘ver is in the
negative

(b) Does not arise.
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The Deputy Minister of Rallways
and Transport (Shrl Alagesan): (a)
Railway Passengers’ Associations are
not sponsored or organised by Rail-
way Administrations. These Asso-
ciations are, however, knmown to be
functioning on their own In different
areas serverl by Railways.

(b) No official recognition as such
is generally given by Railway Ad-
ministrations to these Associations;
but representatives of some of these
Associations, some of whom are regis-
tered, serve on advisory or consulta-
tive committees.

(c) Some of these Associations have
been of help to the Railways In
assessment of requirements of travel-
ling public.

(d) Suggestions made by them are
examined, and those found acceptable
are implemented. :

Shri Balwant Sinha Mehta: What is
the minimum strength of membership
for the assoclation to be formed?
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Shri Alagesan: There is na such
minimum membership prescribed.

Prof. D. C. Sharma: Is it a fact
that some representatives of the Rall-
way Passengers’ Associations are
nominated on the Railway advisory

body?
Shri Alagesan: Yes, Sir. On the
regional Consultative Committees

they are to.be nominated.

Shri Balwant Sinha Mehia: May I
know whether the associations are-
real representative bodies or have
been formed to create leadership?

Shri Alagesan: I do not think I
am uf;‘ailed upon to give any opinion
on that.

Shri N. Sreekanian Nair: May I
know whether the members of these
consultative bodieg will have the same
authority as the members of the
former advisory committees?

Shri Alagesan: Yes. Sir. These
consultative committees are like the
former loca]l advisory committees.

Shri Gidwani: What have the Gov-
ernment decided regarding the re-
gresentation made to the Government

y the Indian Chamber of Commerce
and the Passengers Traffic Rellef
Assoclation, Bombay, about the nomi-
nations to the Railway advisory
bodies?

Shri Alagesan: I would like to have
notice of that p:rticular question.

Shri M. D. Joshi: It was stated that
a formal recognition is not given to
these assoclations. But it has also
been stated that members have been
nominated on behalf of or for those
associations on these advisory bodies.
Is that not a formal recognition?

Shri Alagesan: Yes, it
construed to be like that,

Shri T. K. Chaudhuri: In view of
the fact that a reference was made
in the Budget speech of the han.
Minister to the formation of users’
committees, or something like that,
may 1 know whether any such com-
mittee hag been formed.

Shri Alagesan: Some commitiees
have been formed already, and the
rest will be formed in the near future.

may be

Shri Nambiar: May I know whether
in forming these consultative com-
mittees, these passengers' assoclations
people are also consulted, or they are
picked and chosen?
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Shri Alagesan: They are asked to
gsubmit names, and some representa-
ﬁlm are chosen from the names sup-
P .

Shrl N. M. Lingam: May 1 know
whether after the formation of these
consultative committees, these pas-
sengers’ associations will continue to

exlst?

Shri Alagesan: They
exist always.

Shri Kakkan: May I know whether
these associations are helping the
rallway authorities to find out ticket-
less travellers and pick-pockets?

Mr, Deputy-Speaker: The passen-
-gers’ associations to catch hold of
ticketless travellers?

Shri Alagesan: [ am afraid not.
CeNTRAL CouNcIL oF Gosamvardhan

*1202, Sardar A, 8. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a prooosal to
take over complete' responsibility by
the Central Council of Gosamvardhan
for Animal husbandry work in the
same way as the L.C.AR. is carrying
on Agriculture work;

(b) how Government are going to
tackle the problem of useless animals
by model Legislation or otherwise; and

continue to

(c) whether Government will finance
the Gosadan Scheme and deal through
them with the unproductive, unservice-
able and such other animals as are
found useless by their owners?

The Deputy Minister of Food and
Agriculture (Shri M, V, Krishnappa):
(a) There ig no proposal under con-
sideration by Government at present
to entrust the Centra] Council of
Gosamuvardhan with responsibility
for all Animal Husbandry work now
performed by other Qrgamsat;ons
such ag the I. V. R. I.. the I. D, R.
and the 1. C. AL R. It is, however.
our intention to make the fullest use
of the Council for work connected
with cattle development, with speclal
reference to the establishment of
‘Gaushalas and Gosadans.

(b) and (c). With a view to segre-
gating unproductive and useless cattle
a scheme for the establishment of
160 Gosadans in varlous States is
included in the Five Year Plan. The
expenditure is shared on a 50 : 50 hlsil'
in the case of Parts ‘A’ and ‘B
States and the whole expend:ture is
borne by the Certre in the case of
Part C States.
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8hri Dabhi;: May I know the com-
8os{tion of the Central Council of
osamvardhen, and the work it has
done up to this time?

Shri M. V. Krishnappa: The com-
position is that it consists of the
representatives of the various Gov-
ernments, and some representatives. ..

Mr. Deputy-Speaker: I think there
l-n;uSt be some statute passed by this
ouse.

Shri M, V. Krishnappa:
notice,

Seth Govind Das: Is it a fact that
out of these 150 Gosadans which the
Five Year Plan has decided to estab-
lish this year, 20 non-official and

CETLEETET] .

Several Hon. Members: In Hindi.

I want

Beth Govind Das: Does the hon.
Minister know EHindi? I did not
know.

The Deputy Minister of Communi-
cationg (Shri Raj Ba.ludur}. He does
not know.

Several Hon,
please.

Mr. Deputy-Speaker: Order, order;
the hon. Member may go on in English.

Seth Govind Das: I was informed
by the hon, Minister who is sitting
by my side that he does not know
Hindi. That was why I started in
English.

Members: Hindi

Mr. Deputy-Speaker: He is still
learning.

Shri M. V., Krishnappa: I
stand Hindl.

under-

ds Masg e @ & qfrad oo
M A yg g7 A g fF Far ag
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Mr. Deputy-Speaker: Have not the
hon. Members sufficiently tested thg
the knowledge of the hon. Minister’

* Shri M. L. Dwivedi: May I know
how many States have requested
for Centra] aid so far, and whether
any aid has been sanctioned Lo any
State, and given?

Shri M. V. Krishnappa: All these
details I have got in a big list. If the
hon. Member wants them, [ am pre-
pared to glive.

Pandit Thakur Das Bhargava: May

I know whether in respect of the non-

' official Gosadans, the Government

have undertaken to give them 75 per
cent. of the cost?

Shri M. V. Krishnappa: 1 want
notice.

Shri Raghavalah: What steps have
been taken by the Government to aid
or to encourage these Gosamvardhan
associations in Andhra?

Shri M. V, Krishnappa: These 160

-« Gosadans are meant for the whole

country, and if there is necessity

in Andhra, they will also get it in

proportion to the total amount we
have ssnctioned.

st WYo dto AmaT :FAr ATAAT
I o ) qEga § 5 omaeT
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Mr. Deputy-Speaker: Is there any
inextricable conn between
Gosamvardhan and Hindi? The hon.
Minister is not able to follow, He is
making every effort, and he has passed
50 per cent. already. Hon. Members
may kindly put the questions in
English, so 15 to avoid the expenditure
of time unnecessarily.

Shri V. P, Nayar: He xnows only
10 per cent.

Mr. Deputy-Speaker: The hon.
Member may kindly put the question
in English.

Babu Ramnarayan Singh: I want
to know the severa]l activities aimed
at by these Gosadans.

Mr. Deputy-Speaker: The hon.
Minister will place a statement on
the Table of the House,

Shri M. V. Krishnappa: They are
mainly for protecting the useless and
old cattle, and for making use of
them, by glving them gsome more
strength.

FaciLities T0 ForelgGN TOURISTS

*1203. Prof. D. C. Sharma: (a) Will
the Minister of Transport be pleased
to state whether it is a fact that forel
tourists have complained about reg
tration and customs formalities and
lack of accommodation facilities at
reasonable rates?

(b) Is it a fact that thie up-keep of
Dak Bungalows and Rest Houses is
not good enough for tourists?

(¢) Are Government considering the
problem of making improvements?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). Yes. [here have been some
complaintg about the rigidity of the
customs examination of tourists in
India and lack of accommodation
facilities. As regards registration,
the procedure has been simplified and
foreigners holding a Tourist visa are
registered with the Police at the time
of their landing, and a Residential
Permit is also issued simultaneously.
The tourists are not required there-
after to report their movementg to
the Police Authorities and have only
to surrender their Registration Certi-
ficates and Residential Permits at the
time of departure. A “Tourist Intro-
duction Card” is also issued to foreigp
tourists. This ordinarily ensures
quick customg examination and re-
servation of accommodation in dak
bungalows etc.

(c) Yes. Government are consl-
dering the question of making im-
provements. ’
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Prof. D. C. ;
8i*, what reduction has been made in
the number of registration forms
required from these tourists?

Shri Alagesan: I only have the
number of tourists that visited—I do
not have Information regarding re-
_duction in the number of forms.

Prof. D. C, Sharma: May I know,
Sir, what additional facilities have
been provided for the proper up-keep
of Dak bungalows and rest houses?

8hri Alagesan: We are in consulta-
tion with the State Governments, They
are doing everything possible to keep
these bungalows in proper condition.

Shri N. M. Lingam: Have (overn-
ment consulted any foreign experts
regarding improvement of tourist
traffic in India?

Shri Alagesan: No, Sir. We have
not consulted any foreign expert,

Sbri M. L. Dwivedl: May 1 know,
Sir, if Government have made any
arrangements for facilities for tourist
traffic in States where there existed
no facilities so far?

Shri Alagesan: We have subsidised
the construction of roads to some of
the important tourist centres in the
various States.

& ey T #a1 qEAT q9
¥ gwed afaaiF & £3 %Y og
fowrad i€ § fe 37 w1 qfea &
AR UF F FTIE AT ATHET HIAT
qrage T qEd A1F faandr g
g

Shri Alagesan: Sir, when they have
8 tourist introduction card, they need
not produce these permits before the
police authorities everywhere in the
districts they go. Once they are given
the residential permit, they have to
surrender it at the time of departure
only.

Shrimati Tarkeshwari Sinha: May 1
know, Sir, if the tourist delegation
which recently visited India from
America had any informal talk with
the Government of India in which
they regretted the lack of material on
Indian spots of attraction, and whether
the Government is proposing to supply
them with any material, publications
etc. on those spots?

Shri Alagesa.n: As 1 already said, it
ig for the State Governments to look
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Mr. Deputy-Speaker: Have they to
declare at one place or at every place
they go?

Shri Alagesan: Maybe., I am not
very well aware of the arrangements
in the various other countries. Here
also we have provided for it.

L]

_Dr. Suresh Chandra: May I know,
Sir, the number of tourist associations
in India?

Shri Alagesan: I should like to have
notice.

Prof, D. C. Sharma: May I know,
Sir, if the rateg for Dak Bungalows
and Rest Houses and hotels have becn
standardised?

Shri Alagesan: Yes, Sir. They have
been published in the Hotel Guides.

Shrimati Tarkeshwari Sinha; I asked
the hon. Minister whether the Govern-
ment of India had any informal talk
with the tourist delegation and he
replied that this was the concern of
the State Governments. May I kncw
if the hon., Minister can deny that
there had been this informal talk with
the tourist delegation and that the
tourist delegation suggested all these
things?

Shri Alagesan: I am soriy the hon
Member clubbed so many questions
together and I did not answer the
first part, It ig true, Sir, that these
American travel agents who toured
our country for a fortnight or so gave
their impressions to our Ministry,

Shri M. L. Dwivedi: What are the
suggestions given by this delegation?

Mr. Deputy-Speaker: Next question.
The hon. Member will put down a
separate question,

Levy oN RICE IN ORISSA
*1204. Pandit .Ll;l“.l'li Misra: (a)
Will the Minister of Feod and Agri-
culture be pleased to state whether
Government have received requesig
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from the Government of Orissa for
allowing them to levy a surcharge of
one rupee per meund on rice supplied
to the Centre or other States so that
this amount could be utilised for the
development of rice-growing areas of
that State?

(b) Is it a fact that even with this
surcharge the price of Orissa rice will
~continue to remain much cheaper than
that of rice received from other States
or from abroad?

(¢) Has any decision been taken on
the request of the Government of
Orissa?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes. There is no written repre-
sentation but the request was made
during discussion.

(b) Yes, as compared with some of
the other surplus States or from
abroad.

(c) In view of the Centre conceding
a bonus Surcharge of 8 annas per
maund up to the first three lakh tons
of rice for export and Re, ! per maund
thereafter during 1953, it was consi-
dered that there would be no ground
for further increase of bonug to the
Jextent of Re. 1 per maund for all
exports, as desired by the Orissa
Government.

Pandit Lingaraj Misra: Is the rate of
surcharge about to be levied uniform
for all varieties of rice? :

Shri M. V. Krishnappa: Yes, it is
uniform for all varieties of rice—for
each maund of rice. irrespective of
variety, 8 annas. ‘

Shrimati Renu Chakravartty: May
e know. what is the procurement
price of rice paid to the peasantry and
also how the surcharge is utilised?

Shri M. V. Krishnappa: The pro-
curement price in Orissa starts from
13-8. For Superfine it is Rs, 18-3, for
Fine Rs. 15-4 and for common rice
Rs. 14-64. The surcharge does not
reach the agriculturist direct, but it
will reach him indirectly in the sense
that this amount will be spent for
“‘making good roads arnd improving the
conditiong of the locality where 1ice
is procured.

Shrimati Renu Chakravarily: Are
we to take it that the procurement
price of rice paid to the agriculturist
is Rs. 147

Mr. Depaty-Speaker: Yes.

_ Shrimatl Renu Chakravartty: That
is much higher than it ig in other
States. How is it that it is cheaper?
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; Mr. Deputy-Speaker: We are argu-
ng.

Shrimati Renu Chakravartty: 1
want to know how it can be called
cheaper—how a higher price paid for
procurement to the peasantry in Orissa
can be called a cheaper rate.

Shri M. V. Krishnappa: In all sur-
plus States, locally the rice will be
cheaper, By the time it reaches the
deflcit State it will become -ostlier
than its old price. Even in normal
times, the price of rice jn Orissa will
be always cheaper. So while fxing
the procurement price, they always
take the existing price and then they
fix the price.

Shrimati Renu Chakravartty: What
is the procurement price of rice  in
Bengal? Is it not somewhere between
Rs. 10 and 117

Shri M. V. Krishnappa: No, no.
That is per maund of paddy. This is
per maund of rice,

Mr. Deputy-Speaker: Husked rice.

8hri T. N. Singh: May I know if the
procurement price has been fixed at
the initiative of the Orissg Govern-
ment and if Government have con-
curred with it or modifled the pro-
curement price finally arrived at?

Shri M. V. Krishnappa: The pro-
curement price wag fixed when the
controls were instituted, and probably
then the Government fixed the ice
by taking the opinion of the local
Government.

Shri T. N. Singh: I am referring to
the present procurement price in
Orissa. Have Government concur-
red in that price?

Shri M. V, Krishnappa: I am telling,
Sir, there is no change ipn the pro-
curement price from the last four
or flve Yyears. The procurement
price was fixed at the time the controls
were started.

Shri Achuthan: Is there any rela-
tlonship between the size of a State
and the procurement price pald?

Mr. Deputy-Speaker: [z there any
connection between the size of a Mem-
ber and the questions he puts?

Traps Unions

#1206. Shrimati Renu Chakravarity:
(a) Will the Minister of Labour be
pleased to state whether employees
who are officials In various unions, in
carrying out union activities, function
as subordinates to the administration?
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(b) Is it a fact that Government
encourage these unions io do away
with having outsiders as union officials
and foster the frowth of all-employees
trade unions without any outsiders?

The Deputy Minister of Labour
(Shri Abld All): (a) No.

(b) It is Government's view that
outsiders should be gradually elimi-
nated from being union officiais,

Bhrimati Renu Chakravartty: Sir, is
the deletion of the ‘honorary mem-
bers' clause from their constitution a
prerequisite to granting recognition
to Government employees’ Unions?

Shri Abid All: Government em-
ployees in Defence and other indus-
irial concerns are not debarred from
having outsiders in their Union as
office-bearers.

Shrimati Remu Chakravartty: Is it
a fact, Sir, that 4 officials of the Civil
Aviation Department who were mem-
bers of the Union in Madras were
given deparimental notices because
they registered a protest against the
impolite behaviour of the Director-
General in not meeting them &tter
giving them an appeointment for Trade
Union activities?

Shri Abid All: I cannot be aware of
every individual case.

Mr. Deputy-Speaker: The hon.
M;:l_'nber will kindly bring it to his
notice.

Shri Nambiar: May 1 know whether
the Ministry of Labour is aware of a
circular issued by the Home Ministry
that in the Trade Unions of Govern-
ment servants outsiders should Dot
be allowed as office-bearers?

Sbri Abid Al: It is about civil
servants.

Shri Nambiar: May 1 know, Sir,
whether such an order issued by the
Home Ministry is not in contravention
of the Trade Union Act of 19267

Shri Abid Ali: Formerly, Sir, most
of the Trade Unions were having only
non-workers as office-bearers. The
present Trade Union Act reserves 50
per cent. of the posts of office-bearers
for the workers. That is the safe-
guard which has been given in the
Act to the workers.

Shri Raghavaiah: Sir, in case the
office-bearers of these Trade Unions
are not going to be anybody other
than the workers, will the Govern-
ment assure the warkers who are
officials of the Trade Unlons facilities
like non-transfer from one place to
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another and leave facilities and other
things to carry on their Union work
freely?

Mr. Deputy-Speaker: It is a sug-
gestion for action. The hon. Member
might have put a question, ‘Are such
facilities gliven?'

Shri Raghavaiah: Is the Govern-
ment going to assure............

Mr. Deputy-Speaker: Government
will never assure during question
time,

Shrimati Renu Chakravarity: Are
we to understand that according to
the answer given by the hon, Minis-
ter 50 per cent. of the Union officials
may be teken from amongst out-
siders?

Mr, Deputy-Speaker: Yes,

Shri Abid AlM: I have said that 50
per cent. must be workers. That is
in the Act and it is left to the choice
of the Union members to have the
other 50 per cent. as outsiders or not
to have even one.

Shri Nambiar: In view of the fact
that the Home Mibnistry has issued a
circular that in Government services
employees should not take outsiders
as office-bearers of 'Trade Unions
may I know whether the Ministry of
Labour has taken up that question
and is taking action to follow strictly
the Trade Union Act principles?

Shri Abld Al: Sir, whatever has
been done by the Home Ministry, we
accept as the correct procedure and
the right thing to do.

Dr. Lanka Sundaram: May I know,
in terms of the circular of the Home
Ministry, what is the definition of 2
civil servant? What particular cate-
gorieg of Government employees
come under this definition?

Shri Abid Ali: It does not concern
with industrial concerns; it is confined
to the civil servants.

Dr. Lanka Sundaram: May I just
have a clarification, Sir? Does this
definition of civil servant include the
ministerial gtaff employed in the
Secretariat and similar staff on the
railways etc.?

Shri Abld Ali: Yes, Sir.

Dr. Jalsoorya: Is it a fact, Sir, that
the Home Ministry's ecircular bases
itself upon the impending Trade
Union Bill in which they say there
shall be no outsider?

Shri Abid Ali: Yes, Sir. The Trade
Union Bill which is being drafted,
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envisages that there shall be no out-
sider in the Unions which are purely
concerned with civil servants.

Shri P, T. Chacko: Are Government
aware that if outsiderg are barred
from becoming Trade Union officials,
that would cause great unempioyment
because many are depending for their
livelihood on Trade Unions?

Shri Abid Ali: Many mischief-
makers may be kept away.

Some Hon, Members: We have not
heard the reply. Sir.

Mr. Deputy-Speaker: He has answer-
ed. The hon. Members did not want
to hear,

Shri H, N. Mukerjee: Is it the in-
tention of Government to circumvent
the present law of the land in regard
to Trade Unions by allowing the Home
Ministry to order the employees of
Government not to have any outsider
in any Trade Union Organisation?

Shri Abid Ali: The Constitution is
being fully honoured and will be
honoured.

Mr. Deputy-Speaker: I am afraid
I have allowed sufficient discussion
and this ig being converted into a

discussion on a resolution. I have
provided three days in a week for
discussion of any important matter

and the Question-hour ought not to
be used for thig pur| It should
be used only for eliciting information.

ol fugre 4 ™R w1 y=
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puty Minister of Food and
Agrlﬁulture (Shri M. V, Krishnappa):
(a) No

(b) Yes.

(¢) To cover transport charges
incurred by factories in bringing cane
from outstation purchasing centres,
the minimum price of sugar-cane pur-
chased at outstation rail centreg has
been fixed at As, -/2/- per maund:
lower than that fixed for gate cane.
Until last season, a suitable allowance
covering such expenditure used to be
in{i'luded in the controlled sugar
price.

(d) Bihar Government are levying
a cess of -/3/3 per maund on sugar-
cane su?p]ied sugar factories, and
a commission of 9 ples per maund is
payable to the cooperative socleties
on cane purchased through them.
Both these charges are paid by sugar
factories and not the cane growers.

st favify frwr : aft g aeman
T fs ATy, Axg AT A% TR
A ek #Y <7 whw A W
= wr A & ot fie yebfe A
o #gw wd ?

Shri M. V. Krishnappa: In the
answer I have given, Sir, that up to-
the year 1851-52 we were not fixing
the price. The State Governmgnts
were fix the price. From 1851-52
and 1952-53, we fix the price. We
allowed them a margin of 7 annas
per md, which used to be included in
the controlled price of sugar.
year we are not fixing the price of
sugar; so we cannot include any sur-
charge.

A faqfe far ;53 E QT
FY qrgw (wig st &y war 39
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g femat & sfafafaa &1
sfafafes afr § 7

Bhri M. V. Krishnappa: Only after
consulting the sugar mills, the sugar-
.cane growers and the various interests
Honegected with sugar are the prices

xed.

Shri Gopala Rao: In view of the
fact that the sugar-cane cess is being
collected in order to develop sugar-
.cane cultivation, are the Government
aware that these funds are never used
for the deveiopment of sugar-cane
cultivation?

Shri M. V. Krishnappa: They are
meant for the development of the
sugarcane growing area and they
are being so used. If the hon. Mem-
ber gives me any specific instance, I
shal] look into it.

st fayfe few g I WA
T M oy A fwa qgFi w &,
o sar faofg #TF gWg WA ATA(
% w¢ gfafqfr o ?

Shri M. V. Krishnappa: There were
‘the real representatives of the people.
the M.Ps. and other persons.

Mr. Deputy-Speaker: M.Ps. are the
real representatives of the people.

Shri Sarangadhar Das: May I know,
Bir, if it is not a fact that the sumar-
‘cane cess is taken into the general
revenue and not kept as a separate
fund fur the development of the sugar-
.cane growing areas?

Mr. Deputy-Speaker: How does this
arise? .

Shri M. V. Krishnappa: This does
not arise, Sir.

s foqfe R and fagre preda
g ¥ aqr wré foiorRfer dme
&% ®TT X §uy AE Ot !

Shri M. V. Krishnappa: I can follow
4t. I am prepa to give him a list
of members who are on the Com-
fmittee,

EMPLOYMENT EXCHANGES

*1208. Shri Muniswamy: (a) Will
the Minister of Labour be pleased to
state whether superior authorities go
.on perlodical inspection of the Employ-
ment Exchanges In cur country?
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(b) Has it come to the notice of
Government that there were any
irregularities in the Employment Ex-
changes, causing delays in providing
jobs to applican‘s? )

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) The implication in this question
is not correct, however, if the hon.
Member will bring specific instances
to the notice of the Gouvernment,
appropriate action will be taken.

Shri Muniswamy: May I know whe-
ther the applicants registered in 1951
have not.been given any chance ftill
now?

Shri Abid Ali: If there 'were no
vacancies suitable for them they
might not have got any.

Shri Nambiar: May I know whether
there are any cases that for the last
five years continuously certain appli-
cantg had not got any chance in spite
of repeated reminders and renewals
of their applications?

Shri Abid Ali: As I have already
said, if there was no vacancy, the
candidate may not get it for a period
longer than filve years.

Shri N. Sreeckantan Nair: May I
know whether the applications are
expected to bge renewed and whether
that will bring in any undue hardship
to the applicants? 5

Shri Abid Ali: They have to renew
their applicationd every two months
to remain on the live register without
any hardship.

Shri N. M. Lingam: May I know,
Sir, if the Shiva Rao Committee ap-
poigted to enquire into the working
of the Exchanges have completed
their labours?

Shri Abld All: No, Sir; it ig too
early to expect the completion of
their labours.

Shri S. v. Ramaswamy: What is
the percentage of persons getting jobs
as compared with persong who are
actually on the list?

Shri Abid Ali: About 30 per cent.

Shri S. V. Ramaswamy: What |Is
the time taken?

Mr. Deputy:Speaker: It wags already
acrked in another question., He is not
able to say, It takes from two days
to 5 years.
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Short Notlce Question and Answer

DiscHARGE OF WORKERS OF IIINDUSTAN
SHIPYARD LIMITED. p

Dr. Lanka Sundaram: Will the
h‘tlizgéster,bf Production be pleased to
state:

(a) whether it is a fact
workers of the Hindustan
Limited, Visakhapatnam,
marily discharged with
the 31st March, 1953;

(b) if so, whether there were prior
consultations and agreement with the

that 813
Shipyard
were sums-
effect from

recognised Labour Union on this -

matter;

(c) the reasons for not giving the
required notice under the trade umion
laws, so that the Labour Union could
get thig matter referred to the appro-
priate concilirtion and arbitration
authority or authorities;

- (d) whether it is a fact that the
Minister’ of Production gave assurances
to the Labour Union and the Council
of Trade Unions, Visakhapatnam, on
the 8th July, 1952 that there would
not be any retrenchment in. the Yard;

(e) whether this retrenchment now
summarily undertaken is planned to
cover the costg involved in the en-

. gagement of the French firm of naval
engineers, in respect of their commis-
sion, emoluments etc.; and

(f) whether the retention of these
people would not come in handy for
the construction of three ships at a
time, for the purpose of which a third
slipway ig expected to come into
operation in July this year?

The Minister of Production (Shri
K. C. Reddy): (a) 813 workers em-
ployed by the Hindustan Shipyard Ltd.
were served with a notice on 3ist
March, 1953, terminating their ser-
vices because they were found surplus
to requirements. They are to be paid
14 days' wages and dearness allowance
in lieu of notice in addition to other
benefits.

N

¢b) There were consultations with
the Labour Union in respect of re-
4 trenchment of over-aged and physi-
cally unfit workers on the basis of
medieal examination.- The attitude
of the Union was not .quite helpful
and it was considered, therefore,
fruitless to discuss the retrenchment
issue with them. Nevertheless, the
Labour Union was informed on 30th
March about the action proposed te
be taken.

44 PSD
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(¢) No notice is required to be
given to the Labour Union under trade
union laws for effecting retrenchment.

(d) The Minister of Production
stated in the course of an address at
a meeting of the labourerg on the
8th July, 1052, that there would be no
retrenchment in the Shipyard. This
had reference to the Government's
understanding with  Messrs. Scindia
Steam Navjgation Co. Ltd., when the
Shipyard was taken over from them
on 1st March, 1952, that no retrench-
ment would be undertaken for a
period of 6 months,

(e) The present retrenchment has
not been undertaken to cover the cost
involved in the engagement of the
French irm of A.C.L. in respect of
a}&:y of the emoluments payable to
them.

(f) The retrenchment has been
resorted to after fully taking into
account the potential building capa-
city of the Shipyard. It hag been
found that these 813 men will be sur-
plus to requirements even when the
Shipyard is able to build 4 ships a
year instead of 24 ships that they are
able to build at present. The addition
of the third .slipway hag necessarily
been taken into account in computing
surplus staff,

Dr. Lanka Sundaram: With refer-
ence to the answer _ to part (e) of
the question, may I know whether
under the agreement with thig firm
of French naval engineers provision -
has been made for the payment of
salary and allowances amounting to
Rs. 3 lakhs a year; 4 per cent. com-
mission on ships built, equal 10 Rs. 3}
lakhg at the rate of Rs. 68 lakhs per
ship at the present cost, plus addi-
tional monies for ship repairs, special
drawings etc.?

Shri K. C. Reddy: Yes. The infor-
mation given by the hon. Member s
substantially correct. .

Dr. Lanka Sundaram: May I also
know whether, in addition to these
additional costs which have been

. loaded on to the Shipyard, there ig &

further expenditure incwrred on
superior staff in the Shipyard {ulal-
ling about Rs. 1 lakh a year?

Shri K. C. Reddy: I cannot agree
with the interpretation of the hon.
Member.

Dr. Lanka Sundaram: Is the hon.
Minister aware that these extra costs
of Rs. 10 to 15 lakhs a year under-.
taken ag a mesult of the agreement
with the firm of French naval engi-
neers are now sought to be recovered
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from the wages bill of the workers,
who have so far built and launched a
dozen ocean-going ships which have
secured A-I certificates from the
Lloyds?

Mr. Deputy-Speaker: This is an

argument and not a question,

Shri K, C. Reddy: I have already
said that I am not prepared to accept
the interpretation of the hon. Member.
This retrenchment has not been
undertaken with a view to cover the
cost that would be incurred on account
of the payment to the French firm;
nor am I prepared to accept the figure
of Rs. 15 lakhs given by him as the
additional expenditure that has been
jincurred or has to be incurred over
these items. The French firm has
been engaged by the Shipyard for a
very laudable purpose, viz. to increase
the efficiency and economise ultimate-
ly in the building of ships in our
country. It is under these circum-
stances that I cannot accept the
g]eterpretation put by the hon. Mem-

T,

Shri M. L. Dwivedl: In view of the
increased activities proposed to be
undertaken under the new manage-
ment, may I know whether it will
not be ‘possible to employ, or whether
Government will not like to employ,
fresh hands for a considerable time
and if so, whether the activitieg of
the yard are going to decrease and

the target will not be kept in mind
as it was up to this time?
Shri K. C. Reddy: The real posi-

tion is this. There has been a cerfain
amount of surplus iabour ever since
the year 1949, Several attempts
were made on several occasions to
reduce this labour strength, but owing
to agreements entered into from time
to time the real retrenchment that
was expected to be made, and that
was very necessary, could not be
made. Only recently, the company
took up the question in right earnest
and they came to the conclusion that
this strength of 813 labourers would
be surplus even keeping in view the
‘wltimate development of the Shipyard.

Dr. Jaisoorya: Is it a fact that the
ship repairing section has been shifted
from Vizagapatam to Bombay?

tSl'll'l K. C. Reddy: I am not aware
of it.

Shri H. N. Shastrl: The Minister
has stated that there has been surplus
labour since 1949, May I ask, in
view of this statement, why a cate-
gorical assurance was given by him
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in July 1952 that there would be no
retrenchment in the Shipyard and
whether in view of that  assurance
this retrenchment amounts o a Tre-

. pudiation of that assurance?

Shri K, C. Reddy: I have already
given the reason in my reply. It is
true that I told the labourers at the
labour meeting in July 1852 that
there would be no retrenchment
That was because when the Shipyard
was taken over from Scindlas, Scindias
made it a condition that we should not
retrench for a period of six months
after the taking over of the Shipyard
from them. We had to honour that
understanding with the Scindias. It
was under those circumstances that
I sgid that there would be no re-
trenchment. Secondly, ever since
then every effort has been made by
the Gcvernment to avoid retrench-
ment if possible. It was the inten-*
tion of Government to avoid this
retrenchment and during the further
period of six months every possible
effort has been made to provide alter-
native employment to the labourers
or to explore all possible means to
see whether an opening could be
made in _the Shipyard itself to absurb
made it a condition that we should not
that were going or that retrenchment
hlf's had te be undertaken so late as
this. ‘.

Shri H. N. Shastri: Is it a fact that
in order tn circumvent the accepted
trade union law and practice of
giving 14 days’' notice of termination
of service, the management called the
officers of the labour union at 2 pM.
on 30th March and served on them
notice of discharge of 813 workers
eflective from 7 A.M. on the following
day without even giving twenty-four
hours’ notice?

Shri K. C. Reddy: I have consulted
the Law Ministry also on this point,
and I am given to understand that,
as ] have already said, there is no
need to give notice under S. O. 27 (a)
of the Standing Orders for a purpose
like this, namely, retrenchment.

Shri II. N. Shastri: Is the hon.
Minister aware that today the Labour
Union there is taking a strike ballot
to resist this policy of retrenchmer
in addition to undertaking mas5s
satyagraha for securing work for the
discharged people?

Shri K. C. Reddy: I am not yet
aware-of It.

Shri M. L. Dwivedi: May I know if
the workers agreed to a compromise
arrangement by accepting payment
of only Rs, 9 lakhs towards the
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restoration of back dearness allow-
ance, full restoration of future dear-
ness allowance, and no retrenchment?

Shri K. C, Reddy: 1 am not quite
sure to what the hon. Member is
referring.

Dr. Lanka Sundaram: Is it a fact
that in January 1950 when the yard
was managed by the Scindias the
workers gurrendered Rs, 15 per head

~<per month from their dearnesg allow-
ance in order to avoid retrenchment?

Shri K. C. Reddy: Yes, it is a fact.
'Ig}jxnt was the agreement in Janlary
1 5

Dr. Lanka Sundaram: Were the
amountg thus surrendered equal to
. an aggregate of about Rs. 21 lakhs?

SBhri K. C, Reddy: Maybe. Sir. I
have not worked out the figure.

" Dr. Lanka Sundaram: May I -ask,
' Sir, whether after the formation of
the new company with predominantly
Government participation—about two-
thirds participation—a compromise
agreement was reached under which
for accepting a payment of only Rs. 9
lakhs towards restoration of back
dearness allowance, they were pro-
mised full restoration for future
dearness allowance and no retrench-

nlent ?

Shri K. C. Reddy: The statement of
the hon. Member, I am afraid, is not
quite correct,

Shri N. Sreekantan Nair: May 1
know, Sir, how, since 1949, 813
workers became surplus, though up
till now the capacity of two and a
half ships has not been increased? -

Shri K. C. Reddy: In 1949 it was
found that there was more labour
an was necessary to work the
Bhipyard. Subsequently there has

= always been surplus labour on the
hands of the Shipyard. It has been
varying anywhere from 1,000 to 1,800
from time to time. This surplus of
813..as I have already stated. has

- been finally fixed even keeping in
view the ultimate development of the
Shipyard. It is not an arbitrary
figure. It has been worked out care-
ﬁﬁy by the experts who are there to
help us.

Shri Damodara Menon: The hon.
Minister referred to an agreement
and said that the facts stated by Dr.

nka Sundaram were right. May I
know whether after the Government
came into the picture, there was any
agreement at all and what are the
terms of that agreement?
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Shri K. C. Reddy: After the new
company was formed there has been
no definite agreement.

Shri H. N, Mukerjee; Is the Gov-
ernment in a position to tell the
House that in spite of this retrench-
ment of workers, there ig to be no
contraction in the ship-building pro-

gramme of the Shipyard concerned?

Shri K, C. Reddy: I am prepared
to give an assurance that there will
be no contraction whatsoever,

Shri M. L. Dwivedi: May I know

how long these workers have been
in the employment of the former
company and whether they were
considered surplus by the former
management also?

Shri K. C. Reddy: The new com-

pany wag formed only in March 1952.
It was found when Séindias were
managing the company they had con-
siderable surplus labour.

Shri M. L. Dwivedi: The first part
of my question—how long the workers
have been in the employment of the
former company—has not been
answered.

Shri Natesam: May I know what
made Government to agree to Scindias
conditien that there should be no
retrenchment when the undertaking
was taken over?

Shri K. C. Reddy: I am not in g
position to say what Government
had in mind. At that time wwhen
they accepted the condition it was
perhgps with a view not to disturb
the prevailing atmosphere and create
doubts,

Dr. Lanka Sundaram: Is the Gov-
ernment aware that there ig a com-
plete collapse in the indenting and
securing of steel plates, boilers* and
engines for the Shipyard, apart from
the wrong punching of steel plates,
e.g., angles, channels, ship's floors.
etc., involving huge losses?

Shri K. C. Reddy: I deny, Sir, the
suggestion made by the hon. Member
that there has been a complete col-
lapse. There has been no collapse so
far as I have been able to gather,

Dr. Lanka Sundaram: Has the
attention of the Minister been drawn
tc a statement made by Mr. M. A.
Master, one of the founders of the
Yard—which I brought to the notice
of the Minister himself—that “unless
therp is a deflnite programme of con-
struction planned out for the next
few years, and unless the steel plates
are forthcoming and the engines and
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boilers for the purpoge could be re-
ceived in time, it will be obvious that
wou cannot put this great industry
on an economic and satistactory
footing”?

Shri K. C. Reddy: Yes, Sir, the
lines indicated by Mr. Master in that
quotation which was read out by the
hon, Member will be kept in view.

Shri H. N, Mukerjee: What is the
relation between retrenchment and
the statement made in the programme
of the Planning Commission that in
view of shortage of iron and steel
ship-building programmes are going
to be reduced? '

Shri K. C. Reddy: No relationshii).
Sir; the ship-building programme is
not going to be reduced. In fact, we
have taken necessary steps to get
our requirements of steel mnot only
from indigenous sources, but also, if
necessary, to import from abroad.

Shrimati Tarkeshwari Sinha: 1 want
to inake a personal explanation, Sir.

Mr. Deputy-Speaker: No personal
explanation can be permitted at this
stage.

Shrimati Tarkeshwarl Sinha: In
answer to one of my supplementaries
the hon. Minister said that the
answer to It ig given in the statement.
But my question was whether stopp-
age of recruitment through employ-
ment exchange was discussed or not,
He said the answer to it is wiven in
the statement, whereas I find it is not.

Mr. Deputy-Speaker: That is the
%)nter}:retation of the hon. lady Mem-
er;
hon. Minister is different. At any
rate there is no question o personal
explanation in this.

WRITTEN ANSWERS TO QUESTIONS

ORi1ssA MoOTOR TRANSPORT CoMPANY LTD.
BERHAMPUR (GANJAM)

*1196. Shri Sanganna: (a) Will the
Minister of Raillways be pleased to
state whether any investment has been
made in the Orissa Road _Transport
Company Limited. Berhampur
(Ganjam) from the Railway Consoli-
dated Fund?

(b) It so, what ig the total invest-
ment?

(¢) What Is the monthly average of
recelpts and expenditure of this Com-
pany during each of last two years?
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(d) What is the amount of dividend
paid to the respective partners during
the same peri

The Deputy Minister of Railways
;_nd Transport (Shri Alagesan): (a)
es.

(b) Rs. 3 lakhs.

(c) The Orissa Road Transport and
Co. Lid., started functioning from:<:
1st January, 1951, and its first report
and accounts were published for the
period from January, 1951 to March.
1952 covering a period of 15 rhonths.
Separate information for the financial
year 1851-52 and for the complete
vear 1952-53 is not available. ‘ihe
monthly averages of receipts and
expenditure of thig Company for
the periods January, 1951 to March.
1952 and April, 1852 to December,
1952 are:—" o

Average monthly' Average monthly
Rogeipts Expenditure

Rs. as. p. Rs. as. p.

For the period
January, 1951
to March, 1952. 1,106,888 ¢ 4 1,11,835 1 8

For the period

April, 1952 to z
December,

1952. 1,156844 14 2 1,27,B00 8 6

(d) The amounts of dividend paid
to the respective partners of the Com-
pany for the first period of 15 months
of its operation from 1st January,
1951 to 31st March, 1952 are—

Central Government Rs. as. p..

(Railways). 12,610 11 0
Governmont of Orissa 32, 1588 9
Public 3 1,011 2 @

Asg the accounts of the Company for
the second year 1952-53 have not yet
been finalised, no dividend for that
year has so far been declared.

HALTING OF FRONTIER MAIL AT JHALAWAR
RoOAD STATION

*1205. Shri U. M. Trivedl: (a) Wil
the Minister of Rallways be pleased to
state whether it is a fact that about
10 passengers per day are booked from
Shamgarh station on Western Rallway?

(b) Are Government aware that
about 400 passengers are booked from
Jhalawar Road (Shri Chheatarpur)
every day?
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(c) Is it a fact that the Frontier
Mail stops at Shamgarh and not at
Jhalawar Road?

(d) If the reply to part (c) above
be in the negative, do Goveroment
consider the advisability of making
< Jhalawar- Road a halting station for
~ the Frontier Mail?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The daily average number of passen-
gers booked from Shamgarh is 243
and not 10 as stated in the question.

(b) The daily average number of
passengers booked from Jhalawar
Road ig 186 and not 400 as stated in the
question.

* (c) Yes,
(d) No.

HAMIRA SUGAR FACTORY

*1209, Sardar Akarpurl: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Hamira Sugar Factory in PEPSU has
not so far paid a substantial portion of
Ahe price of sugarcane supplied to
this factory by cane growers of PEPSU
and Punjab States during the 1851-52
season: and

(b) whether it is a fact that the
Hamira Sugar Fuaclory is under mort-
gage to the Patiala State Bank?

The Deputy of Food and
‘Agriculture (Shri M. V., Krishnappa):
(a) Yes. Out of a total price of
Rs, 1014 lakhs Rs. 99 lakhs still
rfrnains to be pail.

(b) Government have no Jctinite

information.

RAILWAY CAPITAL ASSETS

*1210. Shri K. C. Sodhia: Will the
I\-t{lnister of Railways be pleased to
state:

(a) when the last valuation of total
Railway capital assels was made;

(k) whethet the Book Value or the
then prevailing price minus deprecia-
tlon was the basis of valuation; and

(c) whether there is a considerable
difference between the gmounts of
capital locked up in Railways by the
two methods?

The Deputy ulnbter of Rallways
and Transport (Sh Allnlal)° (a)
At no time hag the valuntion nf total
s ilway cnplui assets been under-

&
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(b) and (¢). Do not arise in view
&t the answer to part (a) of the ques-
on. -

CENTRAL CounciL ofF HEALTH

*1211. ‘Shri M. L. Agrawal: Will the
Minister of Health be pleased to state
what steps Government have taken
or propose to take to implement the
recommendations contained in the
Resolutions gassed at the meeting of
the Central Council of Health held in
H);dg’rabad from 29th to 3lst January,
18537

The Minister of Health (Rajkumari’
Amrit Eaur): Most of the recom-
mendations contained in the Resolu-
tions passed by the Central Council
of Health are for the State Govern-
ments tu give effect to. Copies of
the Resolutions have been forwarded
to the State Governments for neces-
sary action. Those recommendations
which concern the Central
ment are under consideration.

Govern-

TRAVELLING FACILITIBS TO STUDENTS

*1212, Shrli Nanadas: (a) Will the
Minister of Rallways be pleased to
refer to the Prime Mjnister's Speech a*
Meerut on the 20th March, 1953 and
state whether Goverument propose to
provide travelling facilities to students
at cheap rates?

(b) It so, what are those facllitles
and from which date will thig scherne
come into force?

The Deputy Minister of Rallways
and Transpert (Shri Alagesan): (a)
Railways already provide travelling
facilities to students at concessional
rates when travelling for educational

purposes.

(b) The nature of the concession is
first class travel on payment of second
class fare, second class travel on pay-
ment of inter class mail fare. inter
class travel on payment of third class
mail fare and third class travel on
poyment of half the third class malil
fare. This concession which was
suspended during the last war, was
revived from 1st April, 1950,

AIR TRAVEL FROM AGARTALA TO KAILASAHAR

909. Shri Dasaratha Deb: (a) Will
the Minister of C be
pleased to state the rate of fare for
Alr Travel from Agartala to Kailasashar
in Tripura and the distance by Air
line travel from Agartala to afla-
sahar and period of journey?
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c (b) Is it a fact dythat another Air
Oompany Wwas rea to carry passen-
gers at a much reduced rate?

The Depuiy Minister of Comfimumi-
cations (Shri Raj Bahadur): (a) The
.passenger air fare between Agartala
and Kailasahar on the non-scheduled
air service operated by Bharat Air-
ways via Kamalpur is Rs. 30. The
rthumb line distance between the two
places via Kamalpur is 67 miles and
the time taken by '‘Bharat Airways is
about 45 minutes. There is at pre-
sent no scheduled air service between
Agartala and Kailasahar.

(b) No, Sir, as far as Government
are aware,

MebpicAL STUDENTS OF TRIPURA

910. Shri Dasaratha Deb: Will the .

Minister of Health te pleased to ftate
what arrangements Government have
made for those students of Tripura
virho intend to receive medical educa-
tion?

The Minister of Health (Rajkumari
Amrit Kaur): Tripura students are
entitled: to two seats every year out
of 27 seats reserved for students be-
longing to Parts ‘'C' and ‘D' States
in varigug Medical Colleges in India.
Gir] studentg belonging to Tripura
can apply for admission to the Lady
Hardinge Medical College, New Delhi.

SuppLY OF FOODGRAINS TO MYSORE

911, Shri N. Rachiah: (a) Will the
Minister of Food and Agriculture be
pleased to s‘ate whether the Govern-
ment of Mysore has made any reqguest
to the Central Government for food-
grains for the year 19537

(b) If so, what is the quantity of
rice and other foodgrains demanded?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). Mysore has asked for
20,000 tons of rice and 1.60,000 tons
of othef grains for the year 1953.

B. C. G. VACCINATION

912. Shri Bheekha Bhal: (a) Will
the Minister of Health be pleased to
state whether Government have started
any centre for B.C.G. waccination in
the Schedulad Areas of Rajasthan?

) If so, how many people were
vattinated in the year 1952-53?

(c) If not when will the campaign
of B.C.G, vaccinatirn begin?
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The Minister of Health (Rajkumari
Amrit Kaur): (a) to (¢). The infor-
mation regarding the Scheduled Area:
in Rajasthan is being collected and
will be laid on the Table of the
House in due course. :

A B. C. G. Cenilre was opened at
Jaipur in 1950 and was later shifted’
to Jodhpur, Mass vaccination in the
State is scheduled to begin thig year.

PosTAL Lire INSURANCE POLICIES

913. Shri A. N. Vidyalankar: Wil
the Minister of Communications be
pleased to state:

(a) the number of Postal Life Insur-
ance Policies transferred from India to
West Pakistan and vice versa;

(b) the aggregate value of the above;

(¢) whether the transfer has now
been stopped and if 2o, the reasons
therefor;

(d) how many applications for trans-
fer are pending;

(e) how much time is taken in effect-
ing the transfer and whether Govern-
ment have received complaints that
long time is taken in effecting thé
transfer; and

(f) whether the payments on matu-
rity of the policies are made promptly?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
Posta] Life Insurance policies cannot
be transferred from India to Pakistan
or from Pakistan to India. On * the
establishment of the two Governments
of India and Pakistan on 15th Auguza!.
1947, the liability of the old undivid-
ed Government of India for Postal
Life Insurance policies was divided
between the two Governments on the
basis of the optlon of the policy-
holder for service with either Gov-
ernment, or in the case of those not
in service. on the basis of their resi- .
dence on the 31st March, 1948, The
total number of policies existing on
15th August. 1947 was 92,508, out of
which the Pakistan Government
have so far assumed responsibility
for about 6950 policies. The final list
of policles for which the Pakistan
Government have assumed responsi-
bility on the mbove basis _is sfill
pwaited from that Government

(b) The aggregate face value of
all the policies in force on 15th
August, 1947 is Rs. 18_.32.31.000. The
value of the 6950 policies for which
ligbility has been assumed by Pakis-
tan is 1,82.00,000.
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(c) to (e). Do not arise.

(f) Yes, in the case of policies for
which the Government of India have
assumed responsibility.

MiICA INDUSTRY IN NELLORE

914. Shri Nanadas: (a) Will the
Minister of Labour be pleased to state
how many workers are engaged in the
mica industry in Nellore district?

(b) How many workels are prov{ded
with- quarters at mica mines?

(c) What other amenities are pro-
vided to the workers at their quarters?

(d) At which mica mines in Nellore
Distriet have quarters been provided
to workers?

The Deputy Minister of Labour
(Shri Abid Ali): (a) About eight
thousand in the mica mining industry
in Nellore District.

+«(b) and (d). The information is
being collected and will be laid on
the Table of the House in due course,

(c) A copy of the activities of the
Mica Mines Labour Welfare Fund
for the year 1951-52 which contains
the information is placed on
Table of the House. [See Appendix
VIII, annexure No. 29.]

STACKING P1.OTS IN VISHAKHAPATNAM PORT

915. Shri Deogam: Will the Minister
of Railways be pleased 1o state:

(a) the names of parties who have
stacking plots in Vishakha atns.m
port for storage of ores for shipment,
the area held by each of them, dates

. of their applications and the date of

-

-

allotment of plots to them:as on the
7th March, 18563;

(b) the names ¢f parties who
applied for plots for stacking of ores,
the dates of their applications, and
the names of the pariies to whom
plots were refused, and also the
reasons for such refusal; and

(¢) how many among the present
holders of plots at Vishakhapatnam
Port, are the real exporters and how
many are clearing end forwarding
agents and what their names are?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Please see statement placed on the
Table ot the House. [See Appendix
VIII, annexure No. 30.]

which

(b) Please see statement
gives the position for 1952-53. [See

* Appendix VIII, annexure No. 31.]
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(¢) There are 21 plot-holders all of
whom are reported to be actual ex-
porters, Of these, 13 are also re-
parted to be clearing and forwarding
agents,

Details of names are also given in
the statement placed on the Table.
| See Appendix VIII, annexure No. 32.]

* GRow MoRE FooD ' CAMPAIGN 1IN
RAJASTHAN

916, Shri Bheekha Bhal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allocated lo the
State of Rajasthan in ccnnection with
‘Grow Mopre Food' Canpaign up to
February, 1953, year-wise; and

(b) what amount has been advanced
as loan and what as subsiay?

The Deputy Minister of Food and
Agriculture (Shri M. V, -‘Krishnappa):
(a) and (b). A statement showing
the grants and loans sgnctioned to
Rajasthan upto 1952-53 is placed on
the Table of the House. [See Appendix
VIII, annexure No, 33.]

REGROUPING OF RAILWAYS

917. Shri M. L. Dwivedl: Will the
thelster of Rallways be pleased to
state:

(a) the amount of expenditure in-
curred in the change over from various
Railway systems to the Zonal system
up-to-date;

(b) the numper of Rallxay em-
ployeeg who have been (i) retrenched,
(ii) transferred, (iii) put out of employ-
ment in any other way, as a result of
re-grouping of Rallways;

(c¢) whether further chenges in any
or all of the Groupings ar» bcing mude

or are undzr consideration; ana

(d) if so, what are they?

The Deputy Minisier of Rallways
and Transport (Shri Ahm) (a)
Approximately Rs. 88 lakhs

(b) (i) Nil
(if) 3151.
(i) NEL,
(c¢) No.
(d) Does not arise.
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SHORT - TERM LOANS

918. Shri B. K, Das: Will the Minis-
ter of Food and Agriculture be pleased
to state.

(a) the amouzats sanctioned io diffe-
rent States durine the year 1852 lor
advancing short-term leans to the agri-
culturists;

(b) the terms and conditions of such ,

loans; and

(c) the programme for such loans
during the current year?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) The following amounts were sanc-
tioned to the various States as short-
term loan during 1852-53:—

Rs. in lakhs.

* Madhya Pradesh §8.81
Madras 100.00
Orissa 0.-63
Ajmer 13.73
Bilaspur 0.07
Delhi 2.73
Himachal Pradesh 0.80
Manipur 0.18

(b) In the case of Part ‘A’ States
these short term loans have been ad-
vanced on the condition that they
will be repaid by the 31st March 1953
with interest at 3 per cent. per annum.
In the case of , Part 'C' States the
advances are repayable by 31st March
1953 but no interest is charged be-
causé no loans can actually be given
to a Part 'C' State under the Consti-
tution and these amountg are there-
fore given to them as recoverable
expenditure,

(c) A provision of Rs. 8 crores has
been made during 1953-54. The allo-
cation of this amount is still under
consideratjon.

RECLAMATION OF LAND IN TRAVANCORE-
CocHIN

919, Shri P. T. Chacko: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area reclaimed and
brought under plough in Travancore-
Cochin State under the “Grow More
Food” scheme in the year 1852; and

(b) the total amount of financial aid
given by the Government of Indis to
Travanrore-Cochin under this scheme
in the year 1852-53?

The Deputy Muister of kood and
_Agriculture (Shri M. V, Krishnappa):
(a) 9000 acres. -
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(b) No financial
sought in 1952-53,
LaBour DisPuTES

920. Dr. Ram Subhag Singh: Will the
Minister of L.abour be pleased ‘o staie:

assistance was

(a) the number of lahour marage-
ment disputes that occurred in the
various Industrial undertakings in
India during the year 1852-33;

(b) the {otal number of workers
involved in those disputes; and

(c) the total number of man-days

lost?
The Dohﬂiuty Minister of Labour
(Shri A All): (a) Information Is

available for only the calendar ear,
1952 apd the figures are provisional,
The number of strikes and lock-outs
during the year 1852 wag 955.

(b) 807,623. e
(c) 3,330,884. *
RAILWAY INSPECTORATE

Sardar Hukam Singh:
Shri Bahadur Singh:

(a) Will the Minister of Commnni-
cations be pleased to state whether
the Railway Inspectorate carr‘ed out
investigations inlp any accidents on
Railways during the year 19527

921.

(b) If so, what was the number of
cases inveatigated into?

(c) What was the towl cest, of the
Inspectorate during the yenr 1852-53
and what was the contributivn by the
Railway Roard towards this expendi-
.lure?

The ty: Minister of Communi- *
cations (S Raj Bahadur): (a) Yes.

(b) 13.

(c) The figures of expenditure for °

the month of March, 1953 are not at
present available. The expenditure
on the Inspectorate for the first 11
months of the year 1952-53 i.e., dur-
ing the period 1st April, 1952 to 28th
February, 1953 as recorded in the.
departmental books., was Rs. 2,05813.
The Railway Board's annual contri-
bution towards the cost of the Ruilway
Inspectorate was Rs, 2,85,000,

IMPROVED VARIETIES OF SEEDS
922, {Sardsr Hukam Singh:
Shri Bahadar Singh:

Will the Minister of Food and Agri-
culture be pleased to stata-

(a) what percentage of the total area
under cultivation in India was sown

»
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under improved varietles of seed
du;lng the years 1850, 1951 and 1852;
an

(b) whether the Central Government
have taken any steps.to encourage the
use of, improved varieties of seeds in
various States during the lust {wo
years? '

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) At present the primary reporting
agencies responsible for the collection
of agricultural statistics in the States
are not required to record figures of
areag under improved varieties and
reliable information on the subject is,
therefore, not availablee On an ad
hot enquiry made in 1952, certain
information was collected which is
embodied in a statement placed on
the Table of the House. [See Appen-
dix VIII, annexure No. 34.]

Information regarding cotton, how-
ever, does exist. The percentage of
area under improved varieties to the
total area in the country during 1950,
1951 and 1952 was 48, 50 and 54
respectively.

(b) Under the Grow More Food
Campaign, financial assistance iz given
to States, whose responsibility it is
to popularise the use of improved
seed, for the multiplication and distri-
bution of such seed. The amounts
sanctioned by ‘the Ministry of Food
and Agriculture in 1940-50, 1650-51
and 1951-532 were Rs. Y lakhs, 133
lakhs and 61 lakhs respectively. Fur-
thermore, the Indian Council of
Agricultural Research has filnanced
schemes for the multiplication of
hybrid bajra and malze seeds, which
present special problems.

T1CKRETLESS TRAVEL ON VIZIANAGARAM -
RAIPUR RAILWAY LINE

923. Shri Sanganna: (a) Will the
Minister of Rallways be pleased to
state the receipts and charges of the
Vizianagaram-Raipur Railway line
(Eastern Railway Zone) durlng each
of the last lve years? -

(b) Are Government aware that
there {s a constant ticketless travel on
this Rallway line?

(e) It so, what precautions have
been made to check this? -

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Earnings of railways are not main-
tained sectionwise and it is, therefore,
not possible to state the receipts of
the Vizianagaram-Raipur Section
during the last flve years. It 1 not
clear what the hon. Member means
by the word ‘charges’. If he is refer-
ring to expenditure incurred jn run-
ning this section, it may be stated
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that the -working expenses of the
railways are also not maintained
sectionwise.

(b) The Government are aware
that ticketless trave| is prevalent to
a certain extent on this section.

(¢) The measures taken Lc check
this evil on the Vizianagaram-I.uipur
Section, in .addition to the usual lrain
checks carried out by Travelling
Ticket Examiners, include the holding
of concentrated checks and raids at
important stations and suiprise
checks by the Headquarters’ squads
of Ticket Examiners. :

RaiLway CoAcCHES

924. Shri B. N. Roy: Will the Muis
ter of Rallways be pleased to state,

(a) the percentage of III class
coaches fitted with fans in comparison
with those without fans on the N. E.
Rallway during the year 1952-32; and

(b) the percentage of increase in the
same proposed on that Railway in the
year 10853-547

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
28 per cent. of the coaches had funs
in 1952-53.

(b) The increase planned is 8 per
cent. in 1953-54,

TRANSFER OF CLAIMS FROM GORAKHPUR TO
CALCUTTA

925, Shri H. 8, Prasad: Wil the
hElxtﬂaster of Railways be pleased to
Rtate: .

(r) the total number of clalms
transferred from Gorakhpur to Cul-
cutia after Re-grouping of the N. E.
Railway; and

(b) the total number of cases so far
decided?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No claims have been transferred from
?urakhpur to Calcutta after Tregroup-
ng.

(b) Does not arise.
FOODGRAINS EXPORTED FROM PUN]JAB

926. Prof. D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantities of rire,
wheat, gram and barley exported from
the State of Punjab to the deflcit
Stateg in the years 1951 and 1952; end

(b) the total amount of rubsidy
’ranted to the States for subsidized
oodgrains during the same period?

The Deputy Minister of Food and
Agricultare (Shri M. V. Krishaappa):
(a) Net Exports of rice, wheat and
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barley during 1851 and 1952 from
Punjab were as under:—

(In 000 Tons)

1951 : 1962 -
Rice 46 43
YWheat e e
Barley ‘e . 4
ToTAL 40 47

As gram was decontrolled with
effect from 17th August, 1350 _infor-
mation In regard to Jram - is not
available.

(b) No subsidy is
Central Government on indigenous
foodgrains. The cost of imported
foodgrains supplied to the States dur-
ing 1951 and 1952 was, however,
lutsidised. The total . amount of
subsidy given by the Central Govern-
ment was Rs. 46.09 crores in 1951-52
and Rs. 24'43 crores in 1952-53 (Upto
Pecember, 1952). These amounts
represent the subsidy accrued on the
quantities actually supplied to the
States during the year, irrespective
of the flnancial year in which the
accounts adjustment was made.

STATE PHARMACY COUNCILS

paid by the

927. Shri Barman: Will the Minister
of Health be pleased to state:

(a) the nameg of the States that
have constituted ‘State Pharmacy
Councils’ under Pharmacy Act, 1948;

(b) the number of State Councils
that have been approved by the Cen-
tral Pharmacy Council;

(¢) whether it is a fact that ‘the
Pharmacy Training Centre’ at Jalpai-
guri (West Bengal) was opened on
the 5th September 1949, but has not
yet been approved by the Central
Council; and

(d) it so, what is the status of the
students admitted there since 10407

The Minister of Health \Rajkumari
Amrit Kaur): (a) According to in-
formation available only one State
Government pamely the Punjsb Gov-
ernment has constituted the State
Pharmacy Council. . .

(b) The question does not arise as
there is no provision in the Pharmacy
Act, 1848, requiring the approval of
the Central Pharmacy Counecil to the
establishment of - State Pharmacy
Councils,

(c) and (d). At enquiry has been
made from the Government of West
Bengal regarding the date of opening
of the Tralning Centre and the infor-
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will be laid
House. The
Training Centre has not so far ap-
plied tp the Central Pharmacy Coun-
cil for approval to the course of study
and examination conducted by it
After the State Pharmacy Council has
been constituted and beforg the
Education Regulations have come
into force in the State of West Bengal,
persons who receive the Diploma of
Licentiate in Pharmacy {rom that
institution can apply to the State
Council to get themselves registered.
Registration of such persons sfter the
Education Regulationg have come
into force will not be possible unless
the examination conducted by the
institution is approved by the Phar-
macy Cduncil of India.

DEVELOPMENT OF SUGARCANE

928, Shri K. C. Sodhia: ra) Will the
Minister of Food and Agriculture be
pleased to state the amount of grants
proposed to be given to States for

the development of sugarcane during
1953-547

(b) Do some of the
cess for thig purposé?

mation. when received,

States realize

(c¢) If so, how much amount did
each State realize and spend during
1952-537

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The grants to be given to different
States have not yet been decided as
the schemeg from all the States have
not been received. A provision of
Rs. 18 lakhs has, however, been made
for the purpose in addition to n pro-
vision of Rs. 15 lakhs for .oans.

(b) Yes. ' .

(c) A statement is laid on the Table
of the House.

STATEMENT

Cess on sugarcane realised by
various Slates during 1952-53 and
expenditure incurred from cess pro

ceeds on sugarcane development
during that year.
(In lakhs
of Ra.)
ﬁeneipu accor- ﬁxpendi-
ding to budget ture (Es-
eatiinate timates)
T.P. 405.33 44.14
Bihar 140.00 ¢ 90.00
Bombay 50.50 53.38
Madras 11.11 Nil
Mysore 18.70 (August '52 10.50
to Jan *53)
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TRAINING CENTRE IN HYDERABAD FOR CULTI-
VATION OF RICE BY JAPANESE METHOD

Wil the Minister of Food and Agri-
culture be pleased to state:

(a) whether any training centre
has been opened in Hyderabad State
for giving training to the Rice Cultl-
vators to plant rice according to the
Japanese method; and .

(b) if the answer to part (a) above
be in the affirmative, the names of the
places where such centres are opened
and also the facilities given to the
cultivators in this respect?

The Deputy Minister of Food and
?z}ri%ultn:e (Shrl M. V. Kr!shnam}:
a es,

(b) One demonstration centre was
arranged at Nanalnagar during the
Congress Session. A similar centre
has been started at Himayatsagar.
During the ensuing Kharif season
training centreg will also be started
in all the eight paddy growing dis-
tricts of the State at the district and
taluga levels., The farmers will have
facilities for undergoing training in
the various cultural -operations in-
volved in the method.

CALcUTTA TELEPHONE EXCHANGE

930. Shri N. Sreekantan Nair: Wlll
the Minister of Communications
pleased to state:

(a) the final estimate of the Calcuita
Telephone  Automatisation Project;

(b) the amount spent up to the 31st
March, 1953; and

(c) the number of Gazetted and
non-Gazetted officers now employed in
that establishment?

The Deputy Minister of Communi-
cationgs (Shri Raj Bahadur): (a)
Rs. 14.5 crores approximately,

(b) Rs. 563.54 lakhs approximately.

(¢) Gazetted .. 33
Non-Gazetted ... 353
Press POR PosTs AND TELEGRAPHS DEPART-
MENT

931, Shri N. Sreekantan Nair: (a)
Will the Minister of Commuanications
be pleased to state whether Govern-
ment have decided to set up a separate
press for the ‘Posts and Telegraphs
Department?

(b) What are the annual volume of,
and expenses incurred on printing for
the Posts and Telegraphs Department?
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The Deputy Minister of Commuai-
cations (Shri Ra) Bahadur): (a) No.
Ehe question is still under considera-
ion.

(b) About 5,500 tons of paper is
used annually by the Department and
cost of printing (including paper) is
about Rs. 94 lakhs.
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The Deputy Minister of Rallways
and Transport (Shri Alagesan):
Indian Railways own altogether 133
Power Stations which generate about

354.4 million units (K. W, Hr.) an-
nually.

TIONAL HIGHWAYS IN RAJASTHAN

933. Shri Bheekha Bhal: Will the
Ntlirgéster of Transport be pleased fo
state:

(a) the total mileage of ronds that
will come under National Hnilhway. in
Rajasthan at the end of the Five Year
Plan; and

¢ (b) the mileage of roads to be
completed at the end of 1853 and to
be constructed in 19547

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The total mileage of roads in Rajas-
than included in the National High-
ways system is 390, of which 25 miles
are not yet built. There will be no
change in the tolal mileage at the end
of the Five Year Plan.

(b) It is presumed that the Member
is referring only to the construction
of missing links and not to other
original works. About three miles
are expected to be completed by the
end of 1953-54 and about eight n:ore
miles are expected to be constructed
in 1954-55.

BARTER AGREEMENTS

934, Shri Amjad Al: Will the Minis-
ter of lood and Agriculture be
pleased to smate:

(a) how many barter, agreements’
India entered into during the last two
wearg on account of her requirements
of foodgrains; and .
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(b) the countries with which the
barter agreements were entered into
and the commodities in exchange of
which such foodgrains were received?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(8) Five.

(b) Barter agreements were entered
into with Burma, China, USSR,
Pakistan and Argentine for exchange
of jute goods, raw jute, shellac,
tobacco, tea and U, S. Wheat.

TELEPHONE CONNECTIONS FOR BHATAPARA

935. Shri B. N. Misra: (a) Will the
Minister of Communications be pleas-
ed to state since when the Publie
Telephone Call Office has been opened
at Bhatapara post-office, District
Raipur in Madhya Pradessh and what
is the total amount of income out of
it during the year 1852-53?

(b) Have the people of Bhatapara
town applied for the telephonic con.
nections at their residences and busi-
nesg premises?

(c) If so, how many applications
have been made and since when?

(d) Have they been supplied with
telephonic connections at their houses?

(e) If not, why not?

(f) Do Government propose to pro-
vide telephonic connections at the

. thopg and residenceg of the private
individuals who have applied for them?

(g) If so, when are they likely to
get the same?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
Public Call Office at Bhatapara was
opened on 20th May 1848. The in-
come during the 11 months from
April, 1952 to February, 1953 was
Rs, 10,254-11-0

(b) Yes.

(¢) About 30 requisitions have been
received since last year.

(d) 7 connections have so far been
given.

(e) and (g). A proposal has been
teken up fqr installing a larger type
of switch-board.  More connections
are expected to be given during the
current year,

(1) Yes.
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PuBLic CaALL OFFICE FOR BALODA BAzAR

936. Shri B. N, Misra: Will the Min-
ister of Comm be pleused to
state whether Government propose to
open a Public Call Office at Baloda
Bazar, District Raipur in Madhya
Pradesh?

The Deputy Minister of - Communi-
cations (Shri Raj Bahadur): Yes.

RAIRUR EXCHANGE OFFICE

937. Shri B. N. Misra: (a) Will the
Minister of Communications be pleas-
ed to state the total number of work-
ing telephone connections at the Rai-
pur Exchange Office in Madhya Pra-
desh and how many applications for
new;’ connections are pending at pre-
sent? ' .

(b) When are they expeeted to be:
disposed of? -

(c) What are the total number of
telephone connections that can be:
worked on the Board there at present?

(d) What is the total length of Hexi-
ble wire which a subscriber can get.
with his telephone to be fixed between
the Ceiling Rose and the Rossette?

(e) Can the subseriber increase its
length by paying for the cost of extra
wire demanded by him?

(1) Is there any upper limit for the
length of the flexible wire?

(g) If so, what?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)—

Direct connections 206
Extensions 43
Pending applications 42
(b) By March, 1854.

(c) 285.

(d) The length of the flexible wire
is not prescribed and is determined in
each case just to suffice for fixing the
telephone at the spot desired by the
subscriber,

(e) Yes, exceptionally, on payment
of the prescribed rental.

(f) and (g). There is no upper limit
but the Department does not encourage
lengthg exceeding 10 yards ag longer
lengths of flexible wire cause heavy
increase of fault liability.
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Mica MINES IN NELLORE (AMENITIES)

938. Shri Nanadas: (a) Will the Min-
ister of Labour be pleased to state
which of the mica mines in Nellore
Distriet have electric lights, exhaust
fang and lifts inside the mines? .

(b) What steps have Government
taken tp see that the other mines have
electric lights, fans and lifts?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). The informa-
tion is being collected and will be plac-
ed on the Table of the House in due
course, '

WaAGES OF WORKERS IN MicA INDUSTRY

939, Shri Nanadas: (a) Will the Min-
ister of Labour be pleased to state the
minimum and maximum rates of wages
“pald to the workers in Mica Industry
in Madras State? -

(b) Are those rates in force in Nel-
lore District?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the House in
due course,

QUARTERS FOR MI1CA MINERS IN NELLORE

940. Shri Nanadas: (a) Will the Min-
ister of Labour be pleased to state
how many workers have been provid-
ed with quarters at the mica mines in
Nellore District?

(b) What is the flunr area and struc-
ture of each type of quarter?

(c) What steps have Government
taken to provide gquarters to the work-
ers at the mica mines in Nellore Dis-
trict and with what results?

The Deputy Minister of Labour (Shri
Abid All): (a) and (b). The infor-
mation ig being collected and will be
laid on the Table of the House in due
course.

(c) The question of introducing a
Subsidised Housing Scheme is under
consideration. -

»

QiIL-CAKES AND FERTILIZERS

941. Shri Jhulan Sinha: Will the Min-
ister of Food and Agriculture be pleas-
ed to state: . g

(a) the estimated increase in the con-
sumption of oil-cakes and fertilizers in
India during the last two years;
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(b) what percentage of the require-
ments of these commodities is produc-
ed in India and how much of these have
been imported from other countries
during the same period; and ;

(¢). the perioa by which India is like-
ly to be self-sufficient in these com-
modities?

The Deputy Minister of TFood and
Agriculture (Shri M. V. Krishnappa):

‘(a) and (b). The production of oil-

cakes in the country during the last
two years has remained, steady at
about 20 lakh tons per year. Part of
this quantity lg consumed as cattle-
feed and partly as manure, Informa-
tion as to how much goes into manure
is not available. No significant quan-
tities were imported or exported. It
is difficult to assess the requirements
of the country for oilcakes as these
depend very largely on prices of the
cakes and anima) products. There is
no doubt that from the nutritional
point of view the requirementg of cake
for cattle-feed are very much greater
than the present supply. As regards
fertilisers, the main fertilisers at pre-
sent in use are sulphate of ammonia
and superphosphate. The consumptiop
of sulphate of ammonia in 1851 was
of the order of 3 lakh tons but the
demand fell off in 1852 on account of
its high price and on account of un-
favourable weather conditions in some
of the more important fertiliser using
tracts. The production of sulphate
of ammonia within the country is now
estimated at 3,60,000 tons. It was
52,700 gons in 1951 and 2,20,300 tons In
1952. ° One lakh tons were imported
in 1851 and 2,32,600 tons in 1852. Here
again, the demand depends largely on
prices though a great deal can be
achieved through demonstration &and
propaganda. It is expected 'that in
1953 the consumption will rise to
about 5 lakh tons. As regards super-
phosphate, the installed capacity of the
existing units is about 2 lakh tong per
annum but the guantity produced in
1851 and 1852 was only 60,000 tons
per annum Consumption in these
years may be estimated at the same -
figures. Imports during 1951 and
1852 were of the order of 3,000 tons.
As regards requirements, there ig no
doubt that very much greater quanti-
ties can usefully be consumed but,
here again, the demand has {o be
built up through demonstration and
propaganda and the price has to be
fixed at a level which will make its
use attractive to the farmer.

(c) On the basig of the existing
demand, the country is self-sufficient
both In oilcakes and fertilisers but self-
sufficlency in this context has little
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meaning as the demand has to be
increased in the interest of enhanced
production and better cattle-feed. As
the demand expands, plans for increas-
ing production of fertiliser within the
country will be taken up.

PILFERING AT MOKAMAH STATION

942. Shri Jhulan Sinha: Will the Min-
ister of Rallways be pleased to state:

(a) the number of cases of pilfering
of goods from the godown and consi
ments at :-Mokamah junction during
the years 1951 and 1952;

(b) the number of claims filed for
compensation for pilfering at Mokamah
and payments made so far;

(c) whether it is a fact that there
has been loss of Rallway property due
to theft and damage to the Mokamah
Railway Bridge materials stacked
there; and

(d) if so, the extent thereof and the
steps, if any, taken or proposed to be
taken in this connection?

The Deputy Minister of i{ailways
and Transport (Shri Alagesan): The
information is being collected and will
be placed on the Table of the House
as soon as available.

TRANSPORT OF GoOODS FROM CALCUTTA TO
IMPHAL

943. Shri L. J. Singh; (a) Will the
Minister of Rallways be pleased to
refer to the supplementaries raised on
starred question No. 491 asked“on the
4th March, 1953 regarding the usual
time taken for transport of goods from
Calcutta to the station nearest to Im-
phal and state thé usual time taken for
goods traffic from Calcutta to the
station nearest to Imphal?

{b) what is the usual time taken for
goods to reach Imphal from the Mani-
pur Road station?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Average time taken for transport of
goods from Calcutta to the station
nearest to Imphal (Manipur Road) is
as follows:—

Full Wagon loads—11-5 days.

Smalls i.e. traffic
not constituting
full wagon load—33 days.

and therefore cleared in Vans which
have to be handled at a number of
stations en route,

(b) Average time taken for goods
to reach Imphal from Manipur Road
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station (By Road operators) is two
days. :

ey W are & aifar
Q¥Y =t Tuaq fag: W
#AT ag aaend &Y gar w3 fe
(%) &7 234 ¢-43 AT 234343
# w9 o & fradt fat
€
(&) faa wroe Y qwgT maT ;)
114
(w) frad wwet & stfwgeal #Y
BT fegr T % fead wmaeY & S
gt ?
The Deputy Minister of Railways
and Transport (Shri Alagesan): The
information ig being collected and wil]

be placed on the Table of the House
as soon as available.

IMPORT OF WHEAT

945, Shri Amjad All: Will the Minister
of Food and Agriculture be pleased to
state the quantity of wheat imported
into India from (i) U.S.A., (ii) Canada,
(ili) Australia, (iv) Argentma end (v)
HngR durmg the years 1850-51 and

The Deputy Minister of Fkood and
Agriculture (Shri M. V. Krishnappa):
Following quantities of wheat were
imported from the countries in ques-
tion during 1950-51 and 1851-52.

(Quantity in "000 tons)

Country 1950-51 1951.52
U.8.A. 152-2 2702-8
Canada 1765 238.5
Auatralia’ 649-6 1535
Argentine 606-8 370-6
Russia . 99-0
’l‘m-'u.,._ 35048

16841

CENTRAL JUTE COMMITTEE

946. Shri Amjad All: Will the Minis-
ter of Food and Agriculture be pleased
to refer to starred guestion No. 1020
regarding the Central Jute Committee
asked on the 26th March, 1953 and

state:

(a) the duration for which a Central
Jui‘.e Committee funrtiona under the
rules;
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(b) when the formbtion of the next
Committee is due; and

(c) whether the sitting meémbers of -

the Central Jute Committee from
Assam were recommended by the State
of Assam?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The duration of the Indian Central
Jute Committee is not limited to a
fixed period of time by any provision
in the Resolution under which it was
constituted. It i a Registered Society
and can exist for an indefinite period.
However, the term of its members is
ithree years from the date they are
nominated to the Committee, except
for those who are members by virtue
of their official appointments, who
continue until they wvacate their ap-
pointments.

(b) There is no question of forming
a new Committee, since vacancies are
filled up as and when they arise,

(c) Yes,
LU L

¥t vaaTe fay : FqT qrevRIT
W ag Ao € w91 w39 e

(¥) w#rx gro @rfaearn
AT ATERT W v
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(=) wrer = fired ®Y v
g,
() 9 affg QAT & v
. fead fafirr w27 w1 srae @ 7

Rallways
(a)
All Indian cargo ships (of which there
are 89 in all at present) could be
used as grain carriers with suitable
fittings to prevent shifting of grain.
But as most of them are employed in
the coastal or other conference trades.
none of them is specifically or conti-
nuously employed ag grain carriers.
They are utilised for the transport of
grains whenever they are available
and are required for that purpose.

(b) It is proposed to import about
2.9 million tons of foodgrains during,
l195da which would mean about 360 ship
oads.

The Deputy Minister of

(¢) No specific provision has been
made in the Five Year Plan for build-
ing grain carriers as such. . Under the
Plan it is contemplated to effect an
over-all increase in the Indian owned
tonnage by about 37 ships of over 2
lakhs gross tons. Al] these ships will
be suitable for use ag grain carriers
in the coastal, adjacent or overseas
trades ag the case may be, but they
are primarily intended for increasing
the participation of Indian companies
in the various liner trades.
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3-15 p.M.
FINANCE BILL

PRESENTATION OF REPORT oF COMMITTEE
oN PETITIONS

Pandit Thakur Das Bhargava ((ur-
gaon): I beg to present the Report of
the Committee on Petitions on the Bill
to give effect to the financizl proposals
of the Central Government for the
financial year 1953-54.

DEMANDS FOR GRANTS—contd.

Mr. Deputy-Speaker: The House will
now proceed wiih the further discus-
sion on Demands for Grauts, of the
Ministry of Finance.

=Y amze gRo fag (faram arfrye-
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Shri Ramachandra Reddi (Nellore):
I would like to confine my remarks to
a couple of subjects within the time
available to me. In regard to the
tobacco excise administration, 1 would
mention a few anomalies and discre-

ncies which need  correction.
obacco is described as follows:

“Tobacco means any form of
tobacco whether cured or uncured
and whether manufactured or not
and includes the leaf, stclk and
stem of tobacco plant bul does not
include any part of a tobacco Plant
while still attached to earth.

But the tendency for the Lepartment
now is to assess the tax on plants
themselves before the process of cur-
ing is taken up. In answer to a
question on the floor of this House,
the Government szid “'that in districts
where it is largely cultivated and
where a large anumber of plants are
scattered over wide areas. some of
the producers f{ail to apply as aforesaid
and prefer to dispcse of their tobacco
without payment «f duty. It has also
not been possible for the Ceniral
Excise Inspectors in sparsely culti-
vated areas always to contact all the
producers at the pioper time for pur-
poses of assessment of the tobacco
produced. The Inspectors have there-
fore had to resurt in such cases to
summary assessments based on the
condition of standing crop and the
available data of crop-cutting experi-
ments conducted in or mnear the
relative localities.” _This process of
assessing is absolutely contrary to the
definition that hos been alrgady read
out by me. This method of assessment
seems to be not only arbitrary but
illegal. If it is possible for the Gov-
ernment to adopt an illegal method
of assessment, they should not ecriti-
cise or find fault with the producers
for doing any illegal act. This sort of
crop-cutting experimenis and the
valuation thereupon seems to be pot
only arbitrary but also very inconven=-
ient because the crop-culting experi-
ments do_not always show the correct
results. Usually, if the standing crop
is affected by drought or pests, or if
the fertility of the soil differs,
or if the manuring conditions
also differ, the yield will be wvery
poor with the result that the <rop-
cutting experiments will not be giving
us the true, exact and correct results.
The result of this method of assesse
ment is that there is a possibility for
large corruption as the process of as-
sessment is done by the Inspectors and
the lower staff. Tn most cases people
grow tobacco in very small areas in
their gardens, cspecially in the Dis-
tricts of Balangir, Kalahandi Koraput
and Sambalpur in Orissa State, Even
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one row of tobacco plant, if grown, is
taxed. Complaints are oflen made and
-the exemptions given to the genuine
consumer are very rare and m
often nil. It is therefore very ned®s-
sary that the law is properly adhered
to and no cause is given for any com-
plaints against arbitrary taxation.

.In other parts of the country also.

similar difficulties have been exper-
ienced and” the assessment rates differ
from place to place. For instance in
_ Guntur area in Madras State, certain
exemptions are given to small culti-
vators, especially the exemptions are
conined to personal consumption; but
within the same area in the adjoining
taluk, the exemptions given are differ-
ent and the consumer is differently
treated in that area and there has been
a loud complaint in that respect. It is
therefore very necessary that these
anomalies are looked into and proper
adjustments are thought of.

We have beén 1old that the retiring
age limit of officers is proposed to be
increased to 58 frum 55. 1 wonder
whether the Government has properly
considered this aspect having due re-
gard to the increasing unemploymnent
in the country and also the problem of
living of severa! people, espzcially the
educated middle classes. This fixation.
rather the raising of the age limit,
affects younger generation to a very
large exlent. Yuou have seen - how
crowded the Empioyment Exchanges
are and how they have been finding
it difficult to give employment for all.
If “he aze limit of the exisung oficers
is increased to 58. a number of officers
who are already in employment would
feel that promotions which are due to
them are not given and thuse that are
not employed at all would not get op-
portunities for employment for some
years to come, It is, therefore, very
necessary that the matter should be
more deeply considered, and protection
given to the unemployed. Under the
Constitution special protection is given
to the scheduled classes and the back-
ward communities, especiaily for em-
ployment. They are just now coming
up, getting educated, and getting them-
selves ready for employment, If this
age limit is increased for the existing
officers, those who are actually ready
for employment wiil have o wait for
a longer time still. Even the protec-
tion given to them in the Constitution
will be denied to them. It may ulti-
mately result in the raising of the age
limit for employment itself, It might
be necessary to 2xtend the sarvices of
experts and technicians, because their
services are very valuable for the
country’s developinent. But, it is not
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everybody in the Government service
that is an expert ¢r a technician. Mere
technicians are now getting ready for
employment. If taere are a few peo-
ple whose services are indispensable,
the services of such officers might be
extended year after year and they may
be retained in service as long as their
services are necessary. The case of
Judges is a special one, The older they
grow, the riper will be their wisdom
and experience. Dut, with regard to
the other categories of service, this
raising of the age iimit seems to be not
only unnecessary, but also very dan-
gerous, especially in view of the large
scale unemployment which is going on.
A couple of days back, Dr. Katju, the
Home Minister, seems to have said
somewhere that for 314 jobs in Cal-
cutta. in 1950, there were about 50 000
applicants. Recently in another place,
the hon. Mr. Giri, the Minister for
Labour said that the Employment Ex-
changes are over-fuil and that they are
finding it very difficult to find employ-
ment for all the people that are now
waiting. In these circumstances, It
does not seem to be a very hanpy and
a desirable thing that the age limit
should be raised to 58. The younger
generation who are not employed and
those who are already employed, but
are aiming at higher posts. feel that
it is a great hardship and a great in-
justice that the Sovermment is trying
to do to the public, It is, therefore,
very necessary that the matter should
be more deeply considered before a
final decision is taken by the Govern-
ment,

As regards the re-organisation of the
Audit department. # is heartening to
notice that genuime attempts are being
made by the Government to give
greater attention to this question.
Under article 150 of the Constitution,
“the accounts of the Union and of the
States shall be kept in such form as
the Comptroller and Auditor-General
of India may, with the approval of the
President, prescribe”. I do not knnw
whether this has already been made.
In reply to a question of mine, it was
said that whenever such consultation
is necessary, the Auditor-General and
Comptroller will be consulted. But,
under this article, it is obligatory on
the part of the Government that they
should invite the Comptroller to advise
them about keeping accounts generally
and also to make such arrangements
and changes that are very necessary in
the present circumstances, Even now
it is not very clear whether such an
invitation has been offered to him and
whether he has. after such an invita-
tion, taken up the task of looking into
the accounts and making kis own re-
commendations regarding the over-
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hauling and reforming of the accounts
section as well ag the audit section.
It is therefore very necessary that the
Comptroller and  Auditor-General
should be taken juto greater confidence
by the Goverament and be invited to
make the necessary changes or rather
to advise the Government in regard to
making the necessary reforms in the
account keeping, and in the re-drafting
or regularising the existing finapcid®
irregularities.

Mr. Speaker: It seems nobody is
anxious to speak.
Some Hon. Members rose—

Mr. Speaker: Hon. Members have to
make an attempt to catch the eye of
the Speaker.

Shri R. K. Chaudhury (Gauhati):
That habit has been given up.

Mr, Speaker: Mr. Chacko.

Shri P. T. Chacko (Meenachil):
With the general Jebate on Budget, 1
thought that the discussiop on deficit
financing has come to an end with the
reply given by the Finance Minister.
But, it seems that some of the Mem-
bers of the Opposition have not only
tabled out motions to dis the evil
effects of deficit .financing, but also
have raised a fslse alarm regarding
the situation. I have seen In my
younger days that it was customary
for brides taken for the marriage to
ery; not because marriage was bad in
itself. Now we have progressed much.
Probably in very ancient days, when
primitive communism, if it existed at
any time, was prevalent, probably a
man must have considered a perpetual
marital bond to be a mill stone hung
round his neck. But, now-a-days,
even very old people get married.
After a day's strenuous work, ordi-
narily, a man goes home to find solace
and consolation in the marital bliss.
It is not that marriage is bad or good.
Marriage is good and happy when
both parties agree among themselves;
but otherwise, it is very unhappy.
In Chemistry classes we were taught
that water is colourless and odourless.
1 think deficit financing is something
like that. It is colourless. If it is
actually resorted to with due care for
productive investment in the country,
1 think it can produce very good -e-
sults. So, the question that has to be
considered mainly is not whether
there is deficit financing or mnot, but
whether the circumnstances are favour-
able and the money raised by rosort-
ing to this method is invested in a
prgductive manner which would finally
enhance the welfare of the country.

I wish in this connection only to
point out two or three factors which
we obtain in India al preseat. Yester-
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day, the hon. lady Member from
Trivandrum was saying that in the
history of the world, taxation was the
cause of all the troubles and revolu-
tions. It is just a parallel case. Taxa-
tion is peither good nor bad, Taxation
is good when the money collected by
taxes is utilised in a good manner for
the welfare of the country. Taxation
has never created any revolution as
far as I know. It is only when the
incidence of taxes falls upon peg.;e
who can afford to pay and when t
money is properly utilised, we find
that it is for the welfare of the coun-
try as a whole, but when the incidence
of taxes falls upon poor people who
cannot afford to pay, it is bad—really
bad. So is the case here in deficit
financing.

1 wish to point out omly two or
three factors as I said. Take the
question of time, first, For the last
three or four years, actually the Cen-
tral Government and also the State
Governments were resorting to deficit
financing. As a result of this deficit
financing for the last two or three
years, we do not find that the infla-
tionary tendencies are on the inrrease.
On the other hand, we , as often
some of my friends in the Opposition
have brought to the notice of the
House, that the nrice levels are com-
ing down. As the Finance Minister
has stated in his budget speech, the in-
flationary trends have been brought
well under control now. So this is a
particular time when, deficit financing
will not result in inflation. We can
give more employment to people, by
investing this money and, since the
inflationary trends are well t
under control, 1t will only, add to the
purchasing power of the people. So,
I submit that this is a very opportune
time when we can resort to this sort
of financing.

Secorrdly, we are pot gambling this
money which we raise as was Jdone in
Germany between 1914 and 1918. We
are actually spending it in productive
investment. From the budget one
can find that we resort to deficit fin-
ancing to raise about Rs. 110 crores
as Rs. 225 crores which we
are actually spending on productive
investment. is factor some of my
friends have not cared to take into
consideration. When money is invest-
ed in productive activities, it contains
the cure in itself.

Then, again,—I do not take any
time to explain these things—I only
point out another faclor. The science
of public finance has advanced so
much that now-a-days it is possible for
a Finance Minister to control the evil
effects of deficit financing by budgetary
policies. In our country we have not
abandoned controls. We are stil
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having controls, and at any time, we
can switch on lo controls even in
flelds where we have rciaxed them.
We actually control the private sertor.
We can easily swilch on to controls
and fix controlled prices for any con-
sumer goods. Therefore there is no
difficulty in resorting to this process
of financing. Any evil effects which
might reflect in inflation can _be
brought under control by our policy
of controls. Credit is also controlled
throughi the Reserve Bank. The im-
port-Export position is also favour-
able.

Then again, it can be seen from the
Explanatory Memorandum at Page
141, that the overall position is as
follows:

“Taking the budget as a whole
and allowing for an expansion of
about Rs. 110 Crores of floating
debt, transactions in India are
estimated .to give a surplus of Rs.
156.41 ecrores and transactions
abroad a deficit of Rs. 186.06
crores.”

I am drawing the attention of this
House to this page fust lo point out
that the transactions at home are not

resulting in any deficit. The deficll
which we contemplate is a result of
the transactions abroad. That means
that, if at all there are any evil effects,
;.lhey will not be so much reflected at
ome.

[MR. DEPUTY-SPEAKER in the Chair]

1 want to submit a few words re-
garding another matter. The question
of providing rural credit has been
gone into and examined by several
official and non-official committees.
The Saraiva Committee and the
Gadgil Committee have examined
these questions, and they have made
their recommendations long agv. And
in the Five Year Plan some funds are
also provided for providing credis to
the rural areas. But I wish to bring
to the notice of the nhon. Finance Minis-
ter that in the budget and also in the
Plan, the planners and the Finance
Minister have not given sufficient im-
portance to this most important aspect
of our agricultural problem. Under
the Five Year Plan, it is recommended
that all existing agencies for provid-
ing rural credit shiould be allowed to
continue. The expansivn and reorgani-
zation of co-operatives is aiso recom-
mended; The real problem is _the

roper - approach. Under the Five

ear Plan we are providin about

Rs. 5 crores for providing short-term
rural credit, and another Rs. 5 crores
for providing medium-terrn 1uial
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credit. We are also, by certain amend-
meiils to the Reserve Bank Act, allow-
ing the Reserve Bank to advance a
certain amount of money to co-opera-
tive apex banks and also scheduled
banks. But, I wish to point out that
the Grow More Foud Enquiry Com-
mittee has considered the overall posi-

_tion and vome to the conclusion that

the minimum need of rural credit in
this country from institutions will
amount to about Rs. 100 crores. We
are now providing uader the Five
Year Plan itself, only about Rs. 15
Crores and the Reserve Bank may be
able to provide another Rs. 10 crores,
as against our minilnum need of
Rs. 100 crores. I wish to point out
that the liquidation of rural indebted-
ness is not taken into consideration
by the planners and no money is pro-
vided under the budget also,

4 PM.

The Gadgil Commitiee has made
certain recommendations to the effect
that the entire :lebts of the rural popu-
lation should be liguidated within a
period of two years, and the recom-
mendation of the Saraiya Committee
was that the Reserve Bank should is-
sue irredeemable bonds carrying a
fixed percentage of interest, guaran-
teed by the Government or the Reserve
Bank. These recommendations have
not been considered so far, and po
funds have been ?rovided to liqui-
date the rural indebtedness of the peo-
ple. And that is a preliminary for
organizing rural credit for our agri-
culturists. .

I would also like to point out one
other problem, the problem of the
small bankers in Travancore-Cochin,
The bankers in Travancore-Cochin
were not adversely affecled till this
time by the Banking Companies Act.
I do not like to go into the details now,
but these small banks which have
been developed in a particular eco-
nomy in the country and were actually
serving the needs of the rural popu-
lation by mobilising 2nd providing
rural credit. are very hardly hit now
by the application of Section 24 of the
Banking Companies Art. These banks
are having very small branches In
urban and semi-urban areas. In
Section 24 -of the Banking Companies
Act, it is provided that a particular
percentage of deposits should be kept
as cash either in the Imperial Bank or
the Reserve Bank. But' for these
small banks, there is no facility to
keep money in the Reserve Bank or
the Imperial Bank, for there is mno
branch of the Imperial or the Reserve
Bank in places where these banks are
having branches, As T stated they
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are having small branches in urbzn
areas. I would therefore suggest that
cash ,actually kept in the scheduled
banks also be taken into account.
There are other problems 1oo for
these Banks. But [ de not go into
them. In reply to a question of mine,
it was stated that last year, though
credit was provided through the Co-
operative Apex Bunks in’ many States,
in the State which I am representing,
no rural credit was made available to
the agriculturists through the Co-
operative Apex Banks. The reason
given was that there are {wo Co-
operative Apex Banks and not one—
one in Travancore, and one in Cochin.
These two States were integrated cnly
a few years ago. Finally T request
that the hon. Finance Minister that
he should take in‘o consideration the
problem of the Travancore-Cochin
banks, and also that he should take
steps to make available as much money
as possible for providing the rural
credit.

Shri G. D. Somani (Nagaur-Psli):
At the outset I would like to refer
again to the readjustment of excise
duties on the f{ine qualities of cloth.
I had expected that the matter was so
simple and so obvious that the “hon,
Finance Minister would immediately
take the necessary remedial action to
correct the error which to all intents
and purposes seem io have crept in,
in his Budget proposals.

. The Minister of Finance (Shri C. D.
Deshmukh): This matier will come up
in the course of the discussion on the
Finance Bill. I do not know why the
hon. Member should refer to it now.
Last time also he made tha* complaint,
that I did not give an answer to what
he said in the general discussion.

Mr. Deputy-Speaker: Why not post-
pone it to the Finance Bill? We are
now dealing with Demands for Grants.
The hon. Member may confine him-
self only to such ma'ters a§ rpertain
to them. He will have ample oppor-
{unity to deal with this, in the course
of the discussion on the Finance Bill.

Shri G. D. Somani: I will not refer
to it in detail, but I only want to
submit that the Government are 2l-
ready collecting the excise duty on
the revised basis.

Mr. Deputy-Speaker: It will come up
tomorrow, and ihe hon. Member can
say what he wants to say then,

Shri G. D. Somani: Wheiher I will
get the chance to speak on the ]."Inance
Bill, I do not know.

Mr. Deputy-Speaker: But I cannot
allow irrelevant things here.
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Shri G. D. Somani: I did not want
+to go into the .letails, but 1 unly want-
ed to draw the attention of the hen.
Finance Minister to the fact trat since
the duties are already reing collected
at the rate which did not appear to
be the intention of the Finance Minis-
ter, it should have been lovied into.
I shall leave it at that.

Another point that 1 would like to
draw the attention of the House also
refers to the Finance Bill. That is
about the speculative losses which
will not now be allowed to be set off
against any other gains or profits ex-
cept the speculative profits. I am
quite aware of the fact that the In-
come-Tax Investigation Commission
had made certain recommendations
long ago, when this sort of malprac-
tice was quite rampant, but I find that
the Government have rather acted
very late, when all these boom profits
have gone, What J would like to. sub-
mit is that the genuine trade on the
stock exchangey and the futures trad-
ing will be very rauch adversely affect-
ed, if the amendment proposed in the
Finance Bill is carried through, be-
_cause there are so many genuine
traders in so many sections of the
trade and industry, who will not be
allowed to set off their losses in specu-
lative or hedge transactions, once the
amendment in the Finance Bill is car-
ried through. A number of represen=-
tations have been made......

. Mr. Deputy-Speaker: That also may
stand over to the Finance Bill. We
are now discussing the Demands for
Grants under the Ministry of Finance.

Shri G. D, Somani: There is one
other matter to whieh I would like to
draw .the attention of the Finance
Minister, and to which my two Con-
gress friends from Rajasthan also re-
ferred yesterday. That is about the
famine conditions. The hon. Dr. Katju
was on a visit to certain parts of
Rajasthan only recently, and he has
had first-hand knowledge of how
conditions in certain parts, especially
of Bikaner, have deteriorated, and how
the people are actually on the point of
starvation and are living on some sort
of grass or tree leates or some such
thing which is really very detrimental
to human health, “he relief measures
taken by the Government of Rajasthan
are totally inadequate. and I would
like to urge upon the Finance Minister
what was urged by my two other
friends yesterday, that the Government
of India should give further substan-
tial amounts f{o the (Government of
Rajasthan to enable them to take the
necessary measures to meet the re-
quiremnents of the siluation.
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In this connection, I may also refer
to the announcement that was made
by the hon. Minister of States some-
time ago when he visiled Saurashtra,
that a committee of inquiry would be
constituted shortly to go into the
backwardness of Saurashtra, as J:er
the terms of the Financial Integration
Agreement entered into previously.
So far as that announcement went, it
was all right, but since it referred
only to the State of Saurashtra, I hope
that when that committee is consti-
tuted, it will also inquire into the
backwardness of the various _other
Part B States, with whom the Finan-
cial Integration Agreements have been
entered into. As a matter of fact,
such an inquiry is long overdue, be-
cause in the terms of the Agreement,
it was specifically laid down that the
Government of India would start mak-
ing such inquiries at -the earliest pos-
sible opportunity, and take such mea-
sures as are required to bring those
backward areas to the level of the
-other States. It 15 now therefore in
the fitness of things that the inquiry
committee to be constituted as per the
announcement of the hon. Minister
of States, should alsv go into the
conditions of ithe other Part B States
also, with whom such  Agreements
have been entered into.

Then regarding the general ques-
tion of capital formation and the deve-
lopment of industries, I was glad
that the other day the hon. Minister
for Commerce and Industry while
replying to the bndget debate indicat-
ed some measures to make investment
in certain industries more attractive.
I hope this amnnouncement would be
followed by some concrete measures
to stimulate investment in the indus-
trial development of the cougtry.

As you are aware, the difficulties of
the investors are fuite obvious. We
know of several big postwar com-
panies, in all sections of the industry
like automobiles, engineering, cement
and paper where huge investments
were made and although now about
six or seven years have passed all the
shares are still standing at a discount
and neither the shareholders nor the
managing agents have been able to
make anything out of these projects.
The difficulty, therefvre, of raising
any fresh capital for industrial deve-
lopment is quite obvious. We have
heard from several Members about
the successive reliefs in taxation which
have been given by the Government
of India, but here are the concrete

roofs as to how these concessions
zave helped the industrial growth of
the country and how the huge amounts
invested in new exnterprises have siill
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to receive any adequate return on
their capital. The situation, iherefore,
has to be faced in its proper perspec-
tive and if the private sector has to
play its role und has to take the
necessary steps not only to maintain
the present industrial production, but
also to expand the resources, then
certain favourable factors have to
be created and maintained, so that the
capital-—necessary resources—may be
available to the sector to implement
the rolé that is assigned to it in the
Five Year Plan.

I will only refer now to the question
of rehabilitation and renovation of
the various industries. It appears
that the attitude of the Finance Minis-
try now seems to be to shelve the
whole issue until the Taxation Inquiry
Committee goes into all the aspects of
taxation. This will really be a very
undesirable step inasmuch as the mat-
ter is really very urgent, It is a
question of not only Inaintaining the
production but of enabling the industry
to produce at the cheapest possible
price the best possible goods and also
to improve its competitive capacity in
the overseas markets, I am aware
that it might be necessary on the
part of the Government to sacrifice
some revenue lo come to the relief of
the industry in this connection, but 1
can assure the hon. the Finance
Minister that any sacrifice that will
be made will bring him rich divi-
dends. It will enrich our economy in
So many ways. It will enable the
industry to cater to internal demand
at the lowest possible prices and it
would also enable the industry to
compete in the foreign markets to
bring in valuable foreign exchange
and it will bring about so many other
beneficial results that any sacrifice
that the Exchequer will make in help-
ing the industry to renovate ana re-
build its resources will ultimately
bring in much more fruitful dividends
than what the sacrifices might appear
on the very surface.

_ I shall only refer to two particular
industries—jute and textiles. There
has been quite a long period when the
jute industry has had almost mono-
polistic conditions. But the condjtions
have changed mow. New jute mills
have appeared not only in Pakistan
but in several other countries which
have now made the position of the
jute industry of our count really
very difficult and very awkward, Sc
the question of renovation and
modernisation of the jute mill indus-
try of India is really a very urgent
one and unless some adequate mea-
sures are taken, we might lose a very
valuable portion of our jute trade in
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the world market which will be very
detrimental to our own economy.
Similarly the question of the textile
industry has got to be viewed. When
the textile industry is made to contri-
bute so much from its excise duties
for the rehabilitation of the handloom
industry or to meet the general re-
quirements of the general revenues,
there is no reason why the industry
should not be allowed to keep a por-
tion of the excise duties for its own
rehabilitation purposes. It is a ques-
tion of just enabling the industry to
go on renovating and modernising its
plant so that its production can be
maintained, and any help that the
Government can give can also be on
the condition that the industry itself
will do something to share the burden.
Any scheme can be drawn up which
will be on the basis of an egual con-
tribution, both from the industry as
well as from the Government to enable
the necessary resources to he created
to cater to the needs of this renova-
tion. And I hope that the hon. the
Finance Minister will not allow this
issue to be shelved till the conclusions
of the Taxation Inouiry Committee are
known. but will treat this as an urgent
issue and will either appoint some
Committee or will advise the Planning
Commission to go thoroughly into this
question so that the needs and rejuire-
ments of the various industries for
rehabilitation vurposes may be inauir-
ed into.

The subjects which refer direcily to
the several demands that have been
made are several and I will just refer
to one matter about which some criti-
cism was made yesterday, My hon.
friend, Mr. Morarka, criticised the
multi-purpose rational sample survey
for which a demand of Rs. 45 lakhs
has been made. I do not know whe-
ther all the
were correct. But this much is cer-
tain, that unless we have definite eco-
nomic data we are in great difficulty
about all our economic activities. This
department aims at collecting impor-
tant factors regarding production, con-
sumption and other aspects of eco-
nomic life and it will in future be the
central focal agency for carrying out
such sample surveys.

The Finance Commission in its
report allocuted the excise duties to
several States on the basis of popula-
tion and the Commission observed
that for want of data on consumplion
which should form the basis of 2llo-
cation, they were not in a position_to
allocate on that basis. Also we find
in the Report of the Pianning Commis-
sion that for want of proper data,
they have not heen able to proceed in
the way which they liked to. For this
reason it is very important that we
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should have actual data for all our
future plans.

It is very good and heartening from
many points of view that a Taxation
Inquiry Committee has been appoint-
ed under the distinguished chairman-
ship of Dr. Mathai. hope, as it is
expected that this Committee will be
able to prepare its report and submit
it in the course of a year, we shall
then be in a position to find what is
the actual state of things regarding
taxation in this country—both Cen-
tral as well as State.

This year the Finance Minister has
not come out with any fresh proposal
for taxation and has pointed ocut very
rightly that he has tried to dc some
re-adjystments here and there. Last
year, he characterised himself as the
residuary whipping boy of the Govern-
ment of India. I think becaus. he has
not come out with any new taxation
proposal, probably excepting some
criticisms here and there he has not
had many abuses that he always used
to have from somle Members. 1 think
that we shall be in a position to find
out how far this country, in different
sectors, will have to pay the taxes
when this report comes out. Of
course, the Finance Minister pointed
out last year and gave some figures
showing that this country ought to pay
more taxes to find the money for our
development purposes. He gave us
figures saying that this country is
taxed only to the extent of 7 per cent.
of her national income in comparison
with other countries where the taxation
goes up to 21 per cent. of their national
income. However while the gquantum
of taxation is an important matter,
the way in which the taxes are spent
is even more important; and more so
in a Welfare State that we are going
to have, The Planning Commission has
given us a programme of work which
is to be followed by the financial ad-
justment of our country. This year's
budget has been framed keeping in
view the several development purposes
for which our fin are to be spent.
In this respect , there is a great
need of collecting correct data as to
how far these financial activities are
proving successful. Unless we have
actual data before us, we cannot find
out what results we will have.

—

Another impggtant work that this
Ministry has
over the expenditure of the several de-
partments. We have always been
faced with a difficulty that we have
found that the Finance Ministry in its
eagerness to exert financial coatrol
over our expenses, have sometimes,
created bottlenecks also. Of course, in
the reports of the Estimates Commit-
tee and the reports of the Public Ac-

do is to keep control §
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counts Committee, they have often
criticised the share pf responsibility of
the Finance Department in the matter
of their controi and supervis.on of the
finances of the several depariments of
the Government of India, But, still
we must not forget that when some
adequate control is necessary, it is not
to be done in a way which might
create bottlenecks in our activities, so
that there may not be proper progress
in our work.

The other day, in the course of a
question on the floor of this House, we
came to know that out of the 8 crores
of rupees which were given as a grant
to the Mest Bengal Government, up to
the end of December 1952, only 4
crores were given and the remaining
amount was given for the remaining 3
months of the financial year. I am not
sure of the reason for this state of
things; but, I should think as we have
heard complaints before also, that in
making reimbursements to the West
Bengal Government for their rehabili-
tation expenses. the Finance Depart-
ment has worked in such a way tbhat
they have been placed always in diffi-
culties. It has so happened that the
West Bengal Government had to ad-
vance loans from its own resources
and it was not able to pay instalments
in proper time on account of which the
rehabilitation work has suffered a
great deal. I think this state of things
should not be allowed to continue;
there should be proper control. Along
with proper control these disadvan-
tages should also be looked into.

There is another important matter
to which I should like to refer in this
connection., In rehabilitation matters,
the Finance Department should also
be prepared to Jook into them not from
the commercial point of view but from

the point of view of rehabilitation. I -

shall give one instance, to illustrate
this point. course, this will come
under_discu when the Rehabilita-
tion Finance inistration Bill will
be discussed. 5till, I want to make a
reference here that the 6 per cent. in-
terest that is charged for the loans
that are advanced from the Rehabili-
tation Finance Administration is very
high and it is never expected that the
loanees will be _able to rehabilitate
themselves after ing so high a rate
of interest. We have been told that
because this part of the Rehabilitation
grant is being managed by the Finance
Ministry, they look at it from a diff-
erent point of view and they take the
view that this department ought to be
self-supporting, so that whatever loan
is granted, the interest that wiil be
charged. or the interest that will ac-

7 APRIL 1953

B

‘Demands for Grants 3818

crue from the loans given, should be
enough to bear the expenses of this
department. I think that this view. of
the thing is rather hard and it arts
very harshly on the loanees who take
loans for rehabilitation purposes. I
need not go further into this matter
because, as I have already pointed out,
this will come under discussion when
we discuss the Bill. I have ng more to
add and I hope the Finance Minister
will be good enough to take these
points into consideration.

st @ws  ( gewfard)
JUTEA HENSA, 9T F F T LEH
# oo el #Y aFAT g @ oav av
@ ur frear a AT AT L wE
qETg 9 | I & TEd fa=m s
TIT AIH 9T | Fgid 999 TF 7
TaE @ w3 uer A
M &, § HIH A qT a1 oFf FT AL
TER § gf e @ wF | a7 w=a
=3 AOF IT F I@RH WA
et 4 gF AUF g A=raw
S OF 77 T T G0 TAT FT AT |
I § 99 7 7% N1 " frar w3
OF 9T qI T4 | 9 T g« R
¥ A8 G § § A97 @ dqr wer
A arEaTg AR 9| W AT 9 W
HqF T W AR | AU ARAE T
FHIT 7 IF T ag T A7 A W IY
q ammg 8 Fa1 5 T aren, g
TSl § 78 g a1 5 g qed
U THA Tl A T AT TATH
arfe 3 9y ards AE Y | 37 T
A 7R 7T AT F9E, A I I
&t ardy wrE A 7g ot are T v ag
Aot WA HF
O S0 A AT § 7 O e At §
WX 7g HHT A aoar | TG A R
Ll 1 2 FF 78 o wfae am awm
g < fF g & T weTar § WK
I9 gUA A F TIg A<G B AT HIAT
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WA AA § | o9 S ] G9F | AT
g fF wredqw fafreee #1€ 7€ o
FC AT R & a1 Fgd & 5 gz
dqzdee frd o1 @ & W Fa &%
yTHERE 49 gere fEar srar g,
e frgmdas~g waugl
99 WEEEY #Ays der< faar o,
&t ¥g3 § fF 7g T adwE, @
Fag e ar g1 TR OE
Frgfre wrf Y aF 0] gT FX AT
qeE gET | SEIA 4§ Far @
Efpfae @A faT & F37 §K § |
g 7 717 framm &1 gQrzveEEEr ar
q7 a2 wran 5 frgd e o &
CF § 37 & @18 A gATL BIEA
fafrt arge 8 sdla Fr a4t fF R
AET dXE § §EE FH @ A4
gyar Agf wrar g a1 @ Sfwefae
GrEAfT Ffad |

% A w1 o few A war
f& g 7

staes: MIHFF AE A
Fgrar fr e d, JTwam Fifag
at & o qrEat § AT sE€m f
q g UF AT F¥ 77T AT FE, T
X, 08 ITHEF & | AT § 9 B
I g 37 F1 N TEEH A @@
qrt g9 a9 4g 90 39 OF  agd
73 gheggra 7 1A @i, M gF -
far & R A F a9 g § A ITH)
TE A H AN I1F F=AATE o
TNSAAT F FETU F (90 a8 FZ7 FTR
€ grr fF 39 aodle § g8 |\
& "R Wi qg aadrT T4 w6 ar a1
qIT G 4T T AFT FAEG
qET & Fexg FredE I AL § w0
ff I OF cATT IT F  FIAA
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w g | @ T Frode g ag W
g o7 g W1 I gET ST AT -
ffrFd e gRoraE A9 ¥
W T3 g4 & 9 Fer A1 fF g0 w0 F
3570 F 7EA %1 @A FA A AL AW
T T g A § | 9T T
FTA T wge 7 A aga feAT & MeFar
Qg ol IF fF 9@ 73 gw
ST FYT ST @ AT W gAY qre
FITAT G AT F T IR OF GRT
|7 71T fEar 91 AR 9EW g Farar
a7 fF g/ woT T EHE F409 09
AT F 3 a7 Afegd fomew s o =T
F§ | T EIEEAC F1 AT FA
& ford gurd wré #Y 7g "= ge
AR FEIA G X A% g€ FL AA
g foradt 5 g ot % TG @ F |
T ZIS9 I9 919 & (97 @ §fF
TR T F A fad wF  foaA
fFeod s A 39 &1 39 @@
¥ o7 A1 F29 F1 fow qmn Sw 9w
77 WA 2 gw A7 A
g, 09 gATQ dAfawar 7 faars g,
Fgra & garxr A fac s €
7% favrs gard 38 9w F Wi
Mg sgas Fard A §1 5
FEdz §  gEL A HTE | o=fEl
gAdeedz # A7) § ST, FeEd
gfqm, awied @faw o7 fwfae wg-
AfET | 73§ NI weE a@ @
T A9 ¥ HI9 AT 776 NAfEr §
qafw 1 A TTRE g g
7ET g T WX a9 A ar F IR
A1 91gal § 5 ag oF gdar w99
famr §1 gad fagd darc 3 &
fF gd a7 wrdr 3@ 9x Ifefae wrd-
AT o ¢ | Efefae At
FHTAMIE | AT NFF gat A F
agT avar Efwfaz wrgdAfan foar T
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[ sww]

g W agT aver Hfefar erEfa
fear T & 5 X aT% @ 1@ WA
ui @t & fF gAeete & amEe |
o ar fwfae wreafan #f ama g4
9 W F77 4 f5 efsfae et
T Mfed 7 ot v ag T § F
e et § aawr & | ° A
A g T F e @ afe e
@[T AT | oArfET gwWT A W
TR § ITHT g gAEl  qaAT &,
W 391 439 # fod gt A AR
N FoEIo & w7y S AR | forrt
TR feards §, ga@t g0 q@ar € |
TR g e § 5 Saww & faen
AT | FEN F, ae dfaw §
ferm o wwar €, ferm s
gfar & s owwa g W grd
At 7 fra gw aw Efefae
wrEAfaT geaww g 9T @@

g1

[Paworr TuarUr Das BHARGAVA in the

Chair]

@ @ mmwmar e s 7 .
g safEw  ®iR Idics @ ™
fmrEmaAEifIdadgy 5 gt
3 § ag A A v 3o § R
1 Fgar € 5 d5w Fx worAY,
Feor € f dfwfae sredfian 7 9,
®1E FgaT € ag W F | S1§ FgA
RFA T, RIAFH W@ ™I AR
% gwmar g 5 a8 gk @A § fa
FHE | qW a1 93 98 3§ froag
Zriz 1% § A 9w # 9g g1 A
T®a § W g v § v g &w
F7 Wifas dg< Fa1 § a1 F gwAar §
& R iz @ o Fn oW
s @t a3 fF o fiw et F g
wifas feafs Sy gaaeft 1 -
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o Sqqa & AL § qg qAT AT
2 f wr dqam W agT wfed
Fw ¢ wrEg Tm A A ey gy
f& Zxgm W T@Er 9@ 1 WX
W = faemem @ AR g § aveE
¢ ag 9T & 6 owro & gremw §
Tt Fwie aga e a@ fan
A ot g wgde dRT d #09
N FAT TAT AT AT A L,
T T TET AT A
T AT TAAAE FY ZEQ AT FreAT
T IW TAEEHE F) QA FW F fAq
Y mfee ag #1€ dft fw T § fr
2HIA TITAT AW T A AT AT AT
#fwfae wreaf: @ fran s an a fear
T | a 4g & f5 gd WuA g
T gu A A fem @
a% agaE | wF dg qga qate &
fF R gar Fgfre g avAr 99
o w1 9 5 ' F STy F7¥ W oA
ggt I FI AT TUE AW T AR TR
agt &t femmdt 2, w F AL AT
fF ord =9 & IFFT =@ AT A
THIT AE A ®W H  9F aN(g Fow
TATAY T, IEHT I G FF AT
£ AL AL IR U FE AAE 5
dfad == 7 v fFar T | F W
g fr e mifcw e amge # gt
a7 argfad & FwFL aWd § | W
Tg g WA q A IR 7Y AFAC
@ off WK A A gl awAC d@Y
IEH & A B WF YA AGAE |
IER Fel FEEE A g 99 awig
HIETSA 91 1 39 THE FATFIRT By
'fﬁmqeﬁﬂzﬁmﬂﬁfﬂm
¢ fegr T a1 | AT FEE &% 9
¥z qfge fif@e & &< faan m@n ife
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IEA qg M Fg a1 fF ¢ T
FAATIAT FQEAT AEAMT | A AR
IREIM Og 79 ¥z fxar wite wfeas
# ag ¥ea & fr oY ¢ a7 q@T 9T
% g @31 adf, aftts Py ST
AT 4T JAE FE FW @ | TR
AL A1 A @ | T 94T T I
a9t # wia 7 afew w9 7 TG TP
& 1@ mfax 7@ W o g
Tg 7 IS F1 oAGYS A F
WH fr s s &t q&Fa @A &
TR FAEE gy, femr man E o

’ ¥ g o #T @ a1 fF qg
o fF TEERe g | WAy
wwer § fesw @ ) TR ®
g dwd gh, S ¥4 w7 e, g
tecceEEiR Eac fEs IR
@t = & fr foaa e @n
wWEn § faar g, @« g IEe
w03 T 9, T3 AR T
A qe ag < et & e
AT AET ST iR W AT TR
&t o aeFEl | A fy dm F fed
qf T & T gFger T A
WX AT GFdten Afedy owr @
g M fs 39 o0 F1 w=gr AT
% | WA e g fE o gAm
LI F AT S OF F AR CH  TE T
AFrezw P A ONE W@
€ gaF #1f ot a@ AF g foed
®E T o FE A fAwe | qg AT
N & a1 T97%a # LA T 7F A
T AHAT FifE A IR qHEE F
W omg | afer IEE wg W
wET Pt 2 fr ot sl qafaw
TR wt #few s &, =@
ferRomese e ¢ 1 ag qafas
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Aty QY 7 & i g aelt S
g afer 9ad agy & favrare srfr
g o fF oF % o #r agr R
gy w6 & afea ag feald-
AT §, Tafd s w3 Sarerdr
§ 0t a5 s ARa g ar 9% &L
T @ & fF oA AEw s g
T3 A 919 AW} g T Tgar qrar
¢ wa f5 og T @ € 1 dag
T wEm & A ad
e a8 g T qafas 1 qar
& A THw) aga MR F &= FAT AIfEd b
AT 0% 0% arf 9T e g Tfed
TR ¥ 9g guwat g 5 99 o 1@
T { fF gn 3aA1 T W TR W
FHT a1 AE A W SarEr AT [ qEr
TF 3 g2 A gl | gt 7 I AW
& awar € 5 o9 =19 qE R 69 Y
2w § AR 7oA qafaw GEeE §
9T F1 79 a@ 14 7 I 6 TH
o W AL @S A qH | AT A
FIAT qgT WA AT AL E | @R
¥ A9 o HAT S § g g o
wEM fr ag wafew GFEIE E99
# Aad 7K FWY Foel §1 A
T gu it gara 3EE fd IR
qofes @ a 4 WIAR W
WEAAA FIA FL AR OAT
W9 fF farg & doirgfer g & 9t
dar &< T %) area § ag @1 A
& a @ oA dw s dar A
foqa &5 7 &1 |

&9 A Agafor e fo faar-
T AR ¥ AT IR TgT WY
g | SRR 1g T fF qefaw
Gefafream fefese a9 9wy
e & fir 75l AT 39 g A Jorew
& w ol faeg ol ot g )
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[= #w=] -

¥ v g o fragd feedt
afl e ww ifedr § W &
e faa W ag7 w0 qEdEr
gt & T 7 9% o Y Sy
wd &% &Y ug faar W@ @ fF 2
T 7% W i deffe
WE WA AT D A T
e ST am@ F TE wgar |\ Sfew
ag o= & fr 1 T AE G
aré s foawd fF g qafes Q-
fafgmr 2 & @ &1, fefew
WX T daw 1 AR ufas gat
ag w&fas N fenizy # qweiwi
¥ frd st feeifs @1 o St 39
qafaF TR I FT ag Fedl  FA A1
fux § 1 wifex Y A WTE
e 71 @t g § ag @ ez
Az & FIt € W ag A 9
gt & ok fefew daw g aw
g ? 1 g 9@ aF Tgt garR
. 8 HI I aefaa T @) fe gy
ag da1 X # wrd F fad @ won
WA HFRATTRB G
G9 aF gk STIWZ @iy TE
q@q qrEA |

T F AL A A ISR A A9
foe g R W F e wraAE
fafree< #% ar< <& 1 o 737 o A
g ¥ 2 9% § R g du A 'gemgiae
399 FT TN TULEE 499 ¥ F4F sq1aT
¢ A W o @ aw e
g a9 qees @t ¢ R g W
TFOR FT A § A AT & T4 a1
& W o Aden ag v @
A & v N wFaT AR FEAE
fafeex & oam 3 & f 37 AT g
tﬁmﬁiﬁ T AW Jg ST uR

Y T WA & 5 fFaar @ oy g
g I I W AL 9rAT | T3 A
TAER AR IAiEE GRFIAA Y W@
amd g a1 33T wg fr oAt ey A
It I AT ¥ IAT F TAIAIR
& W T {R B ;A & w )
T ¥ 9919 | fa 44) g 7 wearm
mFgm IR F A
e W 9] T o9sY, s fF
TFde gE | GENE §ga &0
EEEY 09 AEH 9¢,  HATAR,
T, W ag e awr few
8, 99t & A fr Qe g
Yo @1 @ A K FAT T
GdE A ¥ w1 T oA
¥ aga @ o 99 @ § faT W
e TgET A 8, S WX F §
I F I S FERET g 98 1T
w9 A I 1 T aw@ ¥
ga M ¥ DT AN & e,
% g, fawy, s 2w iw
w7 T | T a@ ¥ faew
A FE 9 2 )

ar # 7 & fF R g7 Al
FY geT faar I @1 0w 0T g
g TR &w fah 30 9wEe
wWamm, Afferad aw
A IE | F gwewr g 5 e @
gy 1§ surer E & 0 o fedt o
WA MR R WA F A
At g e TremiaE W A g
e #T 39 qwEET FE aga saar
qTET A& & 1

Shri C. R. Chowdary (Narasaraopet):
Ours is an underdeveloped country

*with a semi-colonial economy. The

need to develop our national industry
and agriculture is great. Nowhere in
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the world #femine and poverty. are so
widespread @s in India. We are now
expecting 10 develop our mnational
industry antl .agriculture, The Plan
that has naw :been placed before the
nation is the First Five Year Plan.
The First Five Year Plan envisages an
expenditure of .about Rs. 2,069 crores
to achieve the cbjective of developing
a true natiendl industry and agricul-
ture. But ane we going that way: tbat
is the guestion that naturally arises.

We do not have:all the money neces-
sary to finapee the Five Year Plan. We
have naturally {o loek for outside help.
It is estimated that about Rs. 655 crores
we have to get from external sources.
If external belp does not come, we
have to resort to taxation and internal
borrowings. im case we fail in this
also we have to Tesort 4o deficit finan-
cing. Therefore. it is ;agreed that we
are lacking in necessary finance to
implement the Fiwe Year Plan.

May I ask the Finamce Minister
whether the taxation and internal bor-
wrowing resources are exhausted before
the looked for external economic assis-
4ance? If not, why not? Did he fail
in his attempts Lo get money on laxa-
tign and internal borrowing before he
envisaged deficit financipg to imple-
ment the Plan? We have already bor-
rowed from outside money to the {fune
of Rs, 156 crores under various heads
of aceount. The Colombo Plan ;s thesre
with its six year period for completion,
©Our couptry is covered by this plan
along with cther under-developed
countries 4n the South-East Asia. This
Plap is talked of as a plan under
which we are receiving economic assis-
tance from Britain to develop our
national industyy and agriculture, so
as to become economically indepen-
dent. But neither the countries en-
visaged by the Plan nor the sponsers
of the plan do possess the sum of 1.863
milllon sterling envisaged to be ex-
pended under the olan. Briain agreed
under the plan to unfreeze the 250 mil-
lion sterling balances that stood to the
credit of the countries to be benefited.
Canada. Australia. and New Zeaiand,
our colleagues in the Commonwealth
agreed to give credit 1o the tune of 100
million sterling. The rest is not cover-
ed by anything. The plan lacks basi-
cally the necessary material founda-
tion—hence it is bound to fail.

This plan envisages developmen: of
agriculture in the first place and speaks
of 10 per cent. expenditure on the
development of light industry. There
is no mention of heavy industry and
its developmeni. There is no attempt
to solve the problem of unemployment.

56 P.S.D.
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It does pot aim to improve our stand-
ard of living. The emphasis is laid on
agriculiural development and trans-
port development.

This plan. in giving the so-called
economic assistance envisages increase
in pr of strategic raw mate-
rials and development of transport

ties in the borrowing states. The
effects of this so-called programme for
development and reconstruction on
cur national economy is: it would re-
tard the development of our productive
forces, it would increase our depen-
dence on the big capitalist powers and
it would lower our standard of living
which is already very low.

All this can with ihe same empha-
sis be said of the economic aid that
we are, as is said, getting from the
World Bank and America—the dollar
loans. This Bank was described by a
Member of the Iranian Delegation in
November 1951 “as truly 4 Bank of
the rich. run by the rich apd naturally
working for the rich.”

The conditions attached to the loans
we are getting from this quarter are
burdensome. The interest charged is
very heavy. The British Colonirl
Development Corporation rejected a
loan from this Bank for the simple
reason that the conditions attached to
it were found to be burdensome and
the interest claimed was heavy. But
we never hesitated te accept the same
terms and conditions at the risk of
abrogating to such an extent our
sovereign right.

Then there is the T. C. A. and it is
said that we are getting aid under it.
It is not really the economic assistance
that goes to the development of our
national industry and agriculture that
we are getting under this scheme.
Burma rejected the aid under the
T. C. A, as unacceptable. May I “now
what are the special reasons and what
is the special situation that warrants
India to accept &aid or assistance
under a scheme that has been rejected
by our neighbour in the East?

I like to say a word on ihe kind of
private investments that we #re getting
from America. These private invest-
ments are not new lo our country.
We were having these private invest-
ments long before we attained our
political freedom. What is the past
experience. what is the past history
that these private investments tel! us?
They have proved to b2 a drain on our
national economy: it was a way to
funnel away our national wealth.

This being the case. why ‘not our
Government adopt a bold policy to
levy direct taxes such as agricultural
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[Shri C. R. Chowdary]

income tax on a progressive basis and
find the necessary resources for tne
required finance? Why do you not
take up radical land reforms on a
basis of no compensation 10 be paid?
Repeal, if need be, the Constitution in
that respect. Why do you not resort
to levy tax on unearned incomes and
increments? Nationalise insurance and
banking. This will hurt your support-
ers—the rich. That is the reason why
you are hesitating to touch them, the
rich who are responsible for our
position and power.

Anyhow, your course of conduct re-
veals that you have determined to rve-
sort to deficit financing. Will  the
situation in the country permit resort
to deficit financing? Ours is essen-
tially. as I said already. a colonial eco-
nomy. Our country is an under-deve-
loped country. We have got hardly 10
per cent. dealings on the national in-
come activities. We have not exhaust-
ed the resources of taxation. There
are no price controls, With all this.
your attempt to resort to deficit finan-
cing is basically wrong, though it is
said that deficit linancing within cer-
tain limits only, is advised to be per-
missible. The result of deficit financ-
ing goes to benefit the rich, your
henchmen and collaborators, It will
hit hard the fixed earning greups, the
middle class and labour. This is the
experience of the people where deficit
financing was experimented upon under
a capitalistic set-up in industrially
advanced countries.

We are not opposed, on principle, to
borrowing. Let the borrowing be on
the basis of equality between the
creditor and the debtor, Let it be on
reasonable and &cceptable terms. Let
it be for developing our national
industry and agriculture. Let it be for
strengthening our national economy.
Let us develop on lines so as to be-
come economirally independent. On
these lines, if our Finance Minister
goes about begging, we have no objec-
tion. Let him go to any quarter he
likes and get the money that is neces-
sary for developing our indusiry and
agriculture so as to achieve the object,
namely to become economically inde-
pendent. But if the begging resorted
to by our Government is to leave us
economically weak and to strengthen
our dependence on capitalistic big
powers, we object to it. We like 1o
record our protest. My fear is that
ultimately my friend the Finance
Minister will be left with a broken,
empty bowl in his hand, disappointed
and depressed in spirits.

Let me te]l him that what locust is
to vegetation, what cancer is to the
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human body. ihe American dollar in-
vestment is to our national economy
and to our body politic.

st gwo dto fag (fyam arge
—af=w) : gunfa wgeg, wEAw
fafreee qro oY wiF @gi 9 @
W 3T T gEW X wwhA F@0 § | A
a1 2 TgT T & AT wfgs Aifa
¥ W ¥ w9 sEdl 51 oF & 9%
AT 75T qfek &, 7 e srendY grfaer
FH FT A1 GF § a9 qFES T
F1 TEA TGN 41, IH FT STH THC
F1 HIW FEAT AMMgd | AT Hw
A1 ATAET FY FeIAT FX F AV FFAT
oI AT § 45 g §, AT weaAn
F1 QU 7 g9 @ FT Iz 487 GG
AR qrgEr dar 6 & W w=Ee
RHAGE LT ITR A & fad w1
T X T & fad aew A€
§ "X g A o9 T AEEmEaw
FeqQ Y 97 i 7 et 1 3w franai
HR A9gd F g9 § g § gfa
AMT TFL F W IS FE &, AN
fomr s gaTe faeT Wit SEw
& A7 7o T T HC I B agHE
F a1 FT aga @1 NG F1 AT g
T FOA FT FoqdT FAAT FEA 8,
THT Y FEFM AT qE 9T F WA
I fFmr @ § W IW AWEW
FrEaFTQ WX wEgd #oS qZal
¥ AT o7 WE W 9 F fow,
F fag w1 g1 F fad w0t &7 zaw
¥ aeed @d §, 99 &1 O F gAne v
wF wrAr @rnfas 2 s ag s A7
w9 0T 9 & | 39 fag @ ¥ sgvar
FE@ 79 1 #1 § 5 a0 q@F ¥
TCH FATL CEHIL FT A AIZF AT

arfed |
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¥ o oF f9y &1 @A 90 g
S aga T # fager gur faen
¥ gt M mee F v wf
HHR G 1 aCF A AT &, 7T
AR AT BRIT qoAI g, o 7 AT
1 wifaw 4= §9 § I9 v §
Wl ¥ U §9F BT AIH JAX W
% qE FAT AT & | 9§ & o fawg
2 fs @R 39 9T 51 faogw 4=
| 7Y & AT 39 SF 77 vefafr e
WA FY IAGT &, ACHTL TG AL A
Fg TEdT g A | A HEW
oar 3T 3 AT g 98 et
& T frzw g aif &=
T WM F oA AT WrE Ax
I F F1 @ A F=Gy sqaeqv |
FTAA, WELAT, I H g7-
B &7 IT RIS A FOAT AT
2 fF g FTHEHT qag & | § e
g fF ot @R 99T am ¥ AR
I9 RE! 1 IF T ITNE FT TS
HIT I79 F AT IgT FTH TIAT FHC
Y qgi & faw wpar

TR F IHTEF FIIAFTA FT 30
TG YT FT I TG W I F e
¥ g fad o &, S adt ww st
TAT FT Yoo TVW HT §GHR 0
fagr straT @ #X Soo ®G AT FHEA
T AR TH A1 F gra 7 a=ar
& Y SIgr FTHTC T AEOT § FAAT T
AR AT § IFF ARH F IAEH
FIFIT 30 WX UGG & fgara &
= fed @rd, @g ¥ a% AR
% @ wrew ¥ RO @t g g fE
qEH §aT FA areat &1 9 #faw
fear 1 | SoaTRwt &1 wTRF wWiEE
TR AT AT A v g v A=
F qrzdt NN ¥ of ® "rde 9 fFami
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¥ co ®IF M Yoo ¥IF AL F WA
Favm Edy 37 AR a@gma I
X & 1 FL IH F A A F A
I &

5 P.M.

& §A A A ST AT FgA
giFgma t Fm AR
TIHTL T G A9 gHT 9Mfed | T
@ T ufad qTH HEIC FR a
T ¥ I FT 9gq aET AHSAT g aHA
2 1| & framt #1 A 19 ¥ fega S
arfgd, wifs 9 v § @9 IART
g ag fram &1 &)

TR g & faAi 7 g Fr migw
Hife &7 fa<ra fFar &\ R WA FE
TEIeTE g g R g F i 9%
70|t #1 FrE mTE Tga @ 9gETs
2 | e oF aga T TEET TER
 qAWA A ST 97 I g A
g TOF gvare ¥ GO &1 {7 T4
oY & W ¢ 5 9w §1 FeEw
AT T F T B @SN GIA |
AfFT @ F FE A A a0 § W
F1 0 a7 FUTET AGH FIT @, AT
TOq q9FT 3T F7 9gqF F@T £ |

# ATEIR & ®r3A  fafrey arfgw
FmmafirseEmfrageamaR &
Tt #T TF I & WK ST ST A
widg 7 framl 7 a9l ¥ 59 @
I FT GO FL |

# g7 TR F ATT [T FT GALE
J|E

Shrimati Jayashri (B~mbay—Subur-
ban): Yesterday inv friend Miss
Annie Mascarene blamed the Govern-
ment for this tax and that tax. May

I know whether any Government can
be run without money?

Kumari Annie Mascarene (Trivan-
drum): With lesser tax.
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Shrimati Jayashri: How is she
managing her household? Is her cook
sweeper or bearer doing
service?

Kumari Annie Mascarene: We do it
ourselves.

Shrimati Jayashri: We have received
a circular from the Taxpayers' Asso-
ciation of India Ltd. in which they
have expressed their deep appreciation
of the proposal to raise the exemption
limit for income-tax from Rs. 3.600 to
Rs. 4 200 and I also thank the Minister
for giving this relief to ‘he lower
middle class people. This will enthuse
the people and make them take more
interest in the small saving scheme.
I am glad to say that this work of
organising the small savings schemes
has been assigned to women's organi-
sations. Women. if they take up this
work, I am sure, will do it thoroughly
and conscientiously. I have received
a letter from Bombay and I am told
that they have got very good response
from the people and also from small
collections.

Small savings movement which
hitherto was a movemest for encourag-
ing habits of thrift among the poorer
sertion of the community has now
added to it the noble objective of help-
ing the successful implementation of
the Five Year Plan. For the imple-
mentation of the plan, all our resources
and the chief faclor, man. are to be
vitalised. I am glad that in the revised
Five Year Plan, more emphasis has
been laid on social services and social
and economic factors are viewed in an
integrated way. In order to secure
social progress, the State has to grap-
ple with five giants, wani. disease,
ignorance, squalor and unemployment.
The social problems are vast and in-
tricate and they zeriously affect the
health and economy of communities
in our country. There is the problem
of balancing our population with our
resources. There is increase in popu-
lation and each day adds 1000 mouths
to feed. There are the problems of
destitution and delinquent children and
unemployment which have to he tackl-

ed through planned economic develop-

ment designed to raise the standard of
living. Then we have to go a long way
towards elimination of the hardships
under which women, Harijans, tribal
people and displaced people live. We
have to evolve a national policy to-
wards the physically handicapped and
destitute and delinquent children.

The problem of traffic in women is
very serious. There are not enough
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homes and reformatories and also not
enough vigilance branch lice wao
could take up this work. e Associa-
tion of Moral «nd Social Hygiene have
prepared two Bills to regulate and
license institutions caring for women
and children. At present in many
papers we read t Ashrams and
Hostels and Hotels are being used for
immoral purposes. This is a very
serious matter and I request the Gov-
ernment to pass proper legislations to
solve this problem,

It is gratifying that a sum of Rs, 4
crores has been provided as grants-in-
aid to voluntary social services crga-
nisations for the strengthening, 1m-
proving and extending the existing
activities in the field of social welfare
work and I am glad a Board has been
appuinted composed of non-officials to
deal with this fund. There are at
present various organisations like the
Ramakrishna Mission, the Servants of
India Society, the Red Cross and the
All-India Women’s Conference who
are dealing with various social prob-
lems, but this Board. I would request,
should provide conditions which would
ensure the widest measure of voluntary
service which must glways remain the
mainspring of social work. At present.
there are various Ministries which ara
doing social work such as  Health.
Education and Labour. But, I must
say that there is a lot of overlapping
and not enough co-ordination in their
work. For this, I would reauest that
a department of social services he
created under one of the Ministrizs.

Dr. Ram Subhag Singh (Shahabad
South): Not necessary; there are al-
ready ton many Ministers.

Shrimati Jayashri: The appointment
of the Khadi and Village Industries
Board is a welcome feature. - Rural
development can best be achieved by
making our villages self-sufficient in
their daily requirements such as food.
clothing, etc, China could resist Japan
because of her decentralised cottage
industries. Gandhiji did not siudy
economics, but he had seen the puverty
of our country with his own eyes and
had identified himself with the poor,
Daridra Narayan. He believed that
Khadi and village industries are the
only means of fighting this ~hronic
poverty. We are informed that there
iz improvement n the production of
manufactured goods such as sugar,
textiles, coal, cement, etc. We are glad
and happy over this achievement. But,
it is a surprise that there is so much
unemployment amongst the educated.
This shows that there is something
wrong with our education system. I
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am sure the Secondary Education Com-
mission that has been appointed by
the Government will bring some
solution to this question. Gandhiji
dealt with this problem of educatiun
and developed it not merely for the
moral limits of a school, but also for
other wider fields of wvarious human
activities. His view of education was,
therefore. to evolve the whole man in
us, whom God has created in his own
image. He showed by the terminology
of Karma Yoga in education that man
achieves all his good by his action:
what he called yagna.

The Estate Duty Bill, that has beern
introduced, I should say, gives us an
opportunity to perform i agna.
Money is a boon oniy to those who use
it for the needy. The Bhagavad Gita
also enjoyed us to perform the yagna
sacrifice, not the yagna by pouring

hee in fire, but the real yagna, that
1s service. The Bhagavad Gita says:

|g JAT AAT ATATILEATT AAGH
A7 gafaesay Nfeasrmygs |

The Five year Plan also, let us hope.
will be our Kamadhenu. The money
which will be used for the service of
the poor and down-trodden will be
our Kamadhenu. We know Acharva
Vinobha Bhave is now carrying on
the Bhoodan yagna and the Kanchana-
mukti yagna in order to awaken in the
donor a sense of trusteeship and duty
to the poor. This yagna dharma will
be a non-violent technique and will be
one of the greatest victories of Ahimsa.
India. if rebuilt on this technique, will
have no quarrel with anybody, and
will have only gocd will for all.

w9 gfet a~x a9 a=y e :
&E w0 T AT Ffreq gEATATE |

Shri K. L. More (Kolhapur cum
Satara—Reserved—-Sch. Castes): The
Finance Minister must be congratulat-
ed for his realistic approach to the
various ecunomic problems of our
country. It is gratifying to note that
the Finance Minister is found to be
contidently firm in his embarkation on
the third year of the Development
Plan. He has created an unflinching
faith in us and in the comman man
that he is the master of the situation
and a captain who can safely steer
forth through the troubled waters nf
the sea of the financial year.

By his hard labour and creative
. #enius the Finance Minister has blend-
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ed the heart of the Plan into the body
of the Budget ana has started work-
ing to achieve the tremendous results
of production. I do not share the views
of those who blame the Finance Minis-
ter for deficit financing. This is %
because everybody knows that the
Finance Minister. like a fire fighter, is
sure to put under control the (lames of
inflation 1n case they do arise in the
circumstances. One observation could
not escape my .magination and that is,
that the Finance Minister is a cautious
driver who is trying to adjust to the
convenience of averybody in his charge,
with his eye on the sure reaching of
the destination. Let me cheer the
Finance Minister.

Cnming to the problems of my State.
I offer my hearty congratuiations to
the Finance Minister for fnancing the
Koyana hydro-electric project which
is designed to wieid 240,000 kw. of

.electric energy, and for making provi-

sion for a substantial sum fur relief of
famine. I suggest that Government
will be surely adding still more to its
credit if its beneficial activn of provid-
ing work and cheap grain to the
famine stricken people 1s extended to
providing grain [ree to the poorer
sections of the people who are old, in-
firm and down cast.

As has been stated, the main pur-
pose of the Plan is; increased produc-
tion and equitable distribution. It is
very gladdening to note that the Fin-

= mice Minister has been found to focus

his attention on production in the
agricultucal sector. For. the hope of
dispelling poverty and Jdistress to a
greater extent 'ies in bringing plenty
in this agricultural! sector. Agricul-
ture, as we know, affects 80 per cent.
of our population and is the most im-
portant industry. The target of agri-
cultural production is likely to suffer
on account of lack of adeguate credit
facilities to the agriculturists. The
demand for credit facilities is growing
and the credit facilities at present pro-
vided through agenries like Land Mert-
gage Banks, Co-operative societies and
taccavi, etc. are inadequate and not
quick to meet these demands. So,
the Government must make radical
progress in the direction of rural fin-
ance to achieve still better resulls in
the field of production. Besides this
financial help, I suggest to the Gov-
ernment that they must give an im-
mediate, guarantez against any un-
favourable trends of prices for agri-
cultural commeodities. As regards this
agricultural sector, I must say that
Government must also focus its major
attention on the iand problems, In
our country there is much waste land.
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[Shri K. L. More}

It must be reclaimed and given to the
.andless people.

I regret to find that it has not struck
to the Finance Minister at this stage
to revise the policy regarding excise
duty on tobacco. Out of a total re-
venue of Rs. 94 Crores by way of
excise duty, the duty oan tobacco alone
brings revenue to tne extent of Rs.35
Crores. Considering this huge bulk
of ‘revenue, the Government has not
paid serious attention in removing the
difficulties that lie in the paih of the
cultivators and the traders. These
difficulties and harassments arise
from the faet that the levy of excise
duty, especially cn tobacco, is not
made on equitable principies, nor is
its assessment made on sound adminis-
trative policy. Government is pro-
ceeding on the wrong assumotion that
tobacco is used by well-to-do people.
Actually, we find that the poor are
turning to the smoking of bidis and
even in the cities, the labourers use
bidis. So, it is necessary that the Gov-
ernment should revise their policy re-
garding this differential duty, i.e., duty
on tobacco used for bidi, and tobacco
used in hookas and in chewing. This
discrimination regarding ‘ke levy of
duty has caused many malpractices,
and is also the cause of bringing in
less revenue to the Government. If,
therefore. a flat duty or zn equilable
duty is levied, then most of_the diffi-
culties will be removed and the price
of the bidi smoked by the poor will not

rise. It will not also aflect the bud- .

getary postition of the Government.
It will further make for substantial
economy on the establishment that is
now in the Ceniral Excise Departnient.

Apart from the discriminatory policy
with regard to the levy of duty, there
is also certain discrimination in the
matter cf clearan~e. We ind that dis-
crimination has also been made re-
garding areas, and that too, between
adjacent areas, and also adjoining
circles. For instance, Guntur chura,
Red chopadia stems etc., are allowed
clearance at 6 annas in Madhya Pra-
desh which is mainly a bidi manufac-
turing area. The same have to be
cleared in other areas at a higher rate.
I shall give another instance. Certain
categories are allowed -~learance at &
annas in Poona rircle. while the same
rate is not applicable in some of the
~reas like Jayashingpur, which is a
pace 1n ny constituency, and naturai-
ly. the cultivators suffer many hard-
ships. The cultivator has to seek a
duty-free market snd has to gn a ionz
distance entailing loss of {ime and
money. So, these discriminatinns
must be removed, and these cultiva-
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tors must be given a chance to produce
more of such things.

The Minister of Defence Organisa-
tion (Shri Tyagi). The cultivators
are smuggling?

Shri K. L. More: No. These difficul-
ties or malpractices arise from this dis-
criminatory policy.

The statement by the Finance Minis-
ter that it may Le hoped that as the
various schemes come under way as
per the Five Year Plan, they will pro-
vide increasing s-upe for employinent
is indicative of a lack of a definite
scheme in the direction of Fasitively
securing guarantee of work for every
person in the :ourtry who is willing
to work. So, I suggest that the deve-
lopment plan of sur country must go
hand in hand wilh a detinite scheme
for providing emp!oyment and there-
by guaranteeing the means of liveli-
hood to each one in the country.

=t T ST AT (EEER)
FuTere oY, 4T W4 T & W wEEy
o, Fw F7 FEE F oo d=x
gl TA. 9. & 7 AW § WK famgiv
wagm A e g, 3 a9 ™
T # AW § 6 oS wd sqaear &
ag @ F oda & fgg & A v @&
g WA ha #) R @ ¥ U
@ AR mga=T g fw
T 7Y 2 W & 1 7 o T FY qE_r
g fF ot gl o0 e} 9w R
sraedT AW & wOET ¥ fgw H AE o
W & WX ¥ F aga q9T AEww g
ar oz 3 # o AT wEww § ar
B ®1 | & fF S gy 9 ST
9 W aw ¥ A9 W § . ag a6
& oY ar 99 F qfEn g =1ed |
39 # of g 31 #7 g a6 I8
& 1 9 W1y ofEq Ad F & fee
T TSI F AT FL g @A b
o9 F 99 dEr 9 § W A a9y
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T woh ot w @, S
T Fr¢ o o WX T | &
WX &= SR /T 7 2 Fv fey
frer # wga faaiy, w@ife 9 o
N WY gaeqr § S§ WY aEedr H
St g @ ag iR ;¥ aE a0
@ 1 W 3w A IR
FY T AT A R AT T 59 AT
o1 famme G FC Ewa T [ E
Tw fearl ®), @ 2w & wegd
#1, WX T I F 7oq a0t B} A
et 1 Y faer wdt AT AT WeeT-
SRS @ 2 AR e o A=
T E "FaT )

W1 AW A WY qaedT g 39
¥ g & gu A a¥ JaT A FE
g 5 g9 ooiER # aXF A& 9 @
g ofew gwre = fawmr & s w0t
g, 37 #1 @ifa, 37 71 arfesft, TR
R Y g A T e Y
o] W ag FEE G g A
fox 71§ am ™ A 7 &% aw ¥
TE @ wwer afew s feowm AR
¥ Fiw T F 91 Fg § 7@ g
T | gw a1 fadT &, &9 %1 at FgA
T &% ¢ o | SfFT AT § ¥ Fgrara<
s T qgw § w9 6 WA
g aga wE g, g Taw feafa
¥ 9 G & TR AT AW G AREH
@ § ofe7 ag T dE AR
fe ar &= & @ & @ #1 T
F o qraa &1 gw |en A, R
R F, AT A WG F A 98 40T
@ fF T 3w ¥ WY, W WA
F oY, T FIW WH W &F a7
qaftare o sgaedr AF AW qEHAT |
Ta # ATHETET Wd oqEedr @ A
FY A FA Avfed | afe w9 agaa
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arEt & |1 F 1 "W gAY T ST
AT Gl AgH AR FAT a8 FF ]
Faff e fAfr mfamwE =
#t Frr FTAT I gAT FAeT 2, I
# fg7 # @ g7 & #4, dar ww
FT &7 & WX IH 1T Y I FLAY
T AT Al fF II97 FF &, "I
IH T AN ToF F AT 9T @I

21

"W q&6 WHAW § UG T 47
T & W AT FT AT AT TF A
T & 5 aew & AR JHar #1569
T 9T S faaww a1, g A @
2| g W, 79 18¥e F T aval
FUL Fmafedt 7w w+ fe
AT q1, @feT wr 2Ea £ R gy
wrEr &9 {8y #Y ag famaw wik
Tl & W frard A@ &
iR wifex 5@ & fd a9 e
g ? 9= & I %) eagAar faar g, a9
¥ AT A AE AT ST FET A @Y
2 W\ Fiw O F e fer g
qEf T ST A AL WP WY A
|/ QAT T ATIAT TG AZT | AT HI
oo FUT FIUT SAFHLAM FI o
§ ag af s, AgE A qerafaat
¥ 9g9 ®¢AT 91, @fFT ow oI F
T o FUE TIAT IFA FL T1F AR
T® W FmRd Wk g § g
aqd fear @, W & g gt
T8 W "1 gfaw wifz §9 go o
T 7 9o FUT TIGT FERIWTEA HIT
T ® G IF  gsafAE Wi &ai
¥ qga fFar 1 A s g e faer
F UF qZ WIgT T ATS TG 54T SAFH-
&g &7 wran 91, AfFA guTL gAE
q {3 A9 w94T § T Ffewde F
forar | 9 T & ww w IS
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[ w7 &% anr]
f& 7= 53w & oW F o WEwR
F I co T TYAT TR &0 T
freear a1, affm et v 3 g|
FAG o TiHe F ¥ F w5 #+
Foig & e §dry e w99 W o
fFar T

H{t @it : 7y faugw W @
21

Shri Syamnandan Sabaya (Muzaf-
farpur Central): That is a reflection
on a Member of the House. It is oot
fair to say that.

Shri Tyagi: He must substantiate the
charges. I am very sorry.

A wA @ a6 o+ e
1 a9 "&t fom 1

Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi):

charge against an M.P. Either he
must substantiate the charge and name
the M.P. or he must withdraw it.

= WA STS AT : Tg 15 T80
agl, ¥ g OX ST F AW AE AT
T |

Mr, Chairman: The hon. Member is
making allegations in respect of the
Ministry as well as in respect of hon.
Members of this House. Unless he has
got some evidence in his possession, by
which he can substantiate that charge,
he ought not to make such allegations.
This is the practice in this House. The
mere fact that the hon. Member does
not mention names does not justify
such allegations and makes it still
worse. 1 would request him either to
withdraw the charge or substantiate
his allegations. He may write to the
Minister, giving the names and the
evidence to dprove the charges. Unless
there is evidence in his possession, he
should withdraw these allegations, and
ought not to be a ty to such allega-
tions. The hon. Member may write to
the Ministry, if he has got proof of
these allegations in his possession.
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T WO BT AT A
IFAE AR HIT T w7 T A,
arF O § fad &g

Atoato ure et o oawr &
&ifag

ot W ST wTTE oA § ad
FIATSAT, GG 3 T § FOE §, W
FTREEY FU4 AR F F95 o0 9
= o Fret ot s @i @w & fad
AT FA & |
Sbri C. D. Deshmukh:: I understand
the hon. Member lo =ay: that he will

disclose the name to us, but he would
not give it out in the House now.

alreadly, snd b her frmer e e
iented T it e S ot
it AT oTe wret - W oW X
Fg W@ 91 5 g wg @ @ w0
T AT F 4, B @@ FA9 g9
FT W99 &Y aTGT T I |
T T B WeF A faw
T G G AT E W I I A agw
FTE T9AT AW A F AV AR g
fradMi T s @ TR REE
w1\ fa woe ot &, fodr au
SRS A1 FEAET F ® G F-
A T & IW ¥ T & I AW
S dv { TAT AT 6@ §, A B
g W ¥ FTH TEEW FoET qEAr
BRI M EWMITIF A A &
H2T HHA FT NIFAT q76 T & ) 75
AT gHTIETdt qEf A W & iy R
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a9 @1 UEEm & famr 9w,
TEFH FT Tgd AEAHF ¢, |ifw
T FT 4F FT T& 2 91 98 fa
W E-UE DT 4% @ F
FAAT F 9G¥ & FIAC AT AT FASA
QG T [T F &, 99 & T F1
FIH AFAE Far §, dfew & T
faag & & |aTF< &1 =g 99T A
AT A 4g A I qwem § 5
iy fFag o @ § S sy Af
w1 AT oy e fagrat 9¢ sy
oY AT F FEA TEAT AEA
g7

T 0% & WK w9 T FeE
¥ Fedvs F1 2 oY qr a3 e g
< g€ fediom Foaq 1 F=R g5
¥ 92T FT 9 B9 FE W g
qT, I F TS 7 BRA TR
< fear A AT & Igr R ag I g
HHEA F qaTEATRl F1 73 F1 fawifar
F T 4, I K A BT wEA F
&\ o, &6 W 9w aew
M F FeG F AT AGI GreT AT AT
% uefafredaa &Y % a9 § wT &t
wsfufrgam 1 ofef=i &1 a=ra
& S o A g W AW ¥ W
1 foEd w9 At 2, sEs
92 & 9T 9T 919 7 1 78 wIwrar
fs sgf g 7 0 39 U fem
arr 1 g ATt IS @A aamwt §
f& s frax ot @ & Ao 3w
q IS AT EEd F TR
@Al AT § ¥ AT GET AR
EE, A 9 FAE IS W AW
v gifawr f& ss @t gerd
qerfan & ag #§ 92 9T &1 &%
R #F & qoTew W @
AT AT w99 AR T qwmar
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g ¥ 97 G8r sqgeay sy 3 AW A
TR N EEd § 7@ A qow R g
g7 W {1 awdt § gaT AT qay
T FF ITT 99 &4 1 waafa
Jar 37 F M § oWk fax
T 9T FH AZF FEd E 0 F AW
9 g qEErd @ freaa wod
§ o wemR 3z w § an
@ fou g5 aed it s fear
qr {5 g7 swar wF egaEar w1
WaE Hd waeqr A AE S
Likcd i

T a0F ¥ gard gEwa § WY
A 3 # E A S Fradt e g
& Ao 37 &, agr #47 g @1 @
2, OF fFam 1 w1 g9w & "w=x
FIGT FAT FLAT ZIAT @ | =77 98 0
§ UF HTAT qT T HIAT 57 T F AT
& a1 g1 4z 2 s awe #1 9 uw
HAT a1 J1 WA 39 fea ¥ ame
FC Al w7 & ¥7 @17, ¢ wvaw
& FTAT 93T & | I e @1 oF
ATAT AR T 57T 97 FA F fam w17
T UZ F @A §E 737 § 6 qw
JIEAT F FTO07 g9 @A Fr S w weaw
T BAT AT &

fret & o< g 2@ & fr s
1 Hg w1 wEa faarg § ag ofrafadi
& feerat | 3u@ fag smad s
-'lﬁ?.‘ﬂ‘Q‘-\E’FITq\ﬁmT, e gad g1-
ofs qareT T ¥ faw wiRowen
wATE 79 fe@e & faq Taw o 0% &
faare frama oo feail ¥ W@ &, @
TTE TAFAETT ¥ 799 0 § W1 99
qAgddl #1 dMw 7 faw 9@, mfae
9E Y &0 9 WI9F qEA I S

& W gATEr @ Ad S, @A)
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= w3 @1w aErd]
#r 7z gty faa wrfes Tt ==
#, Y mraat war g3 TE &Y v

g 9 7 aEr R TEEIE W
e 711 & fagair &, st
T AT T AT WX TH a7 F7
O AR F1 d84 &1 waa< fzar
WY guaAd g f& goftafs = amy
g, 3feT & st Jav [T WA
hm{%mﬁmaﬂé’,ﬁ
HI9F 419 TERAT FW@ § | W9 I
qTq g I &, ITH! A T & |
a7 wgn 4g & v afrardy difa § 91
o qfeada &3 af 3} §F = A
waeAIg § @ WA gL T WX g
qfead® guIAErdy wd sgAEdT AN
FTA ¥ 2 Y gwar 2 o frar A
TJOF F AET A AFAT

ST @A ;AT H AOE SIS
¥ g2 avar g fF =T gRe S A
FAT BT T4T T2 F, A1 AE B A
g A A4 F AT /Y FAT FG AT
fga q afaa 41, & TE wAA FHT |

o W ®Te WETEr g oAt
=g waar faad § 9T ST A9

agw fFar

Mr, Chairman: Does the hon. Mem-
ber mean that the amount due is
Rs. 7 crores, and the Government have
realised Rs. T0 crores?

Shri Tyagi: How can it be possible.

Shri Kakkan (Madurai—Reserved—
Sch. Castes): Al the very outset I
wholeheartedly support the Demands
for Granuts moved by the hon. Minis-
ter of Finance, and I think he is mak-
ing all round eiflorts to develop the
country by impiementing the Five
Year Plan.

I would first like to draw lhe atten-
tion of the Finance Minister to the
food scarcity in Madras State. 1
would say this to the Finance Minister
that he must give first priority to the
Government of Madras, in the matter
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of giving loans and aids. On account
of the failure of the monsoon and the
failure of the e¢rops, serious conditions
are prevailing in the southern districts,
especially Madurai and Ramnad dis-
tricts, In some of the places of
Dindigul and Palni taluks, there is
no water for dripking. 1 would re-
quest the hon. Minister to give more
aids and loans to the Madras Govern-
ment in order to eradicate the frod
scarcity from that area. I know that
the Central Government had promised
to give a loan of Rs. 1 crore to the

Madras Government. But that has
not been sanctioned in time. Only
now the Central Government have

sanctioned it. But now the Madras
Government want only Rs. 40 lakhs.
I would only say that the promise
must be fulfilled in time. The Madras
Government now want to take up all
the minor irrigation schemes, and it
is only for that ﬁur se, that they
have applied for the loan. 1 would,
therefore. Tequest the Central Gov-
ernment to give the loans in time so
that these schemes may be undertaken
in all these affected areas quickly.

Further, the Madras Government
recommended 11 important schemes to
be included in the Five Year Plan.
But the Government of India, especial-
ly the members of the Planning
Commission. did not include these 11
important schemes. Among these one
is the Periyar Electricity Scheme and
another, the Amaravati Scheme. The
ryots of Coimbatore District have given
6 lakhs of rupees for the Amravati
Scheme, but it was not included in
the Five Year Plan. So I request the
hon. Minister to give capital lvans to
these two important schemes—the
Periyar electricity scheme and *he
Amaravati scheme.

I want to say something particu-
larly about the Periyar Electricity
Scheme. This scheme was recommend-
ed by the Madras Government to be
included in the supplementary scheme
of the Five Year Plan. It is intended
both for irrigation and for electricify
development. An agreement has also
been reached between the Travancore-
Cochin Government and the Madras
Government. So it i3 easy to lake up
this scheme, [ therefore humbly re-
quest the hon. Minister to give more
money to the Madras Government and
ask them to take up this Periyar
Electricity Scheme and thereby help
the backward people living in Yhiru-
mangalam, Melur and Madura taluks.

I thank the Government for select-
ing 300 villages in my constituency
under the Community Development
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scheme. That scheme is working very
successfully there under an honorarcy
Development Officer, Shrimati Sounder
Ramchandra. She is doing a greal
service to the country. With the help
of other honorary workers also, the
scheme is going on very successfully.
1 hope in one or two years the scheme
will vield good results and we will get
more foodgrains in that area.

Then I want to say about the housing
scheme for agricultural labourers.
Government has taken necessary steps
only for housing for workers who are
working in the mills. But agricul-

tural labourers who are working in .

the fields have no proper housing ac-
commeodation. I would request the
hon. Minister to give more aid and
lpans for a housing scheme for agri-
cultural labourers. As you know the
claims and needs of agricultural
workers are like those of industrial
labourers. So would request the
Government to gjve liberally for
a housing scheme for them. I
say this also because in my
part especially Tanjore district, our
Communist friends are misleading the
Harijans by saying: “You have no
proper housing accommodation. It is
the fault of the Government”. They
are thus misleading the Harijuns. So
I humbly request the hon. Minister to
give more money for housing schemes
for agricultural labourers.

I am very glad to see thal the Gov-
ernment is helping the ryots by giv-
ing loans through the mortgage banks.
But the rates and values fixed by the
mortgage banks ure very low, and
most of the applicants are not able to
get loans from the mortgage banks.
So my humble suggestion is that the
Government of India must ask the
Reserve Bank of India to give more
loans to the Central banks and thus
to give more loans to the mortgage
banks, Only then will the poor zgri-
culturists get more loans, clear their
debts and also improve their lands.

Lastly I request the hon. Minister to
give a subsidy or loan for the clear-
ance of the slums in Madras city. The
Government of Madras had recom-
mended it. I hope the Central Gov-
ernment will take it up and agree to
give more loans for the clearauce of
the slums. As’you know the Harijans
in Madras city have no proper hous-
ing accommodation. In one small hut
three or fpur families live. So [ re-
quest the hon. Minister to take it up
and consider it favourably.

Lastly I am wvery glad to see that
'‘poets and saints' series stamps have
come out. But stamps with the pie-
tures of poets Thiruvalluvar and
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Subra.hmaniva Bharati have not been
published. I would ask the hon. Minis-
ter to have these stamps also issued.

Mr. Chairman: Would the hon.
Minister like to be called now or ufter
another Member has spoken?

Shri C. D. Deshmukh: I do not mind
if another Member speaks.

Mr. Chairman: Shri Thanu Piliai. Is
he present?

An Hon. Member: This side, Sir.

Mr. Chairman: This side or that,.
first of all I want to find out whether
he is in the House.

Shri V. P. Nayar: They should for--
feit their chance,

Shri Bidari (Bijapur South)rose—.
. Shri Syamnandan Sahaya: As this:
is the hon. Member's maiden speech,
Sir, he may move forward.

‘Mr, Chairman: The hon.
may move forward.

. Shri Bidari: My praise of the work--
ing of the Finance Ministry will be
superficial in the light of the all-round.
praise and satisfacthon expressed by
the President of the International Bank.
for Reconstruction and Development,.
Washington, who visited India recently
in the year 1952. He also indicated
the bank's willingness to participate-
in further loan assistance for India's
development projects.

Member-

I do not wish to repeat what has:
been said and what has been vividly
explained in the report. I will deal
with one or two ts on which much
has not been said and of which it is-
necessary to make mention. The age
of competition has disappeared or is.
due gradually to disappear and an era
of co-operation has set in. The ex--
pansion of the sphere of co-operative
activity was not remarkable up to-
now. The finances at the disposal of
the co-operative banks have been
meagre and the rules af wvrocedure:
very cumbrous. This fact was not
taken due notice of s0 long as private-
credit facilities were available.

The restrictions on  money-lending.
and the tenancy legislation have
closed the doors for private transac-
tions. The Five Year Plan has assign-
ed the co-operative movement o cen-
tral place in the national reeconstruc-
tion. The Times of India in the lead-
erette. says that the growing impor--
tance of co-operatives in the natinnal
life has apparently sown the seeds of’
party politics in the movement.
Though this is true. allowances will
have to be made for such things in
its initial stages. These are individual
weaknesses which cvan be got rid of
through better arrangements of train-
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ing in co-operalion and educating the

imary members in co-operative prin-
ciples.” If the land policy and the
glogan that the cultivator should be
the owner of the land are intended to
make any headway, the co-operative
bodies should be supplied with ade-
quate finances. The Reserve Bank of
India should intensify its effort in
financing the requirements of rural
areas.

Now I want to turn to the scarcity —

conditions in my State. If we look in-
to the history of the last 60 years,
there have been 20 years of searcity
nd six years of total famine. There
ave been droughts for continuous two
r three years. The State Govern-

erl are doing tbeir best to amelio-
rate the hardship. But the scarcity is
so very widespread that it has be-
come rather difficult to cope with the
appalling situation. The Central Gov-
ernment have also run to the help of
the State Government in generating
ihcomes and providing foodgrains at
roncessional rates. But the susten-
ance wages cannot feed the labourer
and his dependants. Besides, the
cultivator is harder hit than the
labourer. He has to maintain himself
and his cattle. He has to bear the
burden on his rescurces by way of
seasonal operations. The cultivator
has become unnerved, his cattle ema-
ciated and degenerated and the Jand
exhausted. The peasantry of the
country, once it is destroyed, can
never be restored. He who :ures the
disease may be the most skilful but
he who prevents it is the safest
physician.

All the projects, big and small, in
the Five Year Plan, have been con-
centrated in areas which are already
in an advantageous position. The
communications and other facilities
have also been concentrated in those
areas only to keep pace with the all
round development. For the Plan-
ners of a poor country it is appreciable
3o think in terms of maximum return

vith minimum investment but the
lgeal of a Welfare State, the largest
géod to the largest number. has been
‘over-shadowed. We are not jealous
of the riches of others. We are, on
“the other hand, proud of the birgest
things in the world and we hoast of
them as our own. Nature is variegat-
ed. If she is deficient in certain res-
“pects. she is bountiful in many others.
Science is being developed rapidly and
.Nature is being overcome in several
respects. We have been endowed with
knowleédge to harness the varicus
forces to the best of our ability, and
advanfage. We lack in strength; if
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the Government lend their helpiug
hand to muster strength, we shall not
only recoup ourselves from the irre-
pairable loss wrought by the wrath of
nature but our parts will be converted
into granaries supplying food to com-
mercial towns and cities.

[Mzr. DepuTy-SPEAKER in the Chair]
Now a word about public co-opera-
tion.

Mr. Deputy-Speaker: I thought the
hon. Member had finished.

Shri Bidari: Many hon. Members
are apprehensive of public co-opera-
tion. The public is just like a mirror
which reflecis and reacts in the man-
ner in which we ourselves act. An at-
mosphere is being created in which
the influence of the ordinary man and
woman is being sufficiently felt. Our
Constitution has established the fact
that people are the fountain-head of
power. It is the real road to the trans-
formation towards welfare state. The
Planning Commission have realised
the potentialities of local self-govern-
ment. They have made a specific indi- .
cation about the formation of co-
operatives and the establishment of
village Panchayats.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly 1esume his seat. 1
must call upon the Minister to reply.

Shri C. D. Deshmukh: As these dis-
cussions on financial matters proceea
in this House and the other one, a
spirit of weariness creeps on 'me, not
so much physical weariness as the
mental weariness, resulting from the
consciousness that many of the criti-
cisms that have been advanced have
been made before and have, in my
opinion, been met adequately. These
observations could be made with parti-
cular force in regard to the criticisms
that are advanced by the hon. Mem-
bers from the Communist Party, As I
have observed once before, they are
too apt to ascribe motives to anything
that is being done by Government in
financial as well as in other spheres. I
wish they would realise that this is a
source of weakness so far as 1he
strength of their arguments is «oncern-
ed. I have studied now the operation
of various economic systems in various
countries of the world and I am pre-
pared to say that, given certain condi-
tions, it is more than one system that
can be made to work and can be made
to yield results. But, what one has to
find out is whether in the conditions
of thiz country, in cold blood, one
could choose a particular form, rather
an unorthodox form of economic gov-
ernance, After mature consideration,
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{ have come to the conclusion that in
the conditions prevailing in this coun-
try neither Communism nor Socialism
nor any other variant of that system
will work, I wish that the hon. Mem-
bers would therefore try more with
their arguments than with the ascrip-
tion of motives.

6 P.M.

One hon. Member referred to a
lamb’s tail. He , D0 matter what
steps Government might take, you can-
not increase the wize of a lamb’s tail.
My experience with the arguments ad-
vanced by_the Communist Party is, no
matter what arguments I right ad-
vance, they will never be convinced.
some
other proverb in Telugu:

Kukka Thoka Yentha Saginchina
.Muduchukoni Pothundi. .

That is to say, no matter how you
might pull about a_dog's tail, you can
never make it straight; it will always
remain crooked.

The Deputy Minister of Finance
{Shri- A. C. Guha): There is a cimilar
adage in Bengali also.

Shri C. D. Deshmukh: I am not in-
terested really in exchangﬁo! roverbs
or invectives with hon. Members op-
posite. But I do think that they are
somewhat starry-eyed aboul the whole
business of management of Communist
economy.

It seems to me that they will mnot
realise that such an economy calls for
an extraordinarily ruthless leadership
and a prepareduess on the part of the
population to tolerate hardships which
would never be tolerated in any genu-
inely democratic system. Therefore, I
hope that the population of this coun-
try will realize that if by mischance
they were ever to be governed under
a Communist regime. they will have
to suffer an actual depression of their
standard of living fnr a long time to
come and that they would have to
wait before there would be any :ppre-
ciable rise in their standard of living.
I do not thereby mean to belittle the
achievements of the countries vhich
operate such a regime.

Anyone who bhas studied the recent
cconomic survey of Europe will nnd
ample evidence that even in the Com-
munist sphere very massive results
have been achieved, but they have
been achieved after a round of Plans:
they have not been achieved all of a
sudden. That iz where, I think, hon.
Members opposite are excessively im-
patient. If they were to study either
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the US.SR. Plans or the Chinese
Plans, they would find that from time
to time the leaders of those (ountries
have entered caveats against undue
impatience. I believe there is some
statement—I connot lay my hands on
it—in an authorised Chinese Meople’s
Republic publication which says that
all good things cannot be achieved at
once. That being so, it is not possible:
for me to enter into any detailed argu-
mentation with Members of the Com-
munist Party, oecause, as I said once
before, we do not speak the same
language.

If we say we operate a mixed eco~
nromy, they say, “You have no busi-
ness to operate a mixed economy”. If
we give concessions in order to en-
courage capital formation, then taey
say that all the capitalists are our
henchmen.

Shri V. P. Nayar (Chirayinkil): You
are their henchmen: they are your
masters.

Shri C. D. Deshmukh: I see there is
a variant of that argument which is
even worse, that is to say, the Guvern-.
ment is supposed to be the henchman.
of the capitalists. That shows what
little impression even a sober argu-
meni{ makes on them.

Similarly. in regard to the Praja
Socialists, although they profess to
operate within the four corners of the
Constitution and the democratic sys-
tem, and although the difference in the
final ohjectives is not too great, yet
there the difference is really in re-
gard to practicabilily and that matter
also has been referred to time and
again. You require not only leader-
ship: you require very greai resources
in men and administrative machinery,
and it is not possible 1o think in terms
of a widespread nationalisation in view-
of our current difficulties in these two
respects.

Then. a third class of criticism
emanates from Members belonging to
smaller parties or from independent
Members, and I think, before I 2o on
to the main points to which I v:ish to
allude, T might refer to the somewhat
violent criticism that was made by

Kumari Annie Mascarene. Her speech:

reminded me of the old song:—

Annie, get your gun.
Your sword and your pictol
but as the song went on to say,

It was not all fun.

I am afraid the hon. Lady Member
has not really cared to study the wocrk
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that the Minister of Parliamentary
Affairs and his staff are called upon
to do.

As you know. Sir, the work of the
‘Chief Whip and of his Depariment is
all done behind the scenes and it
never gets known to the House or to
the public cutside. So, that is no
excuse why Members inside the House
.should not be conscious of it.

Kumari Annie Mascarene: But we
suffer the loss.

Shri C. D. Deshmukh: There are
-countless little adjustments 1o be made
with the various Ministries of the
Government of India on the one hand,
and the Draftsmen of the Law Minis-
‘try and the two Secretariats of Parlia-
ment. on the ather. It is not at all
easy to satisfy all the Ministries, for
instance, claiming the first space for
‘their Bills. It is the Minister of
Parliamentary Aflairs who nhas lo see
that the parliamentary machine does
not get out of gear, and it s he who
is responsible for the smooth working
of this machine from day %o day. If
some unforeseen adjustment has to be
made at the last minute, you cannot
.always call it his fault, and the diffi-
culty mentioned by the Lady Member,
for instance, in regard to the session
of the Council of States—about which
I will have to say something—-could
not have been avocided, hecause no-
"body knew at the time the program-
me was planned that the House of the
People would have to deal with the
PEPSU Budget and certain o‘her con-
- tingent measures.

Kumari Annie Mascarene:
for a day?

Shri C. D. Deshmukh: I would like
to point out that the current session
"happens to be a Budget session and a
large volume of financial business has
to be transacted in the House of the
People whicn does nol come up for
discussion in the Council of States.
When the two sessions were orginaliy
planned, it was hoped that the [{ouses
of the People wouid be able to pass
certajn Bills which would go up to the
Council of States by the time it re-
.assembled after a short adjournment.
I think that that date was intended to
be the 10th. Unfortunately this did
not materialise, because, as I said, of
the very urgent business relating to
the taking over of the administration
of PEPSU by the President and the
-«consequential legislation. As the Ap-
propriation Bill relating to TPEPSU
had to be passed by both the Houses
‘before the 31st March 1953, the

Simply
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Council of States had to be summoned
on the 25th March, Origically, as I
said, the Minister of Pailiamentary
affairs had intended to suggest that
the Council of States might assemble
on the 10th .April after the adjourn-
ment. I have peen in touch with the
working of the Minister of Parliamen-
tary Affairs and 1 should like to sub-
mit that although his is an extremely
small Department, it is called upon to
do wvery essential work. Apart from
mapping out pailiamentary sessions,
arranging for the daily opusiness for
the two Houses, keeping in regular
touch with the members of the two
Houses and assisting them in various
matters relating to parliamentary
business, the Department also under-
takes collecting {rom the copy of the
proceedings of the two Houses—and it
is a very importanl function—all the
material relating to assurances given
by the Ministers, and ensuring that
these promises and _assurances are
implemented. I hope I have succeeded
in convincing the hon. lady Member
that this Department which she in-
advertently criticised is really one of
very great utility.

Kumari Annie Mascarene: No.

Shri C. D. Deshmukh: I do not take
notice of this light-hearted ‘No'.

1 shall not attempt in this speech to
deal with a large number figures
which were Hung at us by one hon.
Member—I think he is new—belonging
to the Praja Souialist Party. His
figure work was very unstable, be-
cause he started with 700 crores, and
then came to 70U lakhs; then he suid
70 lakhs and ended with 7 lakhs. But
1 hope he will give us an oppurtunity
of delving into some of the cases that
he has referred to and he has heen
generous enough to say ip advance
that if he is found to have inade wrong
allegations,—well, then he said he may
be punished—he will certlainly with-
draw them or apologize. 1 iake note
of that assurance.

Then in regard io speeches made
from the other side, there was some
reference to displaced banks. 1 would
like to answer the points made by
the hon. Member, although I am afraid
he will not regard it as a cufficient
answer. He made three points. One
was enactment of legislation granting
these banks extension of time for pay-
ment of debts: (2) Government should
take over all liabilities of these banks
and adjust them against their assets
in Pakistan; and (3) Suvernment
should make available to these banks
a portion of their assets in Pakistan.



3855 Demunds for Grants

Now in the Displaced Persons Debts
Adjustment Bill, criginally a provi-
sion was made enabling displaced
banks to make applications io the tri-
bunal like other displaced debtors for
getting their debts scaled down. There
was also a provision for the modifica-
tion of the schemes of arrangemeant
sanctioned by the courts. [n the
Select Committee, however, the Dis-
placed Banks Association pressed that
settlements of debts already made by
them with their debtors should not be
allowed to be reopened under the law.
Thus the displaced debtors of these
banks with whom the banas had al-
ready arrived at a settlement were de-
prived ‘of the relief of having their
debts scaled down and as a corovilaty
provision for revision of schemes of
arrangement of displaced banks was
also done away with. In addition, at

the instance of the Displaced Banks As-.

sociation, clause 29 of the Bill which
originally providad for complete com-
pensation of interest was also modified
and interest was allowed. Thus the
provision for modification of arrange-
ments of displaced banks was deleted
in consideration of certain definite ad-
vantages given to displaced banks. It
would not, therefore, be, in our ¢pin-
ion, proper now to promote separate
legislation giving to  the displaced
banks additional facilities of revising
their schemes of arrangements. Such
a revision can always be made with
the permission of the courts. It is,
however. necessary to have the ap-
proval of the creditors, as the hon.
Member complainad, before the court
is approached, and what the banks
now want is that this necessity should
be done away with by law.

As I already cxplaineg we feel that
it will not be equitable to give this
further facility now after ail that has
happen?d. As regards the other two
suggestions, we are all aware of the
difficulties of recovering any assets in
Pakistan wuntil the whole question of
the evacuee property is settled. But I
-am quite convinced that it would not
be proper for Sovernment, apart from
.ability, to assume responsibility for
recovering the assets of banks only
from Pakistan and not the other
members ‘of the displaced community.

Then there was on the other side a
speech by Shri Somani. As [ already
pointed out, I would prefer to take
up the question of excisc duties tn
cloth and so on ou the pruper occasion
which I think is the discussion on the
Finance Bill. lle has raised the other
issue of finance reqguired for the reha-
bilitation of industry again und again.
Merely because we now feel that a
proper investigation both into the fact
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and figures as well as the -theory can
be made by an cxpert body like the
Taxation Enquiry Commission. he has
characterised ihe action of Govern-
ment as shelving the issue. I think in
taking this view le is hardly fair. I
have studied carefully the memo-
randum that was submitted in this
behalf by the Federation. I have had
it examined and our difficulty was that
our facts and [ligures (iffer wvery
widely. Also, I inust say that the
necessity that proinpted immediate
relief is not apparent to me. I am not
satisfied that the case is of that order
of urgency. Thegefore, in spite of what
he has said, irfStead of groping about
in the dark or instead of enirusting
this work to some other Commission
like the Planning Commissicn, which
is hardly in a position to make that
kind of detailed investigation into the
fortunes of the private sector, instead
of all that, I think the wisest course
is the one that we have laken, namely,
to have such an investigation 1o be
made after the recommendations of
the Taxation Enquiry Commission.

I think I have dealt with rnost of
the speeches—at least in the general
terms—on the opposite side and I
would like now lo refer briedy to
speeches on this side of the liouse
which were either appraciative or
which brought forward grievances
which needed attention. I am grateful
for whatever appreciation camne my
way, though more and more I have
become somewhat indifferent to both
appreciation as well as censure in dis-
charging my very difficult duties.

Mr. Deputy-Speaker: The hon.
Minister has become sthita pragjna.

Shri C. D. Deshmukh: 1 am ap-
proaching that siage, Sir.

I should. however, like to congratu-
late one or two Meinbers-in particular
Shri Bansal, for his speech, as well as
Shri Kanavade Patil for the very
statesmanlike speech (kat he made on
the necessity of forest and soil conser-
vation. It hardly came within the con-
fines of the discussion, except in rela-
tion to planning in general. But. as
I had occasion to say when inaugurat-
ing a Soil Conservation Conference.
this is India’s problem number One.
And if we do not make up and start
taking steps now, we shall see—I hope
not—that the dimensinons of the prob-
lems to be handled later by future
generations will hive grown a
thousand fold. and that is no exaggera-
tion. .

Now, I shall cdea! with some of the
detailed points that were made. There
is a short point in regard io auait. I
might as well deal with it now. An
hon. Member, Shri Reddi, I thick
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said that in respect of accounting mat-
ters the Comptroller ana Auditor-Gen-
eral should be taken into greater con-
fidence by Government and consulted
as required under article 150 of the
Constitution. I should like to assure
the hon. Member that Government are
fully aware of the need for such close
collaboratlon with the Comptroller
and Auditor-Genaral in regard to ac-
counting matters and that actually
such collaboration exists in practice
in ample measure, as Members of the
Public Accounts Com will know.
There is a very ciose camaraderie, I
might say between the Pubiic Ac-
counts Committee, the Comptroller
and Auditor-General and the Finance
Ministry,

Certain hon. Members wanied a
sort of conspectus of the results of
the efforts made by the Central Gov-
ernment to effect economy sinve the
advent of Independence. As I said.
the results have not been spectacular.
And one reason is tha: the largest
sector in which savings could be made
is a sector in respect of whicn Govern-
ment does not feel 1t advisable to
give complete information. But I can
assure hon. Members that the savings
effected in that sector—and I mean
Defence—run into two figures of
Crores.

In the other Ministries this is the
statement at a glance of economiss
proposed and realised. Now, the first
stage was the Economy Committee's
report. The savings proposed were
Rs. 4,60,00.000. These
tions were not adjopted in terms be-
cause the need fur economy became
more urgent by the time the recom-
mendations were considered, and my
predecessor, Dr. Matthai, I think,
decided in favour of a pcrrentage cut.
That was the next stage. The savings
proposed were Rs. 7,30.00,G00, But in
practice it was found that it was al-
most impossible to impose a percen-
tage cut. And, a'though it was suf-
fered somewhat unwillingly by Minis-
tries, finally we found that we were
not able to realise the cuts fully and
indeed in some cases we had to ap-
proach the House for supplemeniary
grants. In the third stage I directed
the Secretary of the Revenue and Ex-
penditure section to carry out special
investigation. He propused savings of
Rs. 6,67,00,000 of which Rs. 1,34.00.000
were accepied. Aciualiv, even this
was not, on account of circumstances,
realised in full. Then, the next stage
was economies initiated by the Minis-
tries themselves. They—and all hon-
our to them—sueggested economies of
Rs. 2,28,00,000 .n 19350-51 and Rs.
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3.10,00,000 in 1951-52. Awnd the reduc-
tion in expenditure was largely due to
postponing or slowing down of
schemes and in nonfilling of vacancies
of sanctioned posts, etc. So it will be
seen that the whole of the amount
does not represent true economies.
And then the final stage is this, the
Economy Unit which has been set up
by us. This Unit is in a sort of con-
tinuous operation. It is not like an
ad hoc investigation, out they are
working with one Ministry or the
other all the time, so that their opera-
tions will spread over a much longer
period. So far they have csuggested
economies of Rs. 87'54 lakhs. in only
some of the Ministries. These recom-
mendations are still uader examina-
tion, but about one-third of these
have already been accepted by Govern-
ment. Therefore the tota! is not very
impressive. But [ have in my opre-
vious speeches explained the reason.
And, although a sneering reference
was made to the same. 1 still repeat
that the savings have to be wviewed
with reference to the contractable ex-
penditure which i: c¢nly about Rs, 40
crores in the Central Government's
budget. As against this, the savings
realized are counter-balanced by in-
creased expenditure on developmental
and other desirable services. So all
that I can say is that the search for
economy continues, althuugh I have
come to the conclusion that it would:
ne]ver be able to show spectacular re--
sults,

Now there was some reference to:
points of general impcrtance, like
social security and so oa., in the
speeches made by more than one hon.
Member. and a point was made in re-
gard to the inadeguacy of the provi-
sion for social security. I should like
to say that I accept without reserva-
tion the principle involved in sucial
serurity. The Government recognize
that a weifare State must aim more
and mote at protecting the individual
against want, idieness, ill-health.
squalor and ignorance. Theze are the
five giants mentioned by Sir Wiiliam
Beveridge. And to overpower these
gaints—and that is the point—one
needs not merely an act of the will
but also resources and organisation,
And these take time to develop. In a
country in which wages are low and
the industrial and cammercial sectors
of the economy are relatively small the
srope for a social security programme
is. to begin with, limited. We have al-
ready, I am glad to say, made a begin-
ning in this direction through the
Employees’ State Insurance Scheme
and the Providesnt Fund Scheme,
Social Security Schemes, widely con-
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ceived and efficiently .administered,
are-capable of not only benefiting the
individuals,—the insured and their
families,—but what is more imporfant
from my point of view is that they are
capable of adding significantly to the
investible resources of the community
as will have been proved by the provi-
sion that we have been able to make
for industrial housing out of the col-
lections of this Provident Fund
Scheme. I understand that in several
countries social security funds make
a large contribution to the resources
available for devalopient. Through
these schemes it is possible to secure
a certaip built-in ﬂe:ubﬂlty, =0 to
speak, in the economic system which
could in some raeasure safeguard the
economy against cyclical fluctuations.
In ap under-developed economy in
which the scope for taxation must in-
evitably be limited, social security
schemes might well be, I am inclined
to think, an importani device for fos-
tering and for generailly promoting
social welfare. So I propose to have
this guestion examined fully so as to
enable us to decide the optiinum pace
g which we can proceed in this mat-
T.

Then there were cumplaints voiced
in regard to the siow pace of the re-
distribution of national income through
taxation and public expenditure. Here
again there is o diiTerence of opinion
even with the Communist Members as
to the direction in which we must

\;nove though there might be, I am
fraid, and there are, differences in
judgment as to the pace at which we
could move consistently  with the
various objectives which we have in
view. I would like to quce again ¥er-
tain figures—I think I have quoted
them before. Through direct taxes, a
considerable proportion of income in
the higher ranges is already being
drawn into the public exchequer. In
1940-41 the total of  ‘ncomes above
Rs. 40,000 per annwi. assessed to in-
cometax was Ks. 68 crores. Of this,
about 24 per cent. was absorbed by
incorhe and -super-taxes. In 1948-
49, incomes assessed in this category
haq gone up to Rs. 271 crores ot
which about 42 per cent. was payable
to the State by way of income and
super-taxes and in 1931-52, the corres-
ponding total of income assessed was
Rs. 317 crores of which 48 per cent
was charged as income and super-taxes
50 that we have doubled the propor-
tion in 11 years. Now, to what extent
‘changes in the taxation system are
called for 'is now a matter for exa-
mination by the Taxation Enquiry
Commission, but we claim that the
trends of pubhc diture are clear
and unmistakab le e outturn by the
Cenire and by the States on social

§6 P.S.D.
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services and on development is now a
larger proportion of the total than it
was only a few years ago and this will
be so to an even larger extent as the
plan unfolds and gathers momentum.
So, with this raorientation of public
expenditure together with progressive
taxation at a high level and with the
estate duty added to our revenues to
which I referred shortly, I expect the
impact of public finance on the puat-
tern of income distribution will be
visibly and demonstrably in the direc-
tion which we all have in view.

Then there were some references
made to the purchasing policy of the
common man. The major considera-
tion which has to be borne in mind in
this direction is that the country has
decided to maintain a certain scale of
investment expenditure for the period
of the Plan and the resources reeded
for this purpose have to be found bv
keeping down consumption. That is a
fact which we cannot overlook. A
measure of sacrifice in the present, in
the interests of the future, is thus
implicit in development all the world
over, no matter under what system you
attempt to do it. The gquestion. there-
fore is not whether consumption in
the economy as a whole should be
stepped up but whether the coosum-
ption of the common 1nan can be rais-
ed. Now the difficulty here is that the
common man does not represent in our
country a small proportion of the com-
munity which sould be given relief at
the expense of the rest. Our exem-
ption limit for direct taxation is now
quite high. As the House is aware,
it is being raised this year, if the
House agrees, from Rs. 3,600 to Rs.
4200, It is throuzh indirect tax,
therefore that the common man is
being called upon to make his contri-
bution to the financing of the collec-
tive needs of the community by way
of administration cefence, social ser-
vices and development. And here
again I have no doubt that the Taxa-
tion Enquiry Commission wiil examine
the incidence of these indirec: taxes
and suggest changes wherever neces-
sary. I have had the occasion fo draw
the attention of the House to the fact
that tax revenues of the Central Gov-
ernment and State Governments taker
together form a smaller proportion of
national income hers than in  many
other countries. It is true that the
taxable margin is low when incomes
are low but when a country decides to
launch upon a programme of develop-
ment it is inevitable that all sections
of the community ;have to contribute
their mite, In this connection I should
like to refer to what I have mentioned
before, and that is the appraisal of the
plans and policies of Eastern European
countries given in the latest issue of
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“the Economic Survey of Europe. I
doubt if any hon. Member opposite has
geen this publication.

Shri Nambiar: Let ue hear it now.

Shri C. D. Deshmukh: These coun-
tries are devoting some 20 per cent.
and more of their national income to
capital formation and they are con-
centrating in the main on heavy idus-
tries, but turnover taxes and contri-
butions from profits and depreciation
allowances are becoming the chief
source of investmept and in the plans
in these countries, consumer goods
industries are given low priority so
that their output does not rise to any
great extent. The consequence is
that the rise in the living standards is
small relatively to the scale of the
development effort. In Soviet Russia,
the fifth Five Year Plan aims at a
substantial increase in investment.
According to the estimates available,
the volume of investment in the five
year period 1951-56 is to be 90 per
cent. higher than in was for the years
1946-50. The fifth Five Year Plan of
the U.S.S.R. proposes to substantially
increase the living standards but even
here, a much more striking advance
would be necessary to bring the
living standards of the Soviet workers
to the levels in the more advanced
Western countries. Now I am making
these observations merely to highlight
the point that if the lot of the common
man is to be improved in the future,
it is necessary and legitimate to ask
him to contribute to the effort that
the country is making and there is no
way of getting zound this necessity.

Now if we view things in this light,
then we shall see to what extent it is
necessary or possible to give relief to
the common man and even 30, in the
light of this princiole, I can claim that
the burden of customs duties does not
fall entirely on the common man. For
instance, I pointed out—Mr. Bansal
pointed out—that the export duties
affect only the foreign importer or the
abnormal profits of the exporter and
cannot generally be shifted to the
common man in this country. Out of
a total estimated customs revenue of
Rs. 177 crores, no less than Rs. 55
crores are expected to come from ex-
port duties,

Shri N. Sreekantan Nair (Quilon
c{;;m Mavelikkara): Internal prices go
own.

Shri C. D. Deshmukh: But that is a
consummation devoutly to be wished.
Even in the matter of import duly,
nearly a third of the revenue of Rs. 120
crores comes [rom taxes on luxuries
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which are not usually bought by the
common man.  The rates of duly on
various articles are so adjusted that
there are duties sometimes in excess
of 100 per cent. ad valorem on luxury
articles whereas duties on articles of
general utility are as low as budgetary
and protective considerations  will
allow. Sometimes we had to pay high
for the advantage of having the pro-
duction carried out within our borders.
And certain essential commodities
such as foodgrains are free of duty.
On a rough estimate, the per capita
of incidence of import duties on the
rich is Rs. 56/3/- and on the poor
Rs. 2/9/- per annum.

Shri Nambiar (Mayuram): Compare
their earnings also.

Shri C. D. Deshmukh: That is right,
Sir. It is about 30 times which is a
favourite formula with the Members
opposite. In this years' Finance Bill,
as you know, Sir, proposals have been
made for giving relief in respect of
milk foods, essential medicines and so
on. In view of the above, it will be seen,
as I have claimed more than once,
that the ratio of total collection in
direct and indirect taxes without
suitable adjustments does not give a
proper indication of the incidence of
the taxes on the common man. Even
for the purpose of calculatiun of this
ratio, it should be noted that the
Budget figures exclude the States’
share of Income-tax. After allowing
for this factor and adjustment meade
for export dutizs which dc not aflect
the residents of this country, the
ratio of direct and indirect taxes com-
pares well with such ratio elsewhere.
I shall not take up the time of the
House by quoting all the figures. The
corrected direct tax ratio in 1939-40
was 28. Then, it varied between 55
and 45 in the years 1948-49 1o )952-b3.
For the Budget year 1953-54, it is 43
per cent. From 28 in 193040, lhere-
fore the ratio has gone up, in recent
years, and, as I said, varies betwean
43 and roughly 45. The total collect-
ions in customs and import dulies are
also expected to fall from 142 crores
in 1951-52 to about 120 crores in 1U52-
53. Therefore, that reduces the burden
of direct taxes to that extent.

Now I come to a different category of
subjects, nationalisation of Banking
and Insurance. ] would request hon.
Members to read very carefully the

aragraphs concerning this in_ the
lgive Year Plan. First, paras. 28, 28,
and 30 on page 27 of the full volume;
they relate to the credit system. The
other in regard to Insurance com-
panies is para. 5¢ on page 68. It would

A
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be inadvisable on my part to try to made at present, and a study of the
paraphrase what has been set out trends in the world and the experience
after careful consideration in the para- of the countries which have nationa-
graphs that I hkave mentioned. All lised insurance has been undertaken.
that I would like to say hetg is that And that is as far ag I would wish tc
these paragraphs are being studied go into this matter at the present
very carefully, and that the objective moment.
wknot j'!sa r?iudll'to tnatim'.l\}a!ise for the [
sake of nationalisation, but to secure i
the results that it is alleged nationali- thThen‘there o gueshons about
sation will bring. In regard to Bank- e national sample survey. I have
ing, it should be clear to any dispas- not got very much time left, but I
sionate observer that while we are should like to devote some time
running a mixed economy and have apswering the somewhat uninformed
: observations on this subject that were

4 very important private secior, noth- h :
ing 1s to Be gained by the nationalisa- made by Shri Morarka. The reason is
ton of Banks "Such s Drocess'laker (14l 1 Tave beey lnimately connectd
! t ties A >

place automatically as the public sec Institute as well as the National

tor increases and assumes greater im- :
portance. So long as the ;‘;rivate s@ie Sample Survey and the National In-
tor exists, 1 think it will be admitted code Committee. Now, my first criti-

that it is best to leave these matters cism is that Shri Morarka does not
to be managed by private agencies. zo apparently have any objection to the
long as,—that is important—due cot- methods used by the I.C.AR. But
trol is exercised. From my owh ex- these are the very methods, viz.,, the
perience and from the measures that sample survey methods and the crop-
I myself initiated, I can say with con- cutting methods, that are operated by
fidence that the control and regulation the National Sample Survey. Now, -
of Banking in this country is as this sample survey method has been
thorough-going as one would hope to adopted in India, as tHe total count
find in any -ountry run on a generally method—and that should be clear to
demoeratic system, anybod:r—’would be prohibitive in its
cost. This sample survey method has
received the blessings of the United
Nations Sub-Commission on Statistical

As regards insurance, Sir, there 1 e p
seems to be some fallacy in the argu- Sa.mplt:ng. l:“’dh dmmg".‘;’:’dl d.ifomllij?
ment that you have only to nationa- g"pfra “;&OF‘ ‘*;e "‘;;nf Fn *;,. tee
lise insurance in order fo be able to Prrgf' Simon K‘“ :{é S My wﬁ S,
get hold of funds for the completion of - BIMon Kuznets ao : am
the plan. Now, for that purpose, one Hurwitz of the U.S.A. Bureau of Cen-
must make a distinction between the sus ete.
private sector and the public sector,
and outr plan, though it is in terms ) i
of the public sector, does take into ac- I should not like to go into details
count the private sector. Something of the criticism except for saying that
perhaps could be done by a greater all that criticism was misconceived es-
supervision of the objects to which the pecially in regard to the complexity of
investible funds of insurance compan- the form. Now, in order to gather
jies are devoted after they have in- statistics over such a wide range, it
vested in what are called approved is necessary to have a complicated
securities, And there are certain, at questionnaire. The schedules wjhlch
the moment inchoate, proposals that have been prepared by the National
are under examination with a view to Sample Survey are all-India schedules,
finding out whether something could and they are under constant review.
be done to direct investment a little It is not true that all these questions
further positively. We have not, I con- have to be answered by the people in
fess, gone very far in this direction. . the tural areas. The investigator
Of course, there is a very small core “™M&selects from these schedules the various
of nationalised insurance already in items which pertain to the area, and
existence in this country in the shape the villages are asked _questiuns on
of the postal insurance, and it may be those items only. For instance, ques-
that, in the course of development, tions on rice production and rice con-
that sector will be allowed to expand sumption would not be used in areas
its business if, for instance, it shows which produce jowgr. So it may be
good results in the sector which is stated in this connection that before
at present reserved for.it—not reserv- every round, the investigators are
ed for it, in which it is allowed to trained intensively by the Indian Sta-
operate, wviz., that of Government tistical Institute in courses lashnf for
servants. So, the point I make is about a morth, and that there is a
that the closer examination of this machinery of supervision and gmgaqoe
problem that has been recommended consisting of superintendents, Assis-

by the Planning Commission is being , tant Directors ete.
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It was also stated that part of the
investigation which was carried out by
Dr. Gadgil has not been published. I
would like to say here that we have
given permission to Dr. Gadgil to
print and publish his report at the
Gokhale Institute, and that I think,
will clear us of the charge of wishing
to conceal anything.

Now, I shall turn to a few important
la‘ugstmns in regard to the Plan. First,

ere was the question of local initia-
tive in the execution of community
projects, which was raised by my hon.
friend Shri Shiva Rao. The necessity
of keeping red tape to the minimum
and devolving powers to the maximum,
has always been pointed out to the
State Governments, and whenever any
officers in the Planning Commission or
any inspecting officers go round, thi-
is cne of the matters to which we pay
particular attention. Certain specific
suggestions were made in 195? at the
last Development Commissiozers’ Con-
ference, with regard to the delegation
of powers to Development Commis-
sioners, s0 as to avoid delay in the
execution of the s-hemes. Some of
these suggestions were as follows:

1. That the Development Commis-
siomers may enjoy full Anan-
rial powers to sanction, with-
out prior reference to the
Finance Department, for indi-
vidual schemes costing not
more than Rs. 1 lakh;

2. That where organisation for
development has not been
fully established, sanction for
individual schemes may be
given at a discussion round

i the table between the heads
of departments concerned,
and the Development Commis-
sioners. This delegation has
been necessitaied on account of
the delay in the issue of san-
ction to individual schemes
due to elaborate notings and
meticulous examination in
several departments of the
State Governments; and

3. That the Development Commis-
sioners and the Project Offi-
cers are to be delegated the

wer or the powers enjoyed
y superintending engineers
and executive engineers res-
pectively.

I+ has been found out in practice
that many State Governments have
delegated only administrative and fin-
ancial powers in cornnection with con-
structional works to the officers con-
nected with the"constructional works."
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And this is a point which should be
taken up again at the next Develop-
ment Commissioners’ Conference which
is to be held from the 16th to the 18th
April. Therefore the House may rest
assured that we shall not lose sight
of this very wholesome principle, al-
though in practice, it will be recog-
nised that it is not always easzy to find
out the golden mean,

Then there were some inquiries in
regard to the provision of, I think,
Rs. 20 lakbs for assistance to insti-

© tutions werking in the field of social

welfare I have very little to add as a
matter of fact to what is contained in
paragraph 17 on page 607 of the full
report of the Planning Commission.
It is stated there that a sum of Rs, 4
crores has been provided as grants-in-
aid to such organisations doing volun-
tary social service, but the provision
this year is only Rs. 20 lakhs because
we feel that it would be some time
before the machinery is established
and gets going. Now the Planning
Commission has recommended -that
this should be administered by a Board
to be set up by the Central Govern-
ment to which a great deal of admini-
strative authority will be devolved
and that the Board should be predo-
minantly composed of non-officials who
have actual experience of field work in
promoting voluntary welfare activities,
Now, we are all convinced that this is
a most important aspect of public co-
operation which will evoke enthusiasm,
and the matter is under very active
consideration by Government at the
moment.

Then there was some question in re-
gard to the utilisation of the sum of
3 crores provided for local works.
Sometime ago—on the 3rd of April to
be exact—the Press Information
Bureau published details about how it
was proposed to encourage local ini-
tiative by utilising this provision of 3
crores which is part of a provision of
15 crores. I think only this morning,
or yesterday, the papers gave consi-
derable publicity to the first voluntary
co-operation scheme that was sanction-
ed by the Finance Ministry on the
advice of the Planning Commission.

. Now. this amount is intended to be

spent exclusively in those areas which
are not covered by the Plan, so to
speak—that is to say, which have not
got any identifiable portion of the Plan
within their limits—and for projects
for which the people themselves take
the initiative. It was aimed to evoke
People's participation in the Plan and
to assist local enterprise. And these
grants will be made whether there is
any contribution by the State Govern-
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ment or by the loca] body concerned—
whether it is a Municipality or a Dis-
trict Board. It has often been found
that a certain amount of local initiative
is always forthcoming, together with
a certzin amount of local contribution,
but thdat because such contribution
cannot be matched by any sums which
could be found by a local body or a
State these efforts come to nothing.
Now, it is to correct this state of affairs
largely that we have provided this
sum. So whether the local bodies con-
cerned or the State Government con-
tribute or not, it will be open to them
to send forward such schemes of local
works. For instance, a slum clearance
scheme might be sent up by a Muni-
cipality. The object of prescribing
that the application should be made
by the local body or the State con-
cerned is to ensure that after assets
have been created the responsibility
for maintenance will be undertaken by
some public body. The details of how
this is to operate have been communi-
cated to the State Governments. There
is a letter issued by the Planning Com-
mission on 1st April 1953. Out of the
total provision of 3 crores. 2:50 crores
have been allocated between the
States and the balance of Rs. 50 lakhs
has been reserved for grants te be
made direct by the Ministry of Finance
on the advice of the Planning Com-
mission, who may arct as the Commit-
tee themselves for this purpose or may
set up smaller bodies to advise the
Finance Ministry.

Now I shall not refer to the question
of deficit finance—apart from the fact
that I have got no time—because I
have already dealt with deficit finance
among the 19 or 20 subjects I dealt
with in the course of my reply. I
would only like to say that there is
hardly any country. not excepting the
countries in the U.S.S R. sphere, which
has been able to carry on development
without a certain measure of what
could be regarded as deficit finance.
Indeed, their experience has been that
infationary pressures could not be
kept under control and that monetary
reforms had to be made Now it is
my hope and confidence that zo far as
we are concerned. we are so judicious
in the choice of the figure for deficit
finance that I have suggested, and iare
so confident of our ability to emplov
the necessary remedies. that it will
not be possible for us to follow that
not very illustrious example,

The cut motions were negatived.
T p.M.

Mr. Deputy-Speaker: Then the De-
mands under the Ministry of Finance.
The question is:

“That the respective sums n_nt
exceeding the amounts shown in
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the third column of the order paper
in respect of Demands Nos. 26, 27,
28, 29, 30, 31, 32, 34, 35,

317, 38. 39, 40, 41 -12, 118, 117
118. 119, 120, 121 and 122 be grant-
ed to the President, to complete
the sums necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1954, in
respect of the corresponding heads
of Demands entered in the second
column thereof”.

The motion was adopted.

Mr. Deputy-Speaker: Now, there are
some other Demands which have rot
been discussed so far. By arrange-
ment among the leaders of the various
groups, only certain subjects have been
taken up. I must now grant them un-
less otherwise the hon. the Finance
Minister does not want them.

The question 1s:

“That the respective sums not
exceeding the amounpts shown in
the third column of the order paper
in respect of Demands Nos. 48, 49,
50, 51, 59, 60, 70, 71, 72, 73, T4,
75757‘??3 798031 8233,
84, 96, 97, 98, 99, 100, 101 107,
108, 1l]!lI 126 IJB 132, 133, 136 13'1r
and 138 be ‘granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
the corresponding heads of De-
mands entered in the second
columns A

The motion was adopted. -

The motions for Demands for Grants
which were adopted by the Hme are
reproduced below—Ed. P. P.

DemMaND No. 26—MiINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1.32.33.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1954, in res-
pect of 'Ministry of Finance'”

Demanp No. 27—CustoMs

“That a sum not exceeding
Rs. 3.09.37.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment durine the vear ending the
31st day of March, 1954, in res-
pect of ‘Customs’.”
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Demand No. 28—Uwnion Excise Duries

“That a sum not exceeding
Rs. 4,98,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duripg the year ending the
31st day of March, 1954, in res-
pect of ‘Union Excise Duties'.”

mNcLUDING CoRPORATION Tax

“That a sum not exceeding
Rs, 3,12,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1954, in res-
pett of 'Taxes on Income includ-
ing Corporation Tax.".”

Demanp No. 30—Orrum

“That a sum not exceeding
Rs. 37,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Opium’.”

Demanp No. 31—Stamps

“That a sum not exceeding
Rs. 1,09,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Stamps’.”

DemanD No. 32—PAYMENTS TO OTHER
GOVERNMENTS, DEPARTMENTS, ETC. ON
ACCOUNT OF THE ADMINISTRATION OF
AGENCY SUBJECTS AND MANAGEMENT OF

SURIES.

“That a sum not exceeding
Rs. 10,17,000 be granted to the
President to complete the sum

29 Tixes oN INcoMmE

Demanp No.

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Audit’.”

DemMaND No. 34—CURRENCY

“That a sum not exceeding
Rs, 1.50,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in courde of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of 'Currency’.”

Demarp No. 35—MInNT

“That a sum not exceeding
Rs. 88,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Mint".”

DeMAND No. 36—TERRITORIAL AND PoLI-

TICAL PENSIONS

“That a sum not exceeding
Rs. 20,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duripg the year ending the
31st day of March, 1954, in_res-
pect of ‘Territorial and Political

Pensions’.”

ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 2,76,19,000 be granted to the
President. to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Superannuation Allowances
and Pensions'.”

3T—SUPERANNUATION

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Payments to other Govern-
ments, Departments, etc. on ac- “That a
count of the Administration of
Agency Subj’cts and Management

of Treasuries’.”

Demanp No. 38—MIsSCELLANEOS De-
PARTMENTS AND EXPENDITURE UNDER
THE oF FINANCE.

sum not exceeding
Rs. 1,83,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Finance'™

Demanp No. 33—Auprr

“That a sum not exceeding
Rs. 6,48,94,000 be granted to the
President to complete the sum
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Demanp No.

Demano No.

STATES.

“That a sum not exceeding
Rs. 10,72 42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1934, in res-
pect of ‘Grants-in-aid to States.”

StaTEs GOVERNMENTS

“That a 3sum not exceeding
Rs. 1,61,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellanecus Adjust-
ments between the Union and State
Governments'.”

DEMAND No. 41—EXTRAORDINARY Pavy-
MENTS

sum not exceeding
Rs. 21,01, ll] 000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1954, in res-
pect of ‘Extraordinary Payments'.”

DeEMAND No. 42—PRE-PARTITION Pay-

MENTS

“That a sum not exceeding
Rs. 1,78,16,000 be granted to the
President to complete the swum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of Pre-pnrtltmn Payments' "

DemManND No. 116—CArITAL OUTLAY ON
Press

THE [NDIA SECURITY

“That a sum not exceeding
Rs. T7,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay on the
India Security Press.”

Demanp No. 1(1:’;:—0411’:151. OuTLAY ON

RRENCY

“That a sum not exceeding
Rs. 2,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay on Cur-
rency'.”
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Demanp No. 118—Carrrar OUTLAY ON
MiNTs

“That a sum not exceeding
Rs. 46,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay™ on Mints""”

Demanp No. 119—ComMMUTED VALUE

OF PENSIONS

“That a sum not exceed.l.ng
Rs. 95,15,000 be granted to
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Commuted value of Pen-
sions’.”"

Demanp No. 120—PayMenTs To RE-

TRENCHED PERSONNEL

“That a 3um not exceeding
Rs., 1,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Payments to Retrenched
Personnel’.”

DeEMAND No. 121—O1HER CAPITAL OUT-

LAY OF THE MINISTRY OF FINANCE

“That a sum not ex i
Rs. 6,51,75000 be granted to ihef
President to cumplete the sum
necessary to defray the charges
which will come in course of pay-
ment duripg the year ending the
31st day of March, 1954, in res
pect of ‘Other Capital Qutlay of
the Ministry of Finance'.”

DeMAND No. 122—L0OANS AND ADVANCES
GOVERNMENT

BY THE CENTRAL

“That a sum not exceeding
Rs. 24,49,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of 'Loans and Advances by
the Central Government'”

DeMaAND No. 48—MinisTRY OF HEALTH

“That a sum not exceeding
Rs. 5,85,000 be granted to the
President to complete the sum
necessary to detray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ministry of Health.”
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DemaNp No. 49—MEepicAL SERVICES

“That a sum not exceeding
Rs, 98,550,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Medical Services'."

DemanDd No. 50—PusLic HEALTH

“That a sum not exceeding
Rs. 1,05,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1954, in res-
pect of ‘Public Health'.”

Demanp No. 51—MISCELLANEOUS Ex-
UNDER THE MINISTRY OF

PENDITURE
HEALTH

“That a sum not exceeding
Rs. 69.99,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1954, in res-
pect of ‘Miscellaneous Expenditure
under the Ministry of Health'”

DEMaAND No. 59—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 94,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Ministry of Information
and Broadcasting".”

DeEMaAND No. 60—BROADCASTING

“That a sum not exceeding
Rs. 2,09,67,000 be granted to the
President to complete the -sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of Marci., 1954, in res-
pect of ‘Broadcasting’.”

DemanDp No. T0—MINISTRY OF LAW

“That a sum not exceeding
Rs. 1,60,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day March, 1954, in res-
respect of ‘Ministry of Law’.”

DEMAND No. 71—ADMINISTRATION OF

JusTicE

“That a sum not exceeding
Rs. 1,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endmg the
31st day of March, 1954, in res-
pect of Mmmnstranon of Justice".”

Demanp No. 72—MINISTRY OF NATURAL
REsSoURCES AND ScrentiFic RESEARCH

“That a sum not. exceeding
Rs. 6,65000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1854, in res-
pect of ‘Ministry of Natural Re-
sources and Scientific Research'.”

Demanp No. 7T3—Survey ofF INpra

“That a sum not exceeding
Rs. 95,58,000 be granted to the
President to complete the sum
necegsary to defray the charges
which will come in course of pay-
ment during ihe year ending the
31st day of March, 1954, in res-
pect of *Survey of India””

DeEmanD No. T74—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 246,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1854, in res-
pect of ‘Botanical Survey'”

Demanp No. 75—Zo0LOGICAL SURVEY

“That a sum nol exceeding

~Rs. 4,00,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Zoological Survey'.”

DEMAND No. T6—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 47,08,000 be granted to the
President to complete the sim
necessary to defray the charges
which will come in course of pay- -
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Geological Survey'.”
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Demanp No. 83—OTHER ORGANISATIONS

No. 77—MINES
Drsaxn UNDER THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 19,64,000 be granted to the
Presldent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duri the year endl.ng the
31st day o March. 1954, in res-

‘Mines’.

pect of

Demanp No. 78—ScientiFic RESEARCH

“That a sum not exceeding
Rs. 2,80,80,000 be granted to the
Presldent to complete the sum
necessary to defmy the charges
which will come in course of pay-
ment during the year endmg the
31st day of March, 1954, in res-
pect of 'Scientific Research’.”

Demanp No. 79—MisceLrLANeous De-
EXPENDITURE UNDER

PARTMENTS AND
THE MINISTRY OF NATurRAL RESOURCES
AND SCIENTIFIC RESEARCH .

“That a sum not exceeding
Rs. 14,000 be granted to the
President o0 complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Natural Resources and
Scientific Research.”

DEMAND No. 80—DEPARTMENT OF PAR-
LIAMENT.

'ARY AFFAIRS

“That a sum not exceeding
Rs. 1,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, In res-
pect of ‘Department of Parliamen-
tary Affairs’.”

Demanp No. 81—MiNisTRY oF PrODUC-
TION

“That a sum not exceeding
Rs. 6,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of p:{
ment during the year endipng the
31st dogy of March 1954, in res-
‘Mm.'nsh'.'r Production'.”

Dimaip No. 82—Savr

. “That a sum not exceeding
- Rs. 1,15,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day t'Mgri:-l:, 1854, in res-

Demaxp No.

“That a sum not exceeding
Rs. 1,08,18,000 be ted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Other Organisations
under the Ministry of Production'.”

Demanp No. 84—MiscELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF PRODUCTION

“That a sum mnot exceeding
Rs. 1,68,98,000 be anted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-

of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Production”.”

Demano No. 96—MinisTrRy oF Trans-

PORT

“That a sum not exceeding
Rs. 28,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg thc
31st day of March, 1954, in res-
pect of ‘Ministry of Transport

e

DeEMAND No. 97—PorTs AnD Prrorace

“That a sum not exceeding
Rs. 57,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ports and Pilotage'.”

98—LICHTHOUSES AND
LicuTsaIes

“That a sum not exceeding
Rs. 73,08000 be granted to the
President to complere the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Match, 1954, in res-
gg{"t of ‘Lighthouses and Light-

ips’.”

DeManp No. 99—CENTRAL Roap Fump

“That a sum mnot exceeding
Rs. 4,50,32,000 be granted to the
Presldent to complete the sum

sary to defray the charges
whjch will come in course of pay-
ment dur the year endtng the
31st of March, 1954, in res-
pect ‘Central Road Fund'.”
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DeEMaND No. 100—COMMUNICATIONS

(INCLUDING NATIONAL HICHEWAYS) DEMAND No. 126—CAPITAL OUTLAY OF

“That a sum not exceeding
Rs. 4,33,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Communications
ing National Highways)'."”

(includ-

THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 3,08,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay of the
Ministry of Health'"

.DEMAND No. 128—CaprraL OUTLAY ON

Demanp No. 101—MisceLLaNEous Ex- BROADCASTING

TRANSPORT

“That a sum not exceeding
Rs. 4,01,000 be granted to the
President™ to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of 'Miscellaneous Expendi-
ture under the Ministry of Trans-
purtl_!l

DeManND No. 107—PARLIAMENT

“That a sum not exceeding
Rs. 86,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Parliament'’.”

Demarnp No. 108—MisceLLANEOUS Ex-
PENDITURE UNDER THE PARLIAMENT

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during tne year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Expenditure
under the Parliament Secretariat’.”

Demanp No. 109—SECRETARIAT OF THE
PHRESIDENT

Vice-

“That a sum not exceed.tng
Rs, 76,000 be granted to
Preadent to complete the :.urn
necessary to defray the charges
which will come in course of ray-
ment during the year ending the
31st day oI.March 1954, in res-
pect of ‘Secretariat of the Vice-
President’.”

PENDITURE UNDER THE MINISTRY OF “That a sum not exceeding

Rs. 6530000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-

pect of 'Capital Outlay on Broad-
. casting’.”

Demanp No. 132—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF NATURAL RE-

SOURCES AND SCIENTIFIC RESEARCH
“That a sum not exceeding

Rs. 65,08,000 be granted to the-

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1954, in res-
pect of ‘Other Capital Outlay of
the Ministry of Natural Resources
and Scientific Research'.”

DeEmanp No. 133—CaprraL OUTLAY OF

THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 3,68,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
231st day of March, 1954, in res-
pect of ‘Capital Outla‘r of the
Ministry of Production’”

DEmAND No. 136—CaprtaL OUTLAY ON
Porrs

“That a sum not exceeding
Rs. 2,93,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of p:g-
ment during the year ending the
315t day of March, 1954, in res-
pect of ‘Capital Outlay on Ports'.”

Demanp No. 137—Carrrar OUTLAY ON
Roans

“That a sum not exceeding
Rs. 7,95,51,000 be granted to the
President to complete the sum
nece: to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of 'Capital Outlay on Roads’.”
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Demand No. 138—OrEER CaPrrar Ovut-
LAY OF THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 2,08,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Other Capital Outlay of
the Ministry of Transport'.”

APPROPRIATION (NO. 3) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I move for leave to in-
‘troduce 'a Bill* to authorise payment
and appropriation of certain sums from
:and out of the Consolidated Fund of
India for the service of the financial
year 1953-54.

isur. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1953-54."

The motion was adopted.

Shri C. D. Deshmukh: I introduce the
Bill.

Dr. Lanka Sundaram (Visakha-
patnam): In the light of our discus-
sions with you in your chamber, Sir,
may I know whether w& will have the
two-hour discussion on the Appropria-
tion Bill after question hour tomorrow?

Mr. Deputy-Speaker: Tomorrow the
Khadi Bill will be taken up first and
passed, and, thereafter, if we have
time, the Appropriation Bill may be
taken up. The leaders of the various
groups came and informed me that
they would like to take at least two
hours on the Appropriation Bill. I do
not think anything more than two
hours can possibly be spared for the
Appropriation Bill. Immediately after
the Khadi Bill is over, the Appropria-
tion Bill will be taken into comsidera-
tion.

So far as the Appropriation Bill is
concerned, this point has to be noted.
The wvarious points that have been dis-

cussed at length during the course of
the debates relating to the wvarious
Demands for Grants ought not to be-
come the subject matter of discussion
once again. It will only be a repetition.
Hon. Members of the wvarious group:
who desire, during the discussion to-
morrow, to refer to any points or draw
the attention of the House, will kindly
hand over tomorrow the points or sub-
jects to which they want to draw the
attention. I will pass them on to the
respective hon. Ministers and the hon.
Finance Minister so that the various
Ministers may come prepared and be
able to answer.

Shri Damodara Menon (Kozhikode):
‘When do you want them to be handed
over?

Mr. Deputy-Speaker: I would like
that they are immediately handed over;
or, at any rate, before 11 o'clock to-
morrow, so that before 12 o'clock they
may be sent to the various Ministers.

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Cut motions have
been submitted on those Demands.

Mr, Deputy-Speaker: All the cut
motions lapse.

Dr. Lanka Sundaram: May I know
whether it is your iptention to finish
the Appropriation Bill tomorrow itself,
or take it over to the day after to-
morrow?

Mr. Deputy-Speaker: After the Khadi
Bill is over, we shall sit as long as
possible—I mean up to 7-30 not later
than that—and try to finish the Ap-
ropriation Bill if possible. Otherwise,
t will stand over to some other day
and it will be finished then.

Shri Nambiar (Mayuram): How can
the Khadi Bill be finished tomorrow?

Mr. Deputy-Speaker: I do not xnow.
It is for the House. I am not saying
anything. I am entirely in the hands
of the House.

The House then adjourned till Two
of the Clock on ‘Wednesday, the 8th
April, 1953,

*Introduced with the recommendation of the President.



